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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT PUNE
EXECUTION APPLICATION NO. 2 OF 2023
IN
ORIGINAL APPLICATION NO. 05 OF 2021 (West Zone)

Santosh Patil & Another ...Applicants

Versus

Member-Secretary, State Level ...Respondents

Environment Impact & Others

AFFIDAVIT OF RESPONDENT NO. 4

I, Vijay More, being an adult, Indian inhabitant and authorised
signatory of Skylark Buildcon Private Limited i.e. Respondent
No.4, having office at 54-B, 402, Sagar Avenue, 5% Floor, Junction
of SV Road, Lallubhai Park Road, Andheri (W), Mumbai 400 058,

do hereby solemnly affirm and state as follows:

1. I say that I am the authorized representative of Respondent
No. 4. I am conversant with the facts and circumstances of the
present case, and therefore competent to depose thereto. I say
that by and under an Order dated 25" February, 2026,
Respondent No. 4 was permitted to file an Affidavit in the

captioned matter.

At the outset, I say that Respondent No. 4 had filed an
Affidavit in Reply dated 19" July, 2023 and an Affidavit
dated 11" January, 2025 (“said Affidavits”) in the captioned
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matter, I repeat and reiterate the contents of the said
Affidavits and the contents thereof shall be treated as if they
have been reproduced herein verbatim and be treated as
incorporated herein by reference. I deny each and every
allegation, averment, insinuation and contention raised in the
captioned Application which is contrary to and / or
inconsistent with what has been set out herein below and
nothing contained therein is or should be deemed to be
admitted by Respondent No. 4 for want of specific traverse
or otherwise. I say that this Respondent has already explained
that the Order of this Hon'ble Tribunal dated 2™ February,
2022 1in Original Application No. 5 of 2021 has been duly
complied with. The necessary facts demonstrating this
position have been set out along with the relevant documents
in paragraphs 3 to 6 of the Additional Affidavit dated 11"
January, 2025 filed by this Respondent.

I am filing this affidavit inter-alia in response to the
photographs submitted by the Applicants on 25" February,
2026 (“said Photographs”) in the captioned matter.

The briel facts in relation to the captioned matter are setout
in the paragraph 5 below. I say that the facts as setout in the
paragraphs 5(a) to 5(v)(xii) are repeated from the said

Affidavits for the sake of completeness.

Following are the pertinent facts:

(a)  Slum Rehabilitation Authority (“SRA”) issued various

permissions / sanctions from time to time in favour of
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inter-alia Respondent No. 4 for implementation of
slum rehabilitation scheme of various pieces and
parcels of lands situated at Sai Sunder Nagar, Worli,
Mumbai which were occupied by slum dwellers being
members of various societies (“said Scheme”). The
area of land for which the said Scheme was sanctioned
was originally 17,120.55 square meters. Thereafter,
the area of the land under the said Scheme kept on
increasing from time to time in view of the addition of
parcels of lands over time, as briefly setout

hereinbelow.

Thereafter, Respondent No. 4 submitted proposals for
additional lands to be included in the said Scheme,
which alongwith the existing land for which said
Scheme was sanctioned, aggregated to an area of

38,857.50 square meters.

By and under a Letter dated 23" March, 2009
addressed by the Secretary (Environment),
Government of Maharashtra to Respondent No. 4
(“2009 EC”), the Secretary (Environment),
Government of Maharashtra issued environmental
clearance to the implementation / development of
portions of land admeasuring 39,701 square meters. It
is pertinent to note that the 2009 EC does not impose
any condition to provide parking spaces to the slum
dwellers who were to be rehabilitated. Thus, it is clear

that the slum dwellers forming part of the said Scheme
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at the time of issuance of the 2009 EC were not entitled
to be provided with parking spaces. In relation to the

2009 EC, the following are pertinent facts:

(i)  Though the 2009 EC was taken for an area of
39,701 square meters, at the time of the sanction
thereof, SRA (being the planning authority for
the said Scheme) of which the Respondent No.
2 1s the Chief Executive Officer, had issued
Letter of Intent dated 7" November, 2007 in
favour of, inter alia, Respondent No. 4 for land
admeasuring 28,013.24 square meters and for
balance portion of the said Scheme Letter of

Intent was in the process of being sanctioned.

(11)  Further, at the time of issuance of the aforesaid
Letter of Intent dated 7" November, 2007, there
was no requirement for any parking to be
provided to any slum dwellers as per the then
prevailing norms. This is evident from the plain
reading of the Letter of Intent dated 7%
November, 2007 and the 2009 EC.

A copy of the 2009 EC is annexed hereto and marked
as Exhibit “A”.

Thereafter, the SRA issued a Circular bearing No. 104
dated 10" November, 2009 (“Car Parking
Circular”), whereby for the first time it was provided

that for slum rehabilitation schemes submitted after
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12" August, 2009 (“Cut Off Date”), 1 (one) parking

space for every 8 (eight) rehab tenements is to be
provided. A copy of the Car Parking Circular is

annexed hereto and marked as Exhibit “B”.

Subsequently, SRA issued the Letters of Intent dated
25™ August, 2009 and 21 December, 2010 in favour
of, inter alia, Respondent No. 4 whereby the area of
the said Scheme was increased to 38,857.50 square
meters. However, since the proposal for the aforesaid
Jand admeasuring 38,857.50 square meters were
submitted prior to the Cut Off Date (as stated above),
there was no requirement of giving any car parking
spaces for rehab tenements to be constructed for the
slum dwellers of aforesaid land admeasuring
38,857.50 square meters. I crave leave to refer to and
rely upon the Letters of Intent dated 25" August, 2009
and 215 December, 2010 in favour of, inter alia,
Respondent No. 4, and other relevant documents as

and when necessary.

By and under a Letter dated 6™ March, 2012 addressed
by the Secretary (Environment Department),
Government of Maharashtra to Respondent No. 4
(“2012 EC”), the Secretary (Environment
Department), Government of Maharashtra revised the
2009 EC and issued environmental clearance to the
implementation / development of the said Scheme on

the aforesaid land admeasuring 38,857.50 square
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meters (“2012 EC Land”) by, inter alia, constructing
a total of 14 rehab buildings providing for 2,435 rehab
tenements towards the rehab component (“2012

Rehab Tenements”). It is pertinent to note that the

2012 EC does not impose any condition to provide

parking spaces to the slum dwellers who were to be

rehabilitated. Thus, it is clear that the slum

dwellers forming part of the said Scheme at the

time of issuance of the 2012 EC were also not

entitled to be provided with parking spaces. A copy
of the 2012 EC is annexed hereto and marked as
Exhibit “C”.

It is pertinent to note that as per the then permissions
granted, the 2012 Rehab Tenements were provided in
Rehab Building Nos. 1 to 14. The Occupation
Certificate for the 2012 Rehab Tenements have duly
been obtained and the slum dwellers thereof have been

duly rehabilitated.

SRA issued a Letter of Intent dated 3™ May, 2014
(2014 LOY”) in favour of, inter alia, Respondent No.4
whereby the area of land, for which the said Scheme
was sanctioned, increased to 48,777.06 square meters
(“2014 LOI Land”). A copy of the 2014 LOI is

annexed hereto and marked as Exhibit “D?”.

Under the 2014 LOI, 571 additional rehab tenements

were to be constructed (over and above the 2012
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Rehab Tenements). As per the Car Parking Circular,
89 (eighty nine) car parking spaces are to be provided
for these additional rehab tenements. These 571
additional rehab tenements were then proposed to be
constructed (and are now constructed) in the aforesaid
14 rehab buildings (“the said 14 Buildings”). Since
the work for the said 14 Buildings was already
underway and substantial progress was already made,
it was proposed that the aforesaid 89 car parking
spaces shall be provided in the rehab buildings to be
constructed in future as a part of the said Scheme and
the same was duly accepted by the SRA and was
approved by Respondent No. 2. I crave leave to refer
to and rely upon the documents in this regard, as and

when produced.

As the Respondent No. 4 was required to obtain
revised Environmental Clearance for the said Scheme,
the Respondent No. 4 applied for the same. In this
regard, it is pertinent to note that the 2014 LOI was
issued only for an area of land admeasuring 48,777.06
square meters. However, as the Respondent No. 4 was
desirous of and expecting amalgamating further
portions of land occupied by additional slum dwellers
in the said Scheme, the Respondent No. 4 applied for
Environmental Clearance of an area of land
admeasuring 83,853.83 square meters (“Larger
Land”), though the actual development permission for

the same were not issued by the competent authority
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being the SRA.

Accordingly, the State Level Environment Impact
Assessment Authority granted revised Environmental
Clearance on 28" January, 2016 (“2016 EC”) with
respect to the implementation of the said Scheme on
the Larger Land admeasuring 83,853.83 square meters
which, inter alia, contemplated construction of 4,770
tenements in the rehab component and the

construction of 500 car parking spaces.

In relation to the 2016 EC, following are pertinent

facts:

(1)  Construction of the said 14 Buildings was
already commenced and occupation certificate
in respect of 6 (six) of those buildings was
already issued. Towards the said 14 Buildings,
only 89 car parking spaces were required to be
constructed, which were approved by the
authorities to be constructed in future in the
further buildings on account of the peculiar

circumstances in the facts of the present matter.

(11)  The balance 411 car parking spaces (“Balance
Car Parking Spaces”) which were proposed to
be constructed under the 2016 EC are for use
and consumption of the occupants of the

additional tenements which are yet to be
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constructed for the occupants of the balance
portion of the Larger Land (i.e. land other than
the 2014 LOI Land) (“Balance Occupants”)
who are yet to be rehabilitated. Hence, even if
the Balance Car Parking Spaces i.e. 411 car
parking spaces are constructed, till the time the
additional tenements are constructed and the
occupants of the same are rehabilitated in the
same, the Balance Car Parking Spaces even if
constructed would remain unutilized and are not
to be allowed to be used by the occupants of the
14 buildings already constructed. A copy of the
2016 EC is annexed hereto and marked as

Exhibit “E”.

(m) Accordingly, Respondent No. 4 has completed the

construction of the said 14 Buildings.

(n) In 2021, the Applicants filed Original Application No.
5 0f 2021 seeking directions against Respondent No. 4
to provide 500 car parking spaces without examining
the actual factual position and the permissions being
granted by the SRA from time to time. It is apparent
from the aforesaid factual position that the time to
provide the afore-mentioned car parking spaces, either
the 89 spaces or the 411 spaces, had not arisen at the
time of filing of the Application in 2021, as the
implementation of the Scheme was underway as an

ongoing scheme.
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By and under an Order 2™ February, 2022 passed by
this Hon’ble Tribunal in Original Application No. 05
of 2021 (West Zone) (“said Order”), this Hon’ble
Tribunal directed Slum Rehabilitation Authority, State
Level Environment Impact Assessment Authority
(“SEIAA”) and SPCB, Maharashtra, referred to in the
said Order dated 2™ February 2022 as “the joint
committee”, to hold joint meetings and take ‘remedial
action inter-alia by restraining the PP from further
alienation till EC condition is complied with or till the

joint committee finds compliance’.

By and under a Letter dated 23 March, 2022
addressed by the SRA to Respondent No. 4, the SRA
referred to the said Order which provides for
‘restraining Respondent No. 4 from further alienation
till EC condition is complied with or till the joint
committee finds compliance’ and directed Respondent
No. 4 not to create third party rights. A copy of the
Letter dated 23" March, 2022 addressed by the SRA
to Respondent No. 4 is annexed hereto and marked as

Exhibit “F”.

Pursuant to passing of the said Order by this Hon’ble
Tribunal, various steps and actions have been
undertaken by the concerned Respondents including
the joint committee constituted by virtue of the said
Order passed by this Hon’ble Tribunal (hereinafter
collectively referred to as “Joint Committee”)

comprising of the SRA, SEIAA and Maharashtra
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Pollution Control Board (“MPCB”) for the purposes
of implementing the directions granted vide the said

Order.

Respondent No. 4 identified land parcels where the
502 car parking spaces are to be provided and
submitted a proposal of the timelines within which
such car parking spaces shall be provided. The
Respondent No. 4 also obtained sanctioned plans of
the Parking Towers 1, 2 and 3 (“the said Parking
Towers”) on 19" May, 2022 for the purposes of
providing the 502 parking spaces (“the said Plans”).
However, the land parcels were affected by a nalla
which had to be diverted and construction of Worli-
Sewree elevated corridor to be undertaken by the
Mumbai Metropolitan Region Development Authority
(“MMRDA”) and thereafter the said Parking Towers
were to be constructed. Copies of the Letters both
dated 19" May, 2022 whereby SRA has sanctioned the
plans of, inter-alia, the said Parking Towers are
annexed hereto and marked as Exhibit “G”. I crave
leave to refer and rely upon the said Plans as and when

necessary.

Thereafter, by and under the Report of the Joint
Committee dated 2™ June, 2022 (“Joint Committee
Report”), Joint Committee duly accepted and
confirmed the proposal submitted by the Respondent

No. 4 for providing of the 502 car parking spaces as
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well as the said Plans. The Joint Committee Report
envisaged that SRA (Respondent No. 2 herein), a
member of the Joint Committee and the planning
authority for the Project, would ensure regular follow-
up and compliance with the parking condition. The
recommendations of the Joint Committee are being
duly complied with. A copy of the Report of the Joint
Committee is annexed hereto and marked as Exhibit

“H”

In pursuance of the Joint Committee Report, the SRA
addressed a Letter dated 29" June, 2022 to Respondent
No. 4, inter alia, withdrawing the direction restraining
Respondent No. 4 from creating third party rights. A
copy of the Letter dated 29" June, 2022 to Respondent

No. 4 1s annexed hereto and marked as Exhibit “I”.

There is a nalla passing through the land identified for
providing 502 car parking spaces. To make space for
the said Parking Towers, the nalla is required to be
diverted below the proposed 22.80 meters wide road
for the commencement of the physical construction of
the said Parking Towers. In addition, an elevated
corridor i.e. Sewree Worli Elevated Corridor
(“SWEC”) being constructed by the MMRDA, which
1s being constructed over the proposed 22.80 meters

wide road.

The events which have followed the sanction of the
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said Plans are as follows:

(i)  Inoraround May, 2022, MMRDA took over the
site for carrying out piling work for the SWEC.
Respondent No. 4 was informed that piling
work for SWEC would be completed
expeditiously and site would be handed over for

constructing the nalla.

(i) Respondent No. 4 requested that it be permitted
to do box culvert work for nalla, however,
MMRDA informed Respondent No. 4 that the
construction of box culvert work for nalla would
result in excavation of the main approach road
due to which SWEC piling work and pile cap

would be adversely affected.

(iii) From May, 2022 till January, 2024 i.e. a period
of 19 months, the site was in the possession of
MMRDA, who through its contractor was

carrying out piling work for the SWEC.

(iv) In or around January, 2024, the site was handed
over to Respondent No. 4 by MMRDA for
constructing nalla. The aforesaid fact 1is
corroborated by Letter dated 13™ March, 2024
addressed by Respondent No. 4 to Executive
Engineer, Storm Water Drain (Construction

City), a copy whereof is annexed hereto and
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marked as Exhibit “J”.

However, 2 beam girders were left uninstalled
by the contractor for MMRDA near the triple
barrel nalla, which was obstructing the piling

work of the nalla.

On 1% February, 2024 inspection was carried out
by Brihanmumbai Municipal Corporation
(“BMC”) at the site in the presence of the
contractor for MMRDA, at which time
MMRDA'’s contractor assured Respondent No.
4 and the BMC that it would shift and install the
2 beam girders prior to 9" February, 2024,
however, the contractor of MMRDA failed to

remove the 2 beam girders.

By and under a Letter dated 9" February, 2024
addressed by Respondent No. 4 to MMRDA,
Respondent No. 4 informed MMRDA that the 2
beams lying at the site were obstructing the
piling work required for construction of nalla
and requested MMRDA to instruct its contractor
to shift the 2 beams to enable Respondent No. 4
to the piling work of the nalla. A copy of the
Letter dated 9" February, 2024 addressed by
Respondent No. 4 to MMRDA is annexed
hereto and marked as Exhibit “K”.
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(viil) However, the contractor of MMRDA failed to

(ix)

shift the 2 beams obstructing the piling work
and Respondent No. 4 requested the BMC to
take requisite action. Accordingly, on 4™ March,
2024 inspection was carried out by BMC at the
site in the presence of the contractor for
MMRDA, at which time MMRDA’s contractor
once again assured Respondent No. 4 and the
BMC that it would shift the 2 beam girders prior
to 15" March, 2024.

Despite the same, the contractor of MMRDA
failed to shift the 2 (two) beam girders
obstructing the nalla. In view thereof, by and
under a Letter dated 2" April, 2024 addressed
by BMC to Executive Engineer, MMRDA, the
BMC stated that (i) during site visit by BMC on
1% February, 2024, MMRDA'’s contractor had
assured that the 2 beams would be shifted prior
to 10" February, 2024, however, the same was
not done, (ii) during site visit by BMC on 4"
March, 2024, MMRDA’s contractor had
assured that the 2 beams would be shifted prior
to 15™ March, 2024, however, the same was also
not done, and (iii) the 2 beams were lying at the
site. Further, the BMC requested MMRDA to
direct the concerned person to remove the
beams lying at the site. A copy of the Letter
dated 2™ April, 2024 is annexed hereto and

(5
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marked as Exhibit “L”.

Thereafter, only on or around May, 2024, the
contractor for MMRDA shifted the 2 beam
girders and Respondent No. 4 was able to

continue the construction of nalla work.

In view of the aforesaid and on account of
events beyond the control of Respondent No. 4,
Respondent No. 4 could not commence
construction of the said Parking Towers and
accordingly Respondent No. 4 addressed a
Letter dated 5" November, 2024 to Respondent
No. 2 i.e. Chief Executive Officer, SRA, inter
alia, (1) placing on record the events that had
occurred and caused delay in the diversion of
nalla and in turn caused delay in the
construction of the said Parking Towers, and (ii)
stated that Respondent No. 4 expects that (a) the
construction / diversion of the nalla would be
completed by March, 2025, and (b) construction
of said Parking Towers would be completed
within 3 years from the construction / diversion
of the nalla i.e. by March, 2028. Further,
Respondent No. 4 submitted a bar chart for
completion of said Parking Towers within 3
years from the construction / diversion of the
nalla and requested Respondent No. 2 to

approve the revised schedule for completion of
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the said Parking Towers. A copy of the Letter
dated 5™ November, 2024 addressed by
Respondent No. 4 to Respondent No. 2 (SRA)

is annexed hereto and marked as Exhibit “M”.

By and under a Letter dated 22" November,
2024, addressed by the SRA to SEIAA and
MPCB, the SRA informed the SEIAA and
MPCB that Respondent No. 4 had applied for
extending the timelines for constructing the said
Parking Towers and the same was considered
and approved by Respondent No. 2 (SRA), the
Planning Authority for the Project, and the

revised timelines were as under:

Tower Nos. of car |Revised schedule

No. parks of completion

2 90 To be completed
by November,
2026

1 240 To be completed
by October, 2027

3 172 To be completed

by January, 2028

A copy of the Letter dated 22" November,
2024, addressed by the SRA to SEIAA and
MPCB is annexed hereto and marked as Exhibit
“N77'
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(w) Upon learning of the sanction of plans of the Parking
Towers 1, 2 and 3 (“the said Parking Towers”) for
the purposes of providing the car parking spaces for
rehab (“the said Plans”), the Societies formed by the
Balance Occupants viz. Shree Mumbadevi SRA Co-
operative Housing Society (Proposed), Shree
Vighnarajendra SRA Co-operative Housing Society
(Proposed), Omkar SRA Co-operative Housing
Society (Proposed), Shree Vighnaharta SRA Co-
operative Housing Society (Proposed), Shree Ganesh
SRA Housing Society (Proposed) (“Balance
Occupants  Societies”) addressed letters to
Respondent No. 2 (received by it on 25" September,
2024) with copies marked to Respondent No. 4, inter
alia, stating that the since the car parking spaces are
proposed for the benefit of their members, they should
not be provided in the said Parking Towers as the same
are not only inconvenient for their members / slum
dwellers but also their maintenance cannot be
undertaken by théir members / slum dwellers. Further,
they requested Respondent No. 2 to make
arrangements for providing parking in the basement /
stilt in the future rehab towers where they were to be
rehabilitated and direct Respondent No. 4 to change
the said Plans. Copies of the Letters addressed by the
Balance Occupant Societies to the Respondent No. 2
with copies marked to Respondent No. 4 (along with

their translations) are annexed hereto and marked as
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Exhibit “0O”.

From time to time, the members of the Balance
Occupant Societies approached the representatives of
Respondent No. 4 and requested them to amend the said
Plans and provide car parking spaces to the Balance
Occupants in the basements / stilt of the buildings to be
constructed for their rehabilitation. Due to the planning
constraints Respondent No. 4 found the same to be
difficult. However, in the interest of slum dwellers and
to ensure they are not inconvenienced, Respondent No.

4 agreed to the same to the extent as may be possible.

Accordingly, based on the request of the members of
the Balance Occupant Societies, the Respondent No. 4
submitted an application for sanction of revised plans
for development of the rehab buildings by providing for
(i) part of the parking in basements / stilt to be
constructed on a portion of land and (ii) part of the
parking spaces in one car parking tower of ground + 29
floors (“Revised Plans”). This was undertaken for the
benefit of the residents who are eligible to utilize the car
parking spaces and the entire exercise is done to ensure
that they are provided with car parks where they want.
This will also reduce the environmental impact as there
will be lesser commute as the parkings will be in the
building they are residing and they will not have to
traverse an additional distance to get to the parking

spaces. The Revised Plans were sanctioned by
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Respondent No. 2 on 26™ August, 2025. Copies of the
Letters dated 26" August, 2025 issued by Respondent
No. 2 granting approval to the revised plans are
annexed hereto and marked as Exhibit “P”. I crave
leave to refer and rely upon the Revised Plans as and

when necessary.

Further, as set out hereinabove, the land parcels where
the said Parking Towers were proposed was affected by
nalla which was to be diverted below the proposed
SWEC. In that regard, the following are the additional

facts:

(i) From May, 2024 to 30" October, 2025,
Respondent No. 4 undertook the work of
construction / diversion of the nalla. However,
part of the work wherein columns were being
erected by the contractor of MMRDA for the
SWEC could be commenced only on 31%
October, 2025 due to the ongoing work of the
SWEC. Accordingly, Respondent No. 4
addressed a Letter dated 31% October, 2025 to the
MMRDA, inter alia, stating that it was
commencing work constructing box drain at site
wherein column No. P85 and P86 were erected
and work of ifs contractor was ongoing for
column No. P87 and P88. A copy of the Letter
dated 31% October, 2025 is annexed hereto and
marked as Exhibit “Q”.
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By and under a Letter dated 17" November, 2025
addressed by MMRDA to BMC with copies
marked to, inter alia, Respondent No. 4,
MMRDA, inter alia, stated that the SWEC has to
be constructed within 12 months as per the
instructions of the Chief Minister during war
room meeting dated 3" November, 2025, hence,
the nalla work needs to be stopped in the manner
as set out therein. A copy of the Letter dated 17"
November, 2025 is annexed hereto and marked

as Exhibit “R”.

Accordingly, the construction / diversion of nalla
work is hampered. From time to time,
Respondent No. 4 was being obstructed from
undertaking development of the said Parking
Towers on account of development of the
SWEC, as such the change of location for
constructing the car parking spaces as per the
Revised Plans is also streamlining the
construction of the car parking spaces, as the land
parcel for construction of the same as per the
Revised Plans are not likely to be affected by
SWEC.

O (aa) In any event, the land parcels wherein the car parking
spaces were to be constructed either as per the said

Plans or as per the Revised Plans were encroached by
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slum dwellers. In this regard, the following facts in

relation to the land parcels wherein the car parking

spaces are to be constructed as per the Revised Plans

are relevant:

(1)

(ii)

(iii)

(iv)

V)

Since the land was occupied / encroached by

- slum dwellers, Respondent No. 4 had called upon

them to wvacate their structures to enable
Respondent No. 4 to enable it to commence

construction.

However, the slum dwellers / occupiers on those
land parcels refused to vacate their respective

structures.

Accordingly, on or around on 31% October, 2025,
Respondent No. 4 had filed applications under
Sections 33 and 38 of Maharashtra Slum Areas
(Improvement, Clearance and Redevelopment)
Act, 1971 (“Slum Act”), seeking forceful
eviction of the non-cooperative occupants / slum
dwellers. I crave leave to refer to and rely upon
the applications filed by Respondent No. 4, as

and when necessary.

Thereafter, from time to time hearings were held
before the officials of the SRA. I crave leave to
refer to and rely upon the notices issued by the
SRA 1n this regard.

By and under an Order dated 5™ March, 202
passed by the SRA, SRA directed no
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cooperative occupants/ slum dwellers to vacate
their respective structures and handover the same
to Respondent No. 4. Further, the aforesaid Order
also recorded that in case the non-cooperative
occupants/ slum dwellers failed to handover their
respective structures action for forceful eviction
would be undertaken. A copy of the Order dated
5% March, 2026 is annexed hereto and marked as

Exhibit “S”.

(vi) Despite the order of eviction, as aforesaid, the
non-cooperative slum dwellers / occupiers on
those land parcels refused to vacate their
respective structures. Accordingly, the SRA
addressed a Letter dated 30" March, 2026 to
slum dwellers / occupiers on those land parcels,
inter alia, stating that the non-cooperative
occupants/ slum dwellers had failed to comply
with the Orders passed and calling upon them to
vacate their respective structures at the earliest,
failing which on and from 8" April, 2026 action
will be initiated to forcefully vacate them and
demolish their structures. A copy of the letter
dated 30™ March, 2026 is annexed hereto and
marked as Exhibit “T”.

(vii) Accordingly, on and from 8" April, 2026,
forceful evictions have been initiated and several

structures / hutments have been demolished.
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(L\ Copies of the photographs reflecting the
demolitions of structures are annexed hereto and
Exhibit «“U”.

(bb) Further and in any event, a revised Environmental
Clearance dated 26" November, 2025 has been issued
in favour of Respondent No. 4 with respect to the
development of the land. A copy of the Environmental
Clearance dated 26" November, 2025 is annexed hereto

and marked as Exhibit “V?”.

(cc) It is thus crystal clear that the parking provision in the
previous Environmental Clearance dated 28" January,
2016 has been substituted in its entirety in the new
Environmental Clearance dated 26" November, 2025.
Hence, the present Execution Application No. 2 0f 2023
has become infructuous on account of the substratum of
the Order dated 2" February, 2022 being the
Environmental Clearance dated 28" January, 2016
itself having being substituted with Environmental

Clearance dated 26" November, 2025.

6.  Inview of all that is stated hereinabove the said Photographs
do not reflect the true and correct facts and therefore cannot
be accepted. Without prejudice to the fact that the captioned
Execution Application is not maintainable and /or it has
become infructuous, it is submitted that in any event the

timelines as set out in the Letter dated 22" November, 2024

premature and ought to be dismissed.
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Solemnly affirmed at Mumbai )

gy = |
This ’{ day of April, 2026 ) Wi
10 APR 2026 Before Me,

For Wadia Ghandy & Co. SHANE ca

|b1 00 050, p + By wy,
>, - Mob e o o ( W
Reg. N . 9B205

We—% 9 No. e 113457+ —Pd::fz Mﬁﬁr

Partner

He&_, i 2
TR ey

Advocates for Respondent No. 4 Notary Register

Serial No. /329 )7{
Date: N-B—]P'R_m
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GOVERNMENT OF MAHABASHIRA

26

No. MoEF-21-72/2008-1A-10/TC1

Mantralaya Annexe,
Mumbai - 400 032,
Dated: 23.03.2009

yfark Build
- B, Sagar Averiue,
ingk 0? ‘v V Raaﬁr & La!mbhax Pac Road

‘e‘el has befm apprﬁ '
he application
in tesponse to th g
__r_-beiAA) i ity 70

_,u.lct._comﬂha_uce w;th thc b_p_i,CliIC cmd ge m,ml '.;Oﬂdlﬂf)nb mmuonecl in Anueﬁrre ~BE
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"'iii't;jcct Details:

f.

&

r ..;';,-J_

:P_a'

Lh

~J

e

. Solid waate (Dry gatbage) genenated shaﬂ be- 27?9 Kg/Da}z and: Wet g___ ba

The project proponent s pmposmg to develcpment of “Skylalk Helrhts by Sl\ylm k Build

Treated wastewater: shall be ut;lzzed tot g,m denmg, flusfung and Lealmg ‘tower' m'zko up
their will not be any dischar ge into MCGM bewer line. '

gegjcneicuhdehail be

4090 Kg/Dav Dry waste segregated. into R -ru,yuiabke waste and disposed

through 1eoyohng of recyddhle dry waste thfeug‘f'i conteactors. Wet waxte d‘!x%[)@b@d to MCGM .~

ot treated in O£gamn Waste Convetier E;y:;temt -
B« waste and STP 5111@:!&@ around 250 Kgfday Shdli be dlsposcd off through EhL authormul
Waste Managemmt Agengies 'tpproved by MPCB

Rainwater shall be collected from moi’tap Ramwater shall be coi!ected and stored in 2 2 Nos of
rainwater co!lectmn tank of capacity 193 M°, ~and sutplus ramwatw shall be recharge through

recharge pits and 4 Nos. of Infiltration wells (3 m diax 3 m depth).

. Area under green belt shall be 4165 m? and 234 Nos. of trees of indigenous vaiicties shall be

planted.
As per existing DC Rule 548 car parking shall be provided. However, actually car parking shal |

be as permitted by MCGM as per rélevant Provision.
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SLan 7% S
9. Power Regquirement for Rehab Building shall be 3814 KW and for Sale building 9233 KW.

D.G. Set of 1000 KVA for Rehab Building and 5 sets of 2500 KVA each for Sale Building

along with engrgy conservation devicss i.e. CFL, HVAC, sensots, etc for. saving up o
o 2 88% umtsfyear shall be pwwded ] 3 '_ - KB :
; costof B - uction phase shall be Rsiléﬁ Lakh.

xt-moters

ks 10 1mpr0<vc puwer_ factar

5 g, podium lightening & stecet
A htrhtmgg X :

o IlsL of nrcc,xammftble timers for switching” ON/OFE of cotimon ares htnmg,pgdmm

4 Use of group controls in case of elevators.

& Ulse of thermal insulation for roofs to reduce air cmdmémng foads and thereby con;é;f;a;ﬁf_-iﬁ’g-
energy. e

o Tse of tow SHGC double-glazing to reduce air condittomng 16ads and thereby conserving

Shergy-







i (xn) Vehicles hared f"' |

! "(Xi') The daesel reqwred fﬂr aperatmgﬁ  sets :Sha be-:-stored ln undergraund tanks

'coatlng m wmdows.-._:_ =% '_ 4%

(xxu) Roof shouid meet prescnptwe requ
‘Code by usmg appropnate therma! msulat:o

».\

- el O"aq““’ Wa" Shau*d meet prescrlpt e e_s{’z.atio_n_
“ Building Code wh;ch IS proposed to ba mand ) ‘forall

TU-¢R3~- ?31
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sLUM REHABILEYRON AUTHORITY ) _3

No. : SRA/ENG/7313/Gen
—— ¢ , Date:10-11-2009

EXHIBIT = B’

-——

CIRCULAR

Sub : a) Parking requirement for S.R. Scheme submitted
prior to 12-8-2009.
b) Regularisation of Transit Camp.
c) Security Deposit for basement proposed for storage
in S.R. Scheme.
d) Submission of separate P.R. Card in words.

*TPORSTIVNPY

C.E.O. {SRA) after careful consideration has approved the following
guidelines for approval of S.R. Schemes.

a) Parking requirement for S.R. Scheme submitted prior to 12-8-09.

In the S.R. Schemes submitted prior o 12-8-2009, the parking
requirements shall be insisted as per. the provision of Clause 36 (2) Table 15
of DCR 1991 as per the provisions approved under Notilication
TPB.4387/716/UD-11 (RDP) Dated 12th June 1990.

However, in respect of the proposals submitted af’tcr 12/8/2009, U;c
parking requirements shall be insisted as per the modxﬁeq C{ausc 36 (3}
Table 15 of DCR 1991 approved under Noltification u/No.
TPB/4308/507/CR-76/06/UD-11 did. 12-8-05.

b) Repularization of works which are allowed free of F.S.1.

" H r: ‘ L4
In S.R scheme the penalty for work which are allowed free of F.5.1 a5
Per various provision of D.C. Regulation 1591 and carflcd out :.v'l}tho}ll
approval / commencement certificate shall be recovered as per [0:0wIng
guidelines.

i) Transit camp, foundauén work of b_ldg., staircase roo.r_n. li!;
machine room, overhead tank, swimming pool and clectn_c su
station, etc. is to be charged @ 4% of ready reckoner, suchEL to
minimL'Xm of Rs. 20,000/- on similar guidelines adopted by MCGM
vide Circular u/No. CHE/DP/323/GEN dud. 6-6-08 . |

ii) Basement, stilt, podium, staircase, lift area and refuge area et is
to be charged on similar guidelines adopted by MCGM vide Circular
issued u/No. CHE/77/DPC/ GEN dt‘d. 7-6-2004.

W) The penalties of regularization for commercial us‘crs.will be do_ublc =
that of residential users and for ndustrial users it will be 1.5 time lc,né’- £
that of residential users. o




"\

c) Security Deposit for baaemeﬁzw:oscd for storage.

Security deposit for Basement area proposed for Storage shall be
insisted @ 10% of Normal deposit . l.e.

Basement deposit Carpel area of '
in S.R. Scheme = basementin sg.m X Reckoner rate as

25% of Ready
X 10%

per main user

d) Submlssion of separate P.R. Card in words.

1)

1)

1)

While submission of the proposal if the area in the P.R. Card of CTS
nos. are not in words, the permissible limit while approving the
plans shall be restricted maximum to 75% of total BUA permissible
insitu.  Of the said 75% permissible BUA, initially 100% buiit up
area {or rchab building shall be allowed and then only, balance
shall be utilized (or sale componen:

After approval of layout and obtaining demarcation of plot
boundary from competent authority with area confirmation by
Architect/developér, the approval of plans shall be extended upto
90% of total BUA.

After submission of separate P.R. Card in words as per the layout

for 100% of total BUA.

The orders issued under this Circular shall be scrupulously observed.

This Circular is made effective from the date of issue.

@‘(\.‘“’ e
—ﬂ-fﬂ*"“'f:§7:]ﬂi°*cj

Dy.Ch.Eng.|S.R.A))

Copv to :

Secrerary ISRA]

Dy. Collector (SRA)

A.R.S. [SRA)

F.C. (SRA)
TRUE COPY

A.E. [SRA}-

E.Z. [SRA)-
(‘-( v Co

S.E. |SRA)- Wik
Felerrdl

P.A. to C.E.O. (SRA)

A.O. (SRA|

Scanned with CamScanner
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Government of Maharashtra

No. SELAA- 201 1/4868/CR-107/2011
Envicomment depaniment,

Room No. 217, 2™ floor.

Muantralava Annexe.

Mumbai 400 032

Date: 6% March, 2012

T

Mis. Skylark Buildcon Pyt, Lid.

402, 54-B, Sagar Avenue, 4th Floor,

Junction of SV Road, & Lallubhat Pack Road,
Andheri (W), Mumbai — 400 058

Telephone Wo. 022 - 6675 3911/66842300

Subject: Modification in EC for “Skylark Heigts™ amalgamated SRA scheme at CS N,
286 (pi), FP No. 1076 and 1078 of TPS 1V of Mahim Division, Dr. Annie Besant
Road, Worli, Mumbai by M/s. Skylark Build.

Reference- 1. Even number Eavironment Clearance letter dated 33‘“‘ March, 2009
2. Minutes of 439 meeting of SEIAA held on 12%713™ January, 2012

St

This has reference to your communication on the above mentioned subject.
2 Project information from documents submitted by you & considered by SEAC &
SEIAA was summarized in even number enviromment clearance letter dated 23" March,

2009,
Bricf Information of the project is summarized as below:

! Project | M/s. Skylark Build
Proponent ‘ R
Location of the ;1 C8 No., 286 (pt), FP No. 1076 and 1078 of TPS tV of Maltim
project | | Division, Dr. Annie Besant Road, Worli, Mumbai =~~~ N
_Typeof Project | : | Construction project - SRA
: Building : | Rehabe o
configuration « 14 buildings with G + 10-22 floors; Flats: 2228 nos., shops:

140 nos., balwadi / weifare centre; 67 nos.
Sate:

s Tower A: 3 hasement-+LGHUGH Podium+1st (o 37th floars;

flag: 30 nos.

e Tower: 3 basementtLGHUGH Podium-+ 151 to 1 1th Noors
A with commervial area, shopping and food court
Plotares | 1| 3885750 sq. m.

Bailt up aren : o FSIAreaz i, 41, 518.10 Sg. m.
» Proposed Total Built-up Area (FSI & Non-FSt) - 2.64,770.33

S .
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bl S 1
: Estimated cost of | : Rs. 717 Crores !
the project I |
' Ruin Water |2 | 2 nos. of raim “alerhﬂmslmn tanks of capacity 190 m3 each {
’ Har\ esting Ru.har;:c pus and 4 nos. mf‘ltmuon wells !
Totad Water : s Fresh Water: 1152 m3iday
Requirentent *  Recycled Water: 1561 m3fday
' * Sewage generation Total Sewage: 1643 m3/day (For
Rehabilitation: 1367 md/day and For Sale;276 m3fday)
¢ STP technology: SAFF
o Capacity of STP: For Rehabilitation : 1400m3
» _For Sale Building: 300m3 o
{ Solid waste e Dry quantity :- 2779 kg/day
managenment e Wei quantity :- 4090 kg/day
‘ » E-Waste & Hazardous waste: 241 kp/Annum
= STP Sludge (Dry sludge): 250 Kafday
| Mode of Disposat: ;
' +  Wet garbage will be treated in an Organic Waste Converter |
(OW(Q)
¢ Dty garbage shall be handed over to the authorized recycler,
E-Waste will be Bunded over to the authorized recycler.
Waste oil which is generated due to usage of DG sets shall be
stored and subsequenily given to the authorized hazardous
waste management agencies recognized by SPCR.
i _Dried sludge from STP will be used as manure.
Green Beit TR (x Area: 4164.17 Sq. mt.
Development | | Inside the plot: - 234 Nos, B
Traffic : | parking spaces ; 1432 nos.
Management ' R
Energy i | DG sets « INo. of D.G, Set of capacity 1000 kVA for rehabilitation
building,
* Total 5 nos. D.G. Sets of capacity 2500 KV A cach for salc
building.
Energy reguirement
Maximum Demand : Rehabilitation: 3830 KW and Sale: 9233 KW
Energy conservation
* Building avtomation system to monitor and control HVAC
and electrical equipment,
e Low IKW /TR Centrifugal chillers for HVAC.
»  Variable speed pumping system for chilled water secondary
pumping for HYAC,
» Highly efficient motors.
= Capacitor banks to improve power factor.
o Compact fluorescent lamps,
o Use of thermal insulation for roofs to reduce air conditioning
5 loads and thereby conserves encray.
| ! e Use of low SGSH glazing to reduce air conditioning loads
; !' and thereby conserves energy.
i

» Use of Solar water heater for all sale residential apariments
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therehy CONSUrves ¢nergy.
s Lise of exhaust air heat recovery W heel,
o Useof solar CFL Nixtores Jor alfice apactment.
189 enerey shall be saved per year by using all energn
: i saving methods. i
| Envirommental i Construction phase: Rs. 11.66 takhs
P Management plan 7 Operation Phase: Rs. 1671.01 takbs
' iiJ_Pc;fil1.iim_l_._éi:.}%:?.z!.iﬂyfljfmfﬁ_@_@ﬂ:.._B_f-_;._'_9£a-‘:.?,$1f$!‘!&f’.@3_‘_wn?.

3. Madifications in Environmenial Clearance are.subject to the condition that 1P for
the cceupied rehabititation component and development of greeh plot should be definitely
completed before 30 Jupe 2012, Tenms and conditions stipulated in cven wwmber
environment clearance leuer dased 23" March, 2009 reraains the samo.

{&f&iimﬁ‘ﬁmf Tingh) "

Secratary, Environment
department £MS. SEIAA

Copy to: o . ,
1. Shri. P.M.A Hakcem, TAS {Retd.), Chairman, SEIAA, Yugnu® Kottaram Road,
Catlicut- 673 006 Kerla.

5. Shri. Dr. 8. Devotta, Chairman, SEAC, T3302 Sky CHy, Vanagaram -
Ambattur Read, Chennai ~ 600 095 o

3, Additional Secretaty, MOEF, "Paryavaran Bhawan’ €GO Complex, Lodhi
Road, New Delhi - 110510

4, Membgr: Secretary, Maharashtra. Pollution Control Poard, with request 10
display a copy of the clesrance.

5. The CCF, Regional Office, Ministry of Bavironment and ﬁarcsl (Regional

Office, Western Region, Kendriya Paryavaran Bbavan, Link Road No- 3, E-5,
Ravi-Shankar Nagar, Bhopal- 462-016). (MP). :

6, Regional Offics, MPCB, Munibal.

7; Collector, Mumbai.

8. Commissioner, Bxii)gnimamhai:is&unoéiﬁai Corporation: Mumbsi,

9. :iA-‘ Division, Monitoring Cell, MolF, Paryavaran Bhavan, €GO Complex,
Lodhi Road, New Delhi-110003,

10. Director (TC-1), Dy. Seerelary (TC-2), Soienitst-t, Environment Department:

11. Selest fife {TC-3). TRUE COPY

@)

W Pariner
) Weicdia f?r'r.--'ngu & Co.
Advocates, Sricitars & Notaries
N. M. v i Bueilding, REGH::)“HTM
123, Mab.... vondhi Road, ot o
Fore, pi oo, s 023,
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AAA'EXHIB!T - D

SLUM REHABILITATION AUTHORITY

No. : SRA/ENG/219/GS/ML&PL/LOI

Date: - —3 MAY 20%

/ Lic. Surveyor: Shri Vilas P Kharche, )
of M/s. Catapult Realty Consultants,

203/204, 2nd floor, Orbit Plaza,
New Prabhadevi Road, Prabhadevi,
Mumbai — 400 025.

2. Developers: M/s. Skylark Buildcon Pvt. Ltd.
& Vrunda Enterprises, (Jointly)
54-B, 402, Sagar Avenue,
5th Floor, Jn. of S.V. Road &
Lallubhai Park Road,
Andheri (W), Mumbai — 400 058.

3. Society : Shree Sai Sunder Nagar CHS Ltd.,

Balkrishna Gawde SRA CHS Ltd.

Gomata Nagar CHS Ltd., &

Nehru Nagar CHS Ltd.

Subject: Proposed Revised LOI of S.R. Scheme of Phase I & II of Sai-

Sunder Nagar CHS Ltd. on plot bearing F.P. No.1076, 1077,
1078 of TPS-IV of Mahim Division, C.S. No. 286(pt)& 912 of
Lower Parel Division and clubbed schemes of Gomata Nagar
CHS Ltd. on plot bearing C:S. No0.438 & 1/268 of Lower Parel
Division 8 Nehru Nagar CHS Ltd. on C.S. No.268(pt), 286(pt),
437 (pt) of Lower Parel Division and with amalgamation of
proposed S.R. scheme of Balkrishna Gawade CHS Ltd. situated
on plot bearing C.S. no.912 & C.S. no.286 (pt) and
amalgamation with proposed S.R. scheme of Mumbadevi
Prabhadevi CHS (prop.) situated on plot of C.S. no.911(pt} &
C.S. no.2A/911 of Lower Parel Division.

Ref: No. SRA/ENG/219/GS/ML&PL/LOI

Gentlemen,

With reference to the above mentioned Slum Rehabilitation Scheme
on plot bearing C.S. No.286 (pt) of Lower Parel Division, F.P.No. 1076, 1077
& 1078 of TPS-IV of Mahim Division for Phase — 1 and Phase - II and with
its following clubbing and amalgamation i.e.

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400
Tel.: 2656 5800. 2659 0405 / 1879, Fax: 022-2659 0457, Email: info@sra.gov
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SRA/E163 2/ GS/ML&PL/LOI
Clubbing

a) S.R. Scheme of Shree Gomata Nagar CHS Ltd. on plot bearing
C.S. No.438 & 1/268 of Lower Parel Division.
b) S.R. Scheme of Nehru Nagar CHS Ltd. on C.S. No.268(pt),
286(pt), 437 (pt) of Lower Parel Division.
c) by shifting 221 Rehab tenements (i.e. 16849.56 sqmtr rehab
component) from Shree Sai Sundar CHS Ltd. to Gomata
Nagar CHS Ltd. And by exchanging sale BUA admeasuring
12637.17 sq.mt. from Gomata Nagar CHS Ltd. to Shree Sai
Sundar Nagar CHS Ltd.
dj by shifting 29 Rehab tenements (i.e. 2744.65 sqmtr rehab
component) from Shree Sai Sundar CHS Ltd. to Nehru Nagar
CHS Ltd. And by exchanging sale BUA admeasuring 2085.49
sq.mt. from Nehru Nagar CHS Ltd. to Shree Sai Sundar Nagar
CHS Ltd.

Amalgamation
a) S.R. scheme of Balkrishna Gawade CHS Ltd. situated on plot

bearing C.S. n0.912 & C.S. no.286 (pt) and

b) S.R. scheme of Mumbadevi Prabhadevi CHS (prop.) situated
on plot of C.S. no.911(pt.) & C.S. no.2A/911 of Lower Parel
Division.

This office is pleased to inform you that this Revised Letter of Intent
is considered and approved in accordance with Clause 7.8 of Appendix-IV
of D.C. Reg.33(10) subject to

A) Restricting in-situ FSI Consumption as under-

1)

2)
3)

B)

upto 2.50 in S.R. Scheme of Gomata Nagar CHS Ltd. for portion of
land where rehab buildings are already constructed & FSI
consumption upto 3.00 for portion of land where rehab buildings are
to be constructed.

upto 2.50 for Nehru Nagar CHS Ltd.

upto 4.00 for S.R. Scheme of Sai Sunder Nagar for portion of land
admeasuring 30114.01 sq.mt. & 3.00 FSI for remaining area in S.R.
Scheme of Shree Sai Sundar Nagar CHS Ltd.,

And subject to the following conditions:

This LOI supersedes the earlier revised LOI issued vide u/No.
SRA/ENG/219/GS/ML&PL/LOI dated. 2 1/12/2010.

That you shall restrict the built up area meant for sale in the open
market and built up area of rehabilitation as per the following S.R.

schemc paraunelers.
2




SRA /E§G§2§9 /GS/ML&PL/LOI

Sr.

Description

As per Revised
layout

For Gomata
Nagar

Yo

Sq.Mts.

Sq.Mts.

For
Nehru
Nagar

Sq.bMts.

(@)

(b)

Sq.Mts.

Total ‘

Area of Plot As per
Combined Certified
Shum Plan

44248.50

Area of the Plot
Considerd For the
earlier LOI

38857.50

Area of Plot as
considered for
Revised LOI
{(44248.50 -945.75-
1168.98 -
+5161.04+1482.25)}

48777.06

4198.01

825.50

53800.57

Less: Deduction for

i) Set.back of Road
(7085.36+3179.93)

10265.29

NIL

NIL

10265.29

ii) D.P Road in Shri
Mumbadevi
prabhadevi CHS

5161.04

5161.04

iii) Aarea under pvt.
Plot

NIL

NIL

7.00

7.00

iv) R.G. Reservation

4000.03

NIL

NIL

4000.03

TOTAL (i+ii+iii+iv)

19426.36

0.00

7.00

19433.36

Net area of plot (3 —
4)

29350.70

4198.01

818.50

34367.21

Deduction for 15%
R.G. (if applicable)

Nil

Nil

Nil

Nil

Addition for F.S.I.
purpose

i) 100% Set back of
Road

10265.29

NIL

NIL

10265.29

ii) Area as per C.T
Survey demarcation

NIL

NIL

NIL

NIL

i) 100% D.P. RG

NIL

NIL

- NIL

NIL

iv) D.P Road in Shri
Mumbadevi
prabhadevi CHS

5161.04

NIL

NIL

5161.04

Plot Area for F.S.1.
(5+6+7)

44777.03

4198.01

818.50

49793.54

8A

Restricted

(8 -3276.27%)
*[(1- 2 =5391.00 -
(945.75 + 1168.98)]

41500.76

4198.01

818.50

46517.27

8B

As per notionally
subdivided Area

11386.75| 30114.01

2429.07

1768.94

818.50

46517.27

Permissible F.S.1.

3.00 4.00

2.50

3.00

2.50
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SRA/ENG/219/GS/ML&PL/LOI

‘ 10.

|

Max.
permissible on plot

B.U.A. | 34160.25

120456.04

6072.68

5306.82

2046.25

168042.04

Total
permissible

area

154616.29

11379.50

2046.25

168042.04

|
I

Proposed Rehab

B.U.A in situ

70038.75

5833.60 | 1

347.25

77219.60

13,

Rehab BUA area
due to transfer to
Gomata Nagar &
Nehru Nagar from
Sai Sunder Nagar.

5545.85

697.68

6243.53

Total Rehab BUA in
situ proposed (12 +
13)

70038.75

11379.45

2044.93

83463.13

15.

In-situ Rehab

component.

793681.22

™ =

Y

Vi

8637.82

1808.24

104127.28

16.

Rehab component
due to transfer to
Gomata Nagar &
Nehru Nagar from
Sai Sunder Nagar.

8211.74

/

936.41

9148.15

17.

Total Rehab
Component
proposed

93681.22

7 16849.56
s

.
-~

2744.65

113275.43

18.

Sale
permissible
75%)

component
(17 X

70260.92

12637.17

2058.49

84956.57

19,

Sale at Sai sunder
Nagar + Sale
transfer from
Gomata Nagar +
Sale transfer from
Nehru Nagar.

84956.57
(70260.92 +12637.17
+2058.49)

84956.57

Total B.U.A.
Permissible for the
project (14+18) with
proposed
amalgamation.

140299.67

24016.62

4103.42

168419.71

21.

Total Sale Built-up
area permissible
(11-14) in situ.

84577.54

84577.54

22,

Total Sale Built-up
area Proposed.

84208.83

84208.83

| 23.

Total Built-up are
proposed in situ (14
+ 22)

154247.58

11379.45

2044.93

167671.96

F.S.I. consumed on
site (23/8A)

3.71

2.71

2.50

T.D.R available for
scheme (19-22)

Nil

Nil

Nil

747.74

Reliab Tenements

1896

435

2416

No. of Balwadi, WC
f&' Society Offices
| proposed

15

" 90

| Provisional PAP

I

X)) 571

EX(’!RE on

X [ MasarasHTRS
REG. MO, 16388

\&Y
P |

INDY




SRA/ENG/219/GS/ML&PL/LOI ‘1,.',,

That this Letter of Intent is issued on the basis of plot area certified
by the Architect and the Annexure — II issued by Competent
Authority and other relevant documents. In the event of change of
any of the above parameters, during actual site survey by the City
Survey Officer and or change in plan parameters as revealed during
JOA, then the sale area consumed on the plot will be adjusted
accordingly so as to keep total consumption of F.S.I. as mentioned

above.

That the conditions mentioned in all certified Annexure-II issued by
competent authority shall be complied and compliances thereof shall
be submitted to this office.

The Developer/Society shall pay premium at the rate of 25% in terms
of Stamp Duty Ready Reckoner rate as per the Govt. notification
issued u/no. TPB/4308/897/CR—145/08/UD-11 of 16/04/2008 in
respect of Slum Rehabilitation scheme being undertaken on public
land belonging to Govt./ Municipal/MHADA and as per the stages as
mentioned in the Govt. Order u/no. gﬁtIEﬁ Qoodﬂiﬁ-?iﬁ@ﬂqﬁ-i CRica

o3/ors/R0%0 and as per Circular no.114 dated 19/07/2010.

That you shall submit phasewise programme along with Bar-Chart
for development of scheme, infrastructural works, reservations,
amenities etc. in the layout and same shall be developed accordingly.
This shall be submitted along with revised layout plan before issue of
C.C. for 15t Rehab Bldg. or IOA of 9nd building whichever is earlier. A
registered undertaking to that effect shall be submitted.

That you shall pay total amount of Rs. 6,09,40,000/- towards
Maintenance Deposit to be kept with Sium Rehabilitation Authority
at the rate of 20,000/- per tenement as decided by the Authority
and total amount of Rs. 8,91,86,500/- {i.e. @ Rs. 840/- (City) per
sq.mt.} towards Infrastructural Development charges as per Circular
no. 7 dated 25/11/1997.

That the Amenity Tenements i.e. 30 nos. of Balwadi shall be handed
over to the Woman and Child Welfare Department, Government of

Maharashtra as per the directions given by the Additional Chief
Secretary, Woman and Child Welfare Department, Government of
Maharashtra, in meeting held on 18.10.2011 as per Circular No. 129
and further the amenity tenements i.e. 30 nos Welfare Centre, 30
nos. of Society Office shall be handed over to the slum dwellers
society to use for specific purpose only within 30 days from the date
of issue of OCC of Rehab/ Composite bldg. Handing over / Taking
over receipt shall be submitted to SRA.

That you shall submit a Registered Undertaking that the certified
Annexure-II for the slum dwellers to be rehabilitated 571 nos.
Provisional PAP t/s. shall be obtained before shifting the slum
dwellers in the provisional PAP tenements approved. In case of the

5




10.

11.

12.

proposal for approval of plans separately for edch building, in conformity
with the modified D.C. Regulations of 1991 in"the office of :
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SRA/ENG/219/GS/ML&PL/LOI

eligible slum dwellers as per the Annexure-II are found to be less
than the Provisional PAP t/s. approved the same shall be handed
over to SRA & the revised LOI by considering the remaining no of
provisional PAP in sale BUA would be obtained.

The Developer will not claim any benefit for the the land reserved for
R.G. in the form of FSI/TDR till the decision in W.P.No.1152 of 2002
is taken by Hon'ble High Court.

That the free sale component can be developed by the developer on
its own or Developer shall be entitled to assign or transfer the same
to third party or may undertake the same in joint venture or through
any office nominees as may deem fit by the Developer. The
Developer can also create mortgage on the same.

That all the conditions of Annexure - A attached herewith shall be
complied at the relevant stages indicated therein.

If you are agreeable to all these above conditions, you may submit

d.

gl |
Chief Executive Officer
Rehabilitation Authority

Note: The draft LOI approved by Hon. CEO(SRA) dtd 23/04/2014.

TRUE copy '

™

Parmier
Wucfr: Ghandy & Co
Advm'me.\', Soi'ic -".‘J#-‘)' e Na'.:r(rrr'c's
I N, M. Visodia J't'u.':’c/fh‘g‘
23, Maha i Gandhi Road
ort. Mumoai - 490 033

YN
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SEAC-2013/CR-135 (1)/C-1
Environment department
Room Ne. 217, 2 fjoor,
Mantralaya Annexe,
Mumbai- 400 032.

Dated: Vg January, 2016..

M/s. Skylark Height

At~ TPS Mahim Division,

Dr. Annie Besant Road, Worli,
Mumbai

Subject: Environment clearance for mixed use (Hotel & residential) project at CTS No. 286 (pt)

Sir,

912, 911 of lower Parel division, FP No. 1076 and 1078 of TPS Mahim Division, Dr.
Annie Besant Road, Worlj, Mumbai by M/s. Skylark Height.

This has reference to your communication on the above mentioned subject. The proposal

was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-11, Maharashtra in its 29" meeting and recommend the project for prior environmental
clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 77" & 92™ mestings.

2.

It is noted that the proposal is considered by SEAC-11 under screening category 8(b) Bl as

per EIA Notification 2006.

Brief Information of the project submitted by you is as-

Name of the Project Skylark Height

Name of the Proponent Mr. Dinesh Naik

Consultant . M/s. Enviro Analysts & Engineers Pvt. Ltd.

Type of Project: SRA scheme with Residential and Hotel building

Location of the project Plot bearing F.P. No.1076, 1077, 1078 of TPS-IV of Mahim

division, C.S. No. 286(pt)& 912 of Lower Parel division and
clubbed schemes of Gomata Nagar CHS Ltd. On plot bearing
C.S. No.438 & 1/268 of Lower Parel division & Nehru Nagar

i CHS Ltd. On part C.S. No.268(pt), 286(pt), 437(pt) of Lower
Patel division and with amalgamation of proposed S.R. Scheme
of Balkrishna Gawade CHS Ltd. Situated on plot of C.S. -
No.912 & C.S. No.286 (pt) and proposed S.R. Scheme of
Mumbadevi Prabhadevi CHS (prop.) Situated on plot of No.
911(pt) & C.S.No.2a/911 of
Lower Parel division.

Whether in Corporation/ MCGM
municipal/other area

Applicability of the DCR DCR of 1991 & Modified DC Regulation

=
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Note on the initiated work

Out of 14 Rehab buildings, Occupancy Certificate is issued to 6

(if applicable) buildings.

LOI/NOC from MHADA /

other approvals (If

Applicable)

Total plot area (Sq.m.) Total Plot Area : 83853.83
Deductions Deductions

Net Plot Area Road:27100 Sq.mt

RG: 4000 Sq.mt
Net Plot Area : 52753.83 Sq.mt

Permissible FSI (including
TDR etc.)

357347.88 Sqmt

Proposed Built Up Area

Rehab = 193000.00
Sale = 450000.00
Total = 643000.00 Sqmt (Construction area)

Ground Coverage Area
(percentage of plot not open
to sky)

16514.67 sqmt

Number of Buildings &
configuration(s)

Rehab — 25 buildings with G+30 floors. Flats ~ 4502, Shops —
141
Balwadi + Welfare centre + Society office = 127

Sale balding — Tower B (Residential) = 3 basement+-LG+UG+4
podiums 10 89 floors. Total flats = 261

| Tower A (Hotel+Residential) = 3 basement+LG+UGH 4

podiums to 31* floors of hotel with 250 rooms + 32™ to 65%
residential floor with 56 flats + Roof top Helipad

Number of tenants and
shops

Rehab — Flats — 4502, Shops ~ 141
Balwadi + Welfare centre -+ Society office = 127

Sale building — Tower B (Residential) Total flats = 260
Tower A (Hotel+Residential) with 250 hotel rooms &56 flats

Number of expected
residents/users

Rehab-23173 No’s
Sale — 2580 No’s

Tenant density per hector

643 Tenements / Hectare

Height of Building(s)

Tower B (Residential) =260 m (AGL) .
Tower A (Hotel + Residential) = 365 (AGL)

Right of way

Existing 36.6 m wide Dr. Annie Besant Road, Worli

Turning radius

Om

Existing Development

Out of 14 Rehab buildings, Occupancy Certificate is issued to 6
buildings.

De_tails of the demolition
with disposal (If applicable)

NA

Total Water Requirement

Domestic water Requirement :Rehab: 3093 m*/day; Sale:651
m3/day
Recycled Water : Rehab:1060 m*/day; Sale 175 m*/day

Total Water Requirement : Rehab : 3093 m*/day; Sale :651
m’/day

Rain Water Harvesting
H)

ARDON
. TRy

Rehab building —Recharge pits provided.
Sale building - 2 tanks with 190 m® capacity along with

| recharge Pits

ag
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UGT tanks _

Water storage will be done in the underground tanks

Strom water drainage

Remarks for the entire layout are obtained from MCGM.
The storm water drain is made with the RCC wall. All the
natural slopes are taken into consideration.

Sewage & Waste Water

Sewage generation: Rehab : 2800 m*/day ; Sale : 595 m¥/day
STP Technology: MBR — Moving Bed Reactor

Capacity of STP (Rehab buildings) : Rehab : 2800 m*/day ;
Sale (Tower B).(Residential Building): 460 m*/day

Tower A {(Hotel. + Residential Building): 580 m®/day
Recycled water for flushing

Rehab: 1017 m?/day

Sale building: 145 m®/day

Location of the STP-Basement Level

STP capacity: Rehab: 2800 m*/day; Sale: Tower A is 580 KLD
and Tower B is 460 KLLD

Budgetary allocation (capacity. cost and O&M cost):
For STP

Capital cost : 3.18 Crores

0 & M Cost : 45 Lakhs / annum

Solid Waste Management

Operation Phase:

Two Bin System for Wet and Dry waste.

Solid waste from proposed project will be segregated inthe
Segregation room.

Bio-degradable waste management.

Segregated Bio-degradable waste will be treated in Organic
Waste

Convertor (OWC)

OWC output to be handled by trained stafT.

Non-biodegradable waste management
Segregated inorganic waste will be handed over to local
Recyclers/vendors.

Rehab building

Total Solid waste = 11438 Kg/day
Biodegradable = 6822 Kg/day -
Non-biodegradable = 4616 Kg/day

Sale building

Total Solid waste = 1140 Kg /Day
Biodegradable = 647 Kg/day
‘Non-biodegradable = 494 K g/Day

Green Belt Development

RG. area admeasuring 8000 sqmtr
For Landscaping :

Capital Cost: Rs. 50 Lakh

O & M Cost:Rs.5 Lakhs/ annum

Energy

Natural daylight access for more than 90% of habitable floor
area reducing artificial lighting consumption.

High performance single glazed unit with low SHGC entailing
reduced heat gain through glazed surfaces -
Energy efficient lighting fixtures such as TS, LEDs, CFLs

3.
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electronic ballast

Energy equipment such as pumps, motors etc. with 8§0-9%0%
efficiency

All lifts, Ventilation fans shall run on VFT drives which results
in energy saving by adjusting speed of the motor &delivering
only required amount of power.

Total Energy Consumption for Sale building — 12024 K W/day
Total Energy Consumption for Rehab building — 4250 KW/day.

Environmental Management
plan (Budgetary Allocation)

Construction phase (with Break — up) —
Capital cost
O & M cost (please ensure manpower and other details)

Operation Phase (with Break-up)-
Capital cost
O & M cost (please ensure manpower and other details)

Sr. | Particulars Setting-up | Annual O

No. Cost & M Cost
(in Lakhs) | (in Lakhs)

L. RWH 12 0.2

2 MSW 44 4

3. | st BT 15

4, Energy Efficient 45 0.2

5 Landscaping 50 2

Total Cost 519 514

Quantum and generartion of Corpus fund and commitment
Responsibility for further O & M

After occupancy, Co-Op societies wxll be fonned. The societies
will form a federation. .

The Operation and Maintenance of Env1ronmemal management
facilities (EMF) shall be taken care by the developers for first
three years,

Afterwards, EMF shall be handed over to society/ federation.
Funds for recurring cost on EMP shall be generated from the
tenants of the society by specifically mentioning m the sale
agreement

+Area/Critically Polluted
DarSa/Eco-sensitive areas

‘Traffic Management E.E.T.C remarks obtained for the existing Jayout.
Parking for Existing and Proposed Development(Sale Building)
: 1726 No’s
Rehab : 500 No’s
CRZMRRZ Clcarance NA
obtain, if any
Distance from Protected - L
NA
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/inter-State boundaries
Status of the Name of the Date of
Approval competent issued letter

,Authority

CFO NOC for the above Approved il Chief Fire officer | 17" April 2010

said building strueture(s) / .

HRC NOC for the above Approved | HRC committee— | 8" July 2010

said building structure(s) (if MCGM

applicable)

NOC for the above said Approved Airport Authosity | 25™ August2011

building structure(s) from - of India

the aviation authority (if

applicable)

Consent for the water for the | Will be initiated MCGM

above said detail(s)

Consent for the drainage for | Will be initiated MCGM

the above said detail(s)

Consent for the electric Electric Substation

supply for the proposed will be provided BEST

demand”

Precertification for Green Registered and USGBC - Gold &

Building from Indian Green | approved for Platinum

Building Council and other | Pre Certilication is

recognized institutes expected anytime

(if applicable)

Court Order (if applicable) | NA NA NA

Other approvals (If any) NA NA NA

Mangroves presence NOC

from collectors office

Mumbai and revenue &

forest dept. Mumbai

Following changes in the proposed expansion with reference to earlier EC accorded to the

project:
Sr.No. | Details EC Received as on Proposed Remarks
6" March 2012 Amendment for EC
(No.SEIAA-
2011/4868/CR-
107/2011)

1. Plot Area (sq.mt.) 38,857.00- - 83,853.83 Due - to
amalgarnation of
new plots

2. Built-up area as | 141,518.10 FSI for Rehab =

per FSI 154301.73
( sq.mt.) FS1 for Sale building
} = 203046.14
- (including Fungible) -
Total = 357,347.88
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3. Non FSI area (| 123,252.23 Rehab = 38698.27
sq.mt.) Sale  building =
246953.85
Total = 285,652.12
4, Total Construction | 264,770.33 Rehab = 193000
built-up area ( Sale = 450000
sq.mt.) Total = 643,000.00
5. Ground coverage | 9,772.34 16,514.67
area
( sg.mt.)
Sr.No. | Details EC Received as on | Proposed Amendment for | Remarks
6" March 2012 EC
(No.SEJIAA-
2011/4868/CR-
107/2011)
6. Building Rehabilitation: 14 | Rehabilitation: 25 buildings | 11 buildings
details buildings with G+ | with G+ 30 floors added.
10-22 fleors Flats = 4502 Nos.
- Clats = 2228 Nos. Shops=141 Nos.
Shops=140 Nos. Balwadi + Weitare Centre +
Balwadi + Welfare | Society Office =127 Nos.
Centre + Society
Office = 67 Nos.
Sale: 2 Towers 1. e | Sale: 2 Towers ie Tower A
Tower A & Tower B & Tower B
Tower A: 3 basement | Tower A : 3 Basement + LG
+ LG +UG+ 4 | + UG + 4 podium to 89
podiums + 1 to 57" | Floors (Residential).
floor. Flats = 260 Nos.
Flats = 30 Nos. (Note — This tower is now
Tower B: 3 basement | named as Tower B)
+ LG + UG +.4 | Tower B: 3 Basement + LG
podiums + 1 to 11 [ + UG. + 4 podium to 31
floor Floor (Hotel) + Floor 32 to
Floor 65 (Residential) +
. Helipad. )
Hotel rooms = 250 Nos
- - Residential flats = 56 Nos
{(Note — This tower is now
named as Tower A)
7. Green cover | 4,164.18 8,007.58 R.G
area
(sq.mt.)
Total  Water | 2,713.00 Rehab = 3093 No. of flats
requirement Sale buildings = 651 increased in

-6-
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©

' (m’/day) Total = 3744 Rehab & Sale
building

9. ‘Sewage 1,643.00 (Rehab = | Rehab=2800 No. of flats

generation 1376 & Sale = 276) Sale buildings = 593 increased In
(m’/day) Total =3393 Rehab & Sale
building

10. | Solid  waste | 6,869.00 Rehab = 11583

(Kg/day)- | Sale=1615
Total = 13198
Sr.No. | Details EC Received as on | Proposed Remarks
6" March 2012 Amendment for EC
(No.SEIAA-
2011/4868/CR-
107/2011)

11. Parking 1432 1726 Increase due to
increase in residential
flats

12. DG set Rehab - 1 no. 1000 | Rehab — 2 x 500 | Reduced due to use of

KVA KVA energy efficient lights
Sale — 5 x 2500 | Sale —2 x 2500 KVA
KVA + 2 x 2000 KVA + 2
x 500 KVA
13. Maximum Rehab - 3830 Rehab — 4250 Increase due to
demand Sale — 9233 Sale — 12024 increase in residential
(KW) flats (Rehab & Sale
building)

3. The proposal has been considered by SEIAA in its 77" & 92™ meetings & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
conditions :

General Conditions for Pre- construction phase:-

®

This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,

_ Notifications, Govemment Resolutions, Circulars,. etc. issued if . any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT; Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this maiter
should be verified. PP should submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.
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(1)
(ifi)
(iv)

V)
(vi)

(vii)

(viii)

®

(i)

(1)

(iv)

)
(vi)

" (vii)
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E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 201 1.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

This environmenta} clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

PP has to abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

General Conditions for Construction Phase-

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medica) health care, créche and First Aid Room
etc.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.

The solid waste generated should be properly coliected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material. _

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines
mncluding selection of plant species and in consultation with the local DFO
Agriculture Dept. :
Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

-8-
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(x1)

(xii).

(xiii)
(xiv)

(xv)

(xvi)

(xvil)
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Construction spoils, inchiding bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such
material must be secured-so that they should not leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashira
Pollution Control Board.

The diesel generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diese} required for operating DG sets shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the project site is located within the
100Kim of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

(xviii) The approval of competent authority shall be obtained for structural safety of the

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

buildings due to any possible earthquake, adequacy of fire fighting equipments etc.
as per National Building Code including measures from lighting.

Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

The installation of thé Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation.
Discharge of this unused treated affluent, if any should be discharge in the sewer
line. - Treated effluent emanating from STP shall be recycled/refused to the
maximum extent possible. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.
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(xxiv) Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxv) Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement.

(xxviii)Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar
plus hybrid non conventional energy source as source of energy.

(xxix) Diesel power generating sets proposed as source «f huck up power for elevators and
common area illumination during operation phuse should be of enclosed type and
conform 1o rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pojlution Control Board.

(xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
building shall be restricted to the permissible levels to comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspifation for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill-requirement.

(owxiii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of thc above and uther measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings. -

-10-
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(xxxv) Under the provisions of Environment (Protection) Act, 1986, legal actien shall be

initiated against the project proponent if it was found that constructien of the
project has been started without obtaining cnvironmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,

Bhopal with copy to this department and MPCB.

General Conditions for Post- construction/operation phase-

®

(if)

(i)
(iv)
v)

(vi)
(vii)

(vii)

(ix)

69

(x1)

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Local body ‘should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

A complete set of all the documents submitted to Department should be forwarded to
the Local authonty and MPCB.

In the case of any change(s) in the scope of the project, the project would require 2
fresh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the lacal concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Contrel Board and may also be
seen at Website at http://ec.maharashtra.gov.in.

Project management should submit haif yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1% June & 1% December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their websile and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SOz, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
Jocation near the main gate of the company in the public domain.

. -11-
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6 (xii) The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

(xiii) - The environmental statement for each financial year ending 31** March in Form-V as

is mandated to be submitted by the project proponent to the concemned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of Jaw and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Honble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.
In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.
The Environment department reserves the right to add any stringent condition or to revoke
*ho rearanee if conditions stipulated are ot implemented to the satisfaction of “he
deparument or for that matter, for = . oiher adnunistrative reason.
Validity of Environment Clearunce: The environmental clearance accorded shall be
valid fora Eg_}:i,o,d. of 7 years as per MoEF&CC Notification dated 29" April, 2015.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Poliution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability-
Insurance Act, 1991 and its amendments.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

Member Secretary, SEIAA

1. Shri. R. C. Joshi, 1AS (Retd.), Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

-12-
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2. Shri. Johny Joseph, Chairman, 1AS (Retd.). SEAC-1], office of the Lokayukta and
New Up- Lokayukta, New Administrative Building, 1** floor, Madam Cama Road,
Mumbai.

3. Additional Secretary, MOEF, ‘MoLEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

4. ThHe CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

5. JA- Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

6. Managing Director, MSEDCL, MG Read, Fort, Mumbai
7. Collector, Mumbai.
8. Commissioner, Municipal Corporation Greater Mumbai (MCGM)

9. Member Secretary, Maharashira Pollution Control Board, with request to display a
copy of the clearance.

10. Regional Office, MPCB, Mumbai

11. Select file (TC-3)

(ECuploadedon 9] 0||20/b )
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9 3 MAR 202
To,

veloper:-
Wk Buildcon Pvt. Ltd.

And vrunda Enterprises, (Jointly),

54.B, 402, Sagar Avenue, Sth Floor,

Jn. Of S. V. Road & Lallubhai Park Road,
Andheri (W), Mumbai- 400 058.

Mchitect:—

Shri. Sanjay Neve

M/s Sanjay Neve & Associates,

302, Omkareshwar, Behind Kandarpada Talav,
% Link Road, Dahisar (W), Mumbai - 400 068.

Re: BEFORE THE NATIONAL GREEN TRIBUNAL
PUNE BENCH

(By Video Conferencing)
* Org. Application No. 05/2021(WZ)

(With report dated 08.11.2021)

Santosh Patil & Anr. (Mumbai-Maharashtra) Applicant(s)
’ Versus )
. Member Secretary State Level Environment
Impact Assessment Authority & Ors. . Respondent(s)

Scheme : Plot bearing F.P. No. 1076, 1077, 1078 of TPS-IV of Mahim
Division, C.S. No. 286(pt), 911 and 912 of Lower Parel
Division and Clubbed Scheme of Gomata Nagar CHS Ltd on
plot bearing C.S. No. 438 &1/268 Lower Parel Division and
Nehru Nagar CHS on part C.S. no. 26 (pt), 437(pt) of Lower
Parel Division, G South Ward For Sai Sunder Nagar SRA
CHS.

.y

Gentlemen

As per Hon’ble Pune Bench of the National Green Tribunal on hearing
dtd 02/02/2022, given on order and direction that the project proponent is
restrain from any further alienation till EC condition is complied with or till

the joint committee finds compliance.

Anant Kanekar Marg, Bandra (East), Mumbai 400 0s51.

(¥ Scanned with OKEN Scanne
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. of Said order and Not
You are therefore directed to take Cognlzance, d sale as per i
[ np o ; :\l ‘\ ') ) . Said prOJeCt an COurt
} '\"lf:'%eaﬁéx &hy"srt of third party interest in the

direction.
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' Executive Engineer-G/S \
i &,ﬂ N Slum Rehabilitation Authority
C.Cto

M/s. Oberoi Realty Ltd.
Commerz, 3rd floor,
International Business Park,
Oberoi Garden City, Off Western,
Express Highway, Goregaon (E),
Mumbai - 4000 63. -

C.C. to CLC (SRA) -
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SLUM REHABILITATION AUTHORITY
No. SRA/ENG/3815/GS/ML & PL/AP

; pate: 4 g MAY 2022
0,
1. Architect:

Shri. S. Neve.

M/s. Sanjay Neve 8 Associates,

302, Qomkareshwar, Kandarpada,

Link Road, Dahisar (W}, Mumbai. '

2. Developer:

..~~~ M/s. Skylark Buildcon Pvt. Ltd.

Jointly with Vrunda Enterprises.

402, 54-B, Sagar Avenue, 4th floor,

Junction of S.V. Road & Lallubhai Park Road,
Andheri (W), Mumbai — 400 058.

Subject - Approval for Amended plan for proposed Rehab Building No. 15 of
Sai-Sunder Nagar CHS Ltd. on plot bearing F.P. No.1072 (pt) 1076,
1077, 1078 of TPS-IV of Mahim Division, C.S. No. 286(pt) & 911{pt.)
& C.S. No. 2A/911, 912 of Lower Parel Division and amalgamalion
with 13 nos. other societies on plot bearing F.P. No. 1072 (pf) of
TPS-1V of Mahim Division, C.S. No. 286 (pt) & 911(pt.), 24/911, 912
of Lower Parel Division and clubbed schemes of Gomata Nagar CHS
Ltd. on plot bearing C.S. 1n0.438 & 1/268 of Lower Parel Division &
Nehru Nagar CHS Ltd. on C.S. No. 268 (pt), 286 (pt), 437 {pt) of
Lower Parel Division.

Reference : Architect’s Application submitted on 17/05/2022.

Gentleman,
With reference to your above letter this is to inform you that the above plans,

submitted by you are hereby approved subject to following conditions:
1. That the conditions mentioned in the Revised LOI issued Under No.
SRA/ENG/219/GS/ML&PL/LOI  dated 03/05/2014, 15/03/2017 &

27/10/2020 shall be complied with, 0
That the conditions of the IOA issued under no. SRA/ENG/3815/ML&PL/AP

dated 01/12/2016 and Amended Plans issued on 06/04/2017 shall be

complied with.
3. That Revised RCC design drawings and calculations as per amended plans shall

be submitted.

That the final plan shall be mounted on canvas before asking for OCC.

That you shall pay all the dues under Infrastructural Charges and Maintenance
Deposit, Extra water & sewerage charges etc. at respective stages, as per SRA’s

policy.
6. That you shall submit the Revised CFO NOC before asking Further C.C.

=

s

Administrative Building, Anant Kanekar Marg, Bandra(E), Murnbai- 400051
Tel: 022-26565800/26590405/1879; Fax : 91-22-26590457; Website : www.sra.gov.in; E-mail : info@s
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SRA/ENG/3815/GS/ML & PL/AP

7. That you shall obtain the approval of revision in LOI by incorporating the

hﬁ changes in the alignment of the D. P. Road as per sanctioned EP-GS58 belore

issuc of any approval to additional Sale BUA apart from already approved in
existing Sale building in future.

8. That the Location of the Parking Tower-3 is accepted subject to amalgamation of
additional plot area with the ongoing subject S.R. Scheme as per Dy. Municipal
Commissioner (SWM)’s letter u/no. DMC/SWM/3192 dt.03/02/2022.

9. That the car parking Tower-3 is proposed considering additional car parking
space at this stage only and these additional parking spaces will be converted
into regular parking spaces of those tenements in future amalgamation of the
adjacent plots bearing C.S No. 907 of Lower Parel division and F.P No 1044 of
TPS IV Mahim division as per the MCGM’s letter issued under no.
DMC/SWM/3192 dated 03/02/2022 in revision of LOL Till the revision of LOI
or before actial commencement of the car parking Tower -3 whichever is earlier,
the requisite premium for 09 nos car parking shall be made to the SRA, as &
when demanded.

One set of amended plags ,is returned herewith as token of approval.

Yours faithfully,
A
X N
Exective Engfineer &B

Slum Rehabilitation Authority
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SLUM REHABILITATION AUTHORITY
No. SRA/ENG/3816/GS/ML & PL/AP

Date:
o, 19 MAY 2022
1. Architect:
Shri. S. Neve.
M/s. Sanjay Neve & Associates,
302, Oomkareshwar, Kandarpada,
Link Road, Dahisar (W), Mumbai.

2. Developer:
~J M/s. Skylark Buildcon Pvt. Ltd.
Jointly with Vrunda Enterprises.
402, 54-B, Sagar Avenue, 4th floor,
Junction of S.V. Road & Lallubhai Park Road,
Andheri (W), Mumbai — 400 058.

Subject : Approval for Amended plan for proposed Rehab Building No. 16 of
Sai-Sunder Nagar CHS Ltd. on plot bearing F.P. No.1072 (pt) 1076,
1077, 1078 of TPS-IV of Mahim Division, C.S. No. 286(pt) & 911(pt.)
& C.S. No. 2A/911, 912 of Lower Parel Division and amalgamation
with 13 nos. other societies on plot bearing F.P. No. 1072 (pt) of
TPS-IV of Mahim Division, C.S. No. 286 (pt) & 911(pt.), 2A/911, 912
of Lower Parel Division and clubbed schemes of Gomata Nagar CHS
Ltd. on plot bearing C.S. no.438 & 1/268 of Lower Parel Division &
Nehru Nagar CHS Ltd. on C.S. No. 268 (pt), 286 (pt), 437 (pt) of
Lower Parel Division.

Reference : Architect’s Application submitted on 17/05/2022.

LN
Gentleman,
With reference to your above letter this is to inform you that the above plans,

submitted by you hereby approved subject to following conditions:

1. That the conditions mentioned in the Revised LOI issued Under No.
SRA/ENG/219/GS/ML&PL/LOI  dated 03/05/2014, 15/03/2017 &
27/10/2020 shall be complied with.

2. That the conditions of the IOA issued under no. SRA/ENG/3816/ML&PL/AP
dated 01/12/2016 and Amended Plans issued on 06/04/2017 shall be

complied with.
3. That Revised RCC design drawings and calculations as per amended plans shall

be submitted.
4. That the final plan shall be mounted on canvas before asking for OCC.
5. That you shall pay all the dues under Infrastructural Charges and Maintenance
Deposit, Extra water 8 sewerage charges etc. at respective stages, as per SRA’s
policy.
That you shall submit the Revised CFO NOC before asking Further C.C.
7. That you shall obtain the approval of revision in LOI by incorporating
changes in the alignment of the D. P. Road as per sanctioned EP-GS58 AROO
~ Administrative Building, Anant Kanekar Marg, Bandra(E), Mumbai- 400051 /03‘/%‘,”5\1 <

Tel: 022-26565800/26590405/1879; Fax : 91-22-26590457; Website : www.sra.gov.in; E-mail : info sﬁ;gthnh&"‘;fs
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issue of any approval to additional e BUA apart from already approved in
existing Sale building in future.

. That the Location of the Parking Tower-3 is accepted subject to amalgamation of

additional plot area with the ongoing subject S.R. Scheme as per Dy. Municipal
Commissioner (SWM)’s letter u/no. DMC/SWM/3192 dt.03/02/2022.

. That the car parking Tower-3 is proposed considering additional car parking

space at this stage only and these additional parking spaces will be converted
into regular ‘parking spaces of those tenements in future amalgamation of the
adjacent plots bearing C.S No. 907 of Lower Parel division and F.P No 1044 of
TPS IV Mahim division as per the MCGM’ letter issued under no.
DMC/SWM/3192 dated 03/02/2022 in revision of LOI. Till the revision of LOI
or before actual commencement of the car parking Tower -3 whichever is earlier,
the requisite premium for 09 nos car parking shall be made to the SRA, as &
when demanded.

One set of amended plans is returned herewith as token of approval.

Yours faithfull
% /
Executive Engineer @

Slum Rehabilitation Authority

TRUE COPY

rariner

Wadid Ghiandy & Co.
Advocazres, solicitors & Notaries
N. M. Wadi .
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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WIiTH ORDER DATED
02/02/2022 OF THE HONBLE NATION&. GREEN TRIBUNAL {NGT) IN THE
MATTER OF( QA NO. Q5/_£02‘l (SAMYIOSH PATIL & ANR. VS8 MEMBER
SECRETARY, STATE 'LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY & ORS))

1. Background

The Prayer in this aopllcauon iS for compliance of Environmenta! Ciearance (EC)
conditions in the matter of non prowsmn of pamng facility by Pl‘Oject Proponents (PP)
- Respondent Nos. 4 and 5, M/s Skyl:lrk Buildcon Pvt. Ltd., Mumbal and M/s. Oberoi
Realty Limited, Mumbal who have ]omt'y developed an Area Development Project
under Slum Rehabllltatlcn Scheme (SRS) at FP No. 1076, 1078 of TPS (IV) of Mahim

Division for Sal Sundar Nagar CHS and other amalgamated societies.

Hon'ble NGT directed. vide Order dt. 04/06/2021 (copy of Hon'ble NGT Order, dated

" 04/08/2021 is given at Annexure-1). The relevant Order is reproduced as below:

“Though none appears for the applicant, we have considered ;e application and
find that the grievance needs to be gone info by a joint Committee of CPCB,
State PCB and SEIAA, Maharas’htr’é. The State PCB will be the hodal agency for
coordination and compliance. The joint Committee may look into the grievance
and if there is violation IEC conditions. take suitable measures as per law,
including assessment and recovery of compensation, following due prccess. The
joint Committee may visit the site and I3 also free to conduct proceedings online.
The Committee may interact with the concerned stake holders and consult any
other experl/institution. An action taken report may be furnished within two
months by e-mail .at iudicial-ngt@gqov.in preferably in the form of searchable
PDF/ OCR Suppert PDF and not in the form of image PDF. List for further

consideration on 07.09.2021."

Upon receipt of desired information from varicus organizations the Joint Committee
carried-out an inspection of the residential building project ..e., Area Development
Project under Slum Rehabilitation Scheme (SRS) at F No. 1076, 1078 of TPS- (IV)
of Mahim Division for Sal SL_lndaf Nagar CHS and other amalgamated societies on

22/10/2621,
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The following commﬁtee' mémberswere present during the inspection:
i. Shri Pankaj Joshj. Member SEIAA, Maharashtra
ii.  Shri Jayant Hazécé._‘fﬁiqﬁarge: Regiorial Officer, MPCB, RO-Mumbai
IE. Shri Nishchal C., Seientist ‘Dl GPCB, Regional Directorate, Pune.

Shri Tanaji Yadav, Sub-RegIonal Ofﬁcer RO-Mumbai from MPCB, and Shri Umesh
Bodake, Executive ‘Engineer’ from . Slum Rehabilitation Authority, Mumbai also
accompanied theJoint Commlttee during the inspection.

2. Observations and findings
Based on the preliminary information received from various organisations, and
followed by site inspection to assess the issue mentioned in the aforesaid Hon'ble

NGT Order, the 'observatio,n’s & findings of the Joint Committee are as given below:

i) The Project Proponent has obta.ined' Environmént Clearance vide no. MoEF-21
" 72/2008-IA-NI/T CE, dated .2'3/0‘3/2009, “for development of Skylark Heights
(Amalgamated SRA schéme) at FP No. 1076, 1078 of TPS- (IV) of Mahim
Division. The totallpiot area is 39,701 sd.m. an\d;the total proposed built-up area

is 2,64,770.33 sq.m. Further, the Project Proponent has obtained modification in
environment clearance for the said projecf, vide no. SEIAA-2011/4868/CR
107/2011, dated 06/03/2012. The total plot area is 38,857.5 sq.m, the total
proposed built-up area is 2,64,770.33 $q9.m and the preposed building
configuration is Rehab: 14 buildings with G+ 10-22 floors; flats: 2,228 nos. shops:
140 nos. V\;‘elfare center: 67 nos, sale: Tower A: 3 basement+ LG UG +4 podium+
1-57 floors and flats: 30 nos. and Tower B: 3 basement+ LG+ UG+4 podium+1-

11 floors with commercial area, shopping and food court.

Further, the Project Proponent has obtained environment Clearance for mixed
use (hotel & residential) project at Fp No. 1076, 1078 of TPS- {IV) of Mahim
Division vide no. SEAC-2013/CR-135 (IVC-1, dated 28/01/2016). The total plot
areais 83,853.83 sq.m (dueto amalgamation of new plots) and the total proposed
built-up area is 6,43,000 sq.m and the proposed building configuration is Rehab:

25 buildings with G+ 30 floors; flats: 4,502 nos. shops: 141 nos, welfare centre,




i)

iii)

v)
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Balwadi & society centre 127 nos. sale: Tower A (hotel & residential): 3basement

+LGUG+4 podtum+ 31 floors with 250rooms and 32-65 floors with 56 nos. flats
and roof top hehpad and Tower B (reS|dent|a|) 3 basement LG+ UG+ 4 podium+
89 floors with 260 nos. ﬂats The copies of the Environment Clearance of 2009,

2012 and 2016 are given at Annexure-11 to IV respectively.

As per the Environment Cléarance of 2012, the Project Proponent has declared
that 1,432 nos. of barkir'ig'”shall* be provided for the existing and proposed
development (sale building): Whereas, as per environment clearance of 2016,
the PrOJect Proponent has declared that 1,726 nos. of parking shall be provided
for the existing and proposed deveiopment, (sale building) and 502 nos. of

parking shall be provided for rehab buildings.

The Project Proponent had-been grated Consent to Establish by MPCB, vide
format no.1.0/80/CAC-CELL/UAN No. 0000016518/E/7 CAC-1903000839,
dated 15/03/2019, for the construction of residential and hotel bundmg under
SRA scheme in Red category with total plot area of 83,853.83 sq.m and total
built-up area of 6,43, 000 sq.m. Subsequently the Project Proponent has
obtained Consent to Operate for part of the rehab buildings - nos. 7, 8, 10, 11,
12 & 13 from MPCB, dated 26/03/2019 and valid up to 31/10/2020.

MPCB vide Ietter no. MPCBIROM/IDI2007240001 dated 24/07/2020 had issued
interim directions based on the inspection of MPCB officials on 31/12/2019 and
reply was submitted by the Project Proponent to MPCB vide dated 10/01/2021.

It is gathered from the reply submitted vide dated 10/q1/2021 by the project
proponent that as per para 4 of the afcresaid reply, "The already completed
buildings are approved and constructed as per old OCR where there was no
provision of parking for such size of tenements. In the revised environment
clearance, the parking for such size tenement is proposed as per New DCPR,
and we are bound to provide the proposed parking and we have planned the

same to be constructed in the future.
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L 2 ” et 4;

During the Joint Commfttee inspection, it is observed that out of 25 rehab building
sanctioned asperenvironment clearance of 2016, the Project Proponent has
constructéd only':=14:- nos: of rehab buildings. it was observed during the Joint
Committee inspepﬁoh' on I"2-2115?_2021 thét the Projed Proponent has not yet
provided 502 nos, ofparkmg for the rehab buildings required as per the
conditions ﬁndéf theEnwronment Clearaﬁce, and as ber the reply submitted by
the Project Proponent to MPCB, dated 10/01/2021 (Annexure-\).

Further, the- joint committes diring its site inspection on 22/10/2021 had
requested the Project Proporient to submit the following documents/records:
a) First [OA (1998) for Rehab Bliilding no. 1 - Copy of plant and the IOA:
b) Chroriology of events wir.t sanctionad building plans: '
¢). Reports of approval' while granting IOA;
d) Chrorology of events wir.t. date-wise sanction of Commencement
Certificate and plinth checking certificate;
e) Before sanctioning of fresh environment clearance of 2016, no. of buildings
constructed, supported with all necessary documentary evidences:
f) Copy of traffic management plan along with ‘all necessary documents
submitted while grant of environment clearance of 2009, 2012 and 201s;
g) Information -i’égé'i'ding whether the brojed proponent had obtained the
amended énWroﬁfneﬁt clearance for reduction of height of the building;
h) Comparative statement of envifénment clearance granted vide 2009, 2012
and 2016 w.r.t. plot area, building plans, conﬁguraﬁon_and other mandatory
services especially provision of parking facility as per DCR.

viii) The Project Proponent has submitted the above requisite information to the

Joint Committee on12/05/2022. As per Hon'ble NGT Order, dated 02/02/2022,
and para no.10, the Tribunal has disposed the said matter with operative
directions wherein theStum Rehabilitation Authority in coordination with SEIAA
and SPCB, Maharashtra to hold joint meeting for the compliance of the
aforesaid Hon'ble NGT Order. Relevant extract of the said Order, dated
02/02/2022 is reproduced below: |



"10 ... Accordingly. we direct the Slum Rehabilitation Authority in coordination with
SE/AA and SPCB, Maharashtra to hold joint mesting within one month and. take
remedial action inter-alia by restraining the PP from any further alienation till EC

condition is complied with or till the joint Committee finds compliance...”

As per the directions of Hon'ble NGT, the Slum Rehabilitation Authority had scheduled
the joint meeting on 15!3!_2022 and submitted reply in this respect vide letter dated
28/4/2022. The Project Proponent ﬁ"as‘ submitted a registered undertaking, time-bound
program & approved :amén.ded_ plén fo‘r: prb\)ision of 502 parking spaces and same is

confirmed by Slum Rehabilitation Authority: (Annexure-Vi)

The parking plan is as below-

Tower | Comprising "Height of | Nos. of car | Schedule of completion

No. | parking levels tower (m) parking '

1 | G+30 70 240 Before occupation of the

rehab building nos.15 or
16 or within three years

whichever is earlier

2 | G+15 38.30 90 Before occupation of the

rehab building nos.15 or
16 or within three years

whichever is earlier

. G+22(pH 220 e Before occupation of the

rehab tenement building in
the amalgamated plot or
within two years whichever

is earlier.

“nE CA
B bl
5 Qoo
w“du.\iﬁm -
> HARASHTRA \ ¥
REG NO. 16388

2
R\ EXPIRE ON
‘% =




661

3. Conclusion

The Project’ Pro'hgrierit-..!:'i‘_ej's'__‘ obtained _Erjvi_ronment Clearance vide 2009, 2012, 2016
and observed that the total plot area and built-up area has been revised from time to
time by obtgjn;mg,:'aménjﬁm'ii',nts’i"o'_r_'\__'_'the Environment Clearance. It was observed during
the Joint Committée mspec‘hon on 2211 0/2021 that the Project Proponent has not yet
provided 502 nos:; of bz-ifkin_g';.fér the rehab buildingé required as per the conditions
under the Enviro'ﬁmentﬁ- Clearance, and ‘as per the reply submitted by the Project
Proponent to MPCB. dated 10_;’01!202'1. Therefore, the Project Proponent has not

compiied w.r.t. Environment Qlearaﬁcg conditions especially provision of 502 nos. of

parkihgfbr the rehab building.

4. Reco'mme_n;la_t.io'n : : TSR e o e

As per the Environment Clearance condition ‘and as per the reply submitted by the
project p;ropor'i'eﬁt through Slum Rehabilitation Authority (SRA) to MPCB vide letter
dated 25/05/2022, the Project Proponent has confirmed on affidavit and sub'm,_itted the
approved amended Ipla_‘_n for thé pr¢vi§ioh of 502 nos. of parking fafiility to the rehab
buildings (Annexure VI). The same can be accepted as proposed.

The Project Proponent shall strictly follow, the submitted approved amended plan for
the provision of 502 parking space as per time bound procgram. Six monthly
compliance report shall be submitted by project proponent to the NGT appointed
committee and SRA.

- The SRA, which is the planning authority shalt ensure necessary regular foliow-up in
this respect for completion of 502 numbers of parking spaces as per approved
amended plan & time bound program submitted by Project Proponent,

e

A
- -
(8.R.Bhosale) (Pankaj Joshi)
RO-Mumbai, MPCB Member SEIAA, Maharashtra
TRUE COPY

(Satish O{Qe) Y"Parm)r
- Chief Exequtive Officer Wadid (Ghandv & Co.
Slum Rehabilitation Authority Advocates, * o tores & Notaries
NoM. W . ivilding,
123, Mahatn.. . andhi Road,
Fort, Mumba: - 300 023.
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Slum Rehabilitation Authority
No.:SRA/Eng/Desk-/|eS6W GS

Pare: 2.9 JUN 2022

To,

\/Developer:-
M /s. Skylark Buildcon Pvt. Ltd.
And Vrunda Enterprises, (Jointly), .
54-B, 402, Sagar Avenue, Sth Floor,
Jn. Of S. V. Road & Lallubhai Park Road,
Andheri (W), Mumbai- 400 058.

Architect:-

Shri. Sanjay Neve

M/s Sanjay Neve & Associates,

302, Omkareshwar, Behind Kandarpada Talav,
Link Road, Dahisar (W), Mumbai — 400 068.

Re: BEFORE THE NATIONAL GREEN TRIBUNAL
PUNE BENCH

(By.Video Conferencing)
Org. Application No. 05/2021(WZ)
(With report dated 08.11.2021)

Santosh Patil & Anr. (Mumbai-Maharashtra) Applicant(s)
Versus

Member Secretary State Level Environment
Impact Assessment Authority & Ors. Respondent(s)

Scheme : Plot bearing F.P. No. 1076, 1077, 1078 of TPS-IV of Mahim
Division, C.S. No. 286(pt), 911 and 912 of Lower Parel
Division and Clubbed Scheme of Gomata Nagar CHS Ltd on
plot bearing C.S. No. 438 &1/268 Lower Parel Division and
Nehru Nagar CHS on part C.S. no. 26 (pt), 437(pt) of Lower
Parel Division, G South Ward For Sai Sunder Nagar SRA
CHS.

Ref . SRA/ED/OW/2022/10564/GS dtd. 23/03/2022.

With reference to above subject, letter u/no. MPCB/ROM/TB-1368
dtd. 03/06/2022 through mail dtd 03/06/2022 from Regional Officer, MPCB

and report 6f RO-Mumbai, MPCB and member SEIAA, Maharashtra through

e ARDmai dtd. 09/06/2022.

QI
e‘ hfp‘h nD )"A-\
Z\\ Anant Kanekar Marg , Bandra (East), Mumbai 400 O51.
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26

The letter issued to you u/no. SRA/ED/OW/2022/10564/GS
dtd. 23/03/2022 is withdrawn by this office.

(As per approval of Hon’ble CEO (SRA) dtd. 28/06/2022.)

Execut
Slum Rehabilitation Authority

TRUE COPY

@

Pariner "
Wddia Ghandy & Co.
. rors & Notaries

ates, Solici! ‘

Ad"o‘-; :’d. Wadiu .'Jmldr.n_s. 3

123 ‘Mulmma Gandlti f\g. L
m[:'.o.r‘r. Mumbai - 400 023.
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f Buitdcon Pvi. I.td.

CIN - U45202MH2010PTC20656 1

To,

The Executive Engineer

Storm Water Drain (Construction City)
BMC Worli Engineering Hub

Dr. E Moses Road

Mumbai

Sub  : Extension of Work Order for construction of box drain nalla and CC Road
on proposed D.P. Road passing through Plot bearing C.S.No. 286 {pt.) ol Lower
Parel Divn., F.P.No.1075, 1076, 1077,1078, 1079 and 1080 of TPS — 111, Mahim.

Ref. : 1) SCR No. 74 dtd. 18.04.2007.
2) Revised SCR No. 2501 dtd.07.03.2022

3) Revised Time Period up to 31.03.2024
4) Your Revised Work Order U/N Dy. Ch.E/155/SWD/City did.12.04.2022.

Dear Sir,

With reference to the above work order issued by\gour department we had started the
work of construction of nalla from the double bc\rel by pilling on both the sides as
per the design approved by BMC’s Nalla Department (Planning Cell) under your

supervision.

The work of nalla construction was completely stopped in May 2022 to facilitate the
construction of Sewri-Worli Elevated Corridor being constructed by MMRDA through there
contractor M/s. J. Kumar for which no work was being carried out on site by us.

As per the meeting held in the office of Chief Eng. MMRDA, it was decided to hand
over the site for the construction of nalla in the month of October 2023 However the
same was handed over to us till the month of January 2024. Due to which we have
lost 19 months in the construction of nalla for which we are not responsible. The same
was Informed to your department and MMRDA.

Looking into the above facts you are requested to revise your work order time line
from 31.03.2024 as per your work order U/N Dy. Ch.E/lSSfS/‘,&_&IQ‘LQ;iEy ded.12.04.2022
for the period of 2 years ending 31.03.2026. 28 5 D\

-

Thanking you,
e For M/s Skylari Buildcon Pvt Ltdy:

7 Authorized Signatory %
C; ah an a Sagar Avenue, 402, 54-B, Junction of S.V. Road & Lallubhai Park Read, Andher: (W), Mumbai - 480 058. India.

Group of Companies Toll free no : +91 22 6675 3911/6684 2500, Fax.: 022 6704 9796 / 6675 3914,
Email : enquiry@sahanagroup.com, Website : www.sahanagroup.com TRUE C OPY

i, ~

Partner
Wadla Ghandy & Co.
Advocates, Saiicitors & Notaries
N. M. Wadia Building,
123. Mahatima Gandhi Road,
Fort, Mumbai - 400 023.
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Tﬂp ‘ I

The Chiaf Enginesr,
MMRDA
BKC Offica " "7\

CMimbal NG s L
Sub; Shifling of precast beams ( 2 nos ) by J Kumar which ar k- T
construction of box drain nalla and CC Road on proposed DP Road passg:;
through  Plot bearing C.S.:N0.288 (pt) of Lower Parel Divn., F.P.N0.1075
1076,1077,1078, 1079 & 1080 of TPS—1lI, Mahim. _ ’
B T L e o SRR
* Respected Sl ~-—= -7 SR T ommasatERs 0 T T

* Tiis la In reference 1o ihaungcirg nalia%;strﬁd[on -ﬁﬁrkm the propesed 2.8
mitr, wide DP Road whare Sewni-Worll Elevated Conneclor is passing and contraclor
for MMRDA, M/s. J. Kumar is execuling . the work . —-—

_ We further inform you that there are 2 precast beams lying near triple barrel which ar
obstructing the piling wark required for construction of box drain nalia. We are planning
to start piling on 15™ of February 2024 Y- _* , 3
Kindly instrct M/s.J.Kumar to, shift the said beams immediately so that we can
execute our piling work on time in arder to complete our work before the monsoan of

2ﬂ24+ T . A B

" Your early action In the matter wil be highly appreciated.” =~
fod St o & o ed g s 4 !-'

Thanking you in anticipation. = o
. ' - TRUE COPY

@

Partner
Wadia Ghandy & Co.
Advocates, Soliciiors & Notaries
N. M. WWiielii Lasilding,
123, Maksann Creetrediti oad.
Fort, Mumbai - 400 0.3,

For M/s Skylark >Bq?ldpcnvlf?_\{t~uﬂ,

%ﬂ: Photographs of Site |
CC : 1) The Execulive Engineer, Nalia Construction

) g
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Brihanmumbail Municipal Corporation
No. Dy. Ch. E./SWD/ 333 / City dated ; 5 ;o0

"

Oftice of'the:
Dy.Ch.Eng. (Storm Water Drains) City
Engineering Hub Building
Dr. . Moses Road, Worli Naka,
Worli, Mumbai- 400 018

To,

Engineer Incharge,

(SWEC)

MMRDA,

BKC, Bandra (E),

Muimbai-400 051.

Name of Project: - Construction of 22.8 m wide DP Road & training of Textile Mill
Nalla from Dr. A. B. Road upto 830 mt upstream side ol Dr. A. 3.
Road in G/South Ward, Worli, Mumbai.

Subject: - §hif‘tingofprecasl beams (2n0s.) lying at Pier no. 90 of SWEC project.
Ref :- 1) Letter received from M/Skylark Buildcon Pvt Ltd dt 09.02.2024,
2) Your letter MMMRDA/ED/SWEC/BMC/376/2023 dt 13/02/2024
3) Dy.Ch.E/SWD/2434/City di 09/11/2023.
4y Your letter MMMRDA/ED/SWEC/BMC/262/2023 dt 13/10/2023

5) Dy.Ch.E/SWD/3960/City dt 08/02/2023.

Sir,

With reference to letter referred at ref no. [, it is to inform that, BMC appointed
contractor has started the work of construction of box drain. Also. the work of remaining share
piles near double barrel arch drain is completed and requested to inform MMRDA’s contractors
i.e. M/s J Kumar to shift the precast beam immediately.

During joint site visit on 01/02/2024. MMRDAs contractors had promised o install the
said beams on pier no. P90 prior 10.02.2024. Also, during site visit carried on 04.03.2024
MMRDA s contractor had once again assured that they will lift the girders before 15" of March
2024. However, both the girders are still lying at the site.

Therefore, you are once again requested to direct the concerned to remove the said precast

girders lying at Pier no. 90 of SWEC project.

4

TRUE COPY A
E.E. (SWD)City Z-11
Partner
Waa: ¢ .'.IF:l_ ] _-"_“'I (:: {:.)‘traries
Advocares. ST L 0
T T T |

123 Mt
f‘l'-l"n'F. N Briicaen
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IN : U45202MH201 0PTC206561

5" November, 2024
To,

The Chief Executive Officer,
Slum Rehabilitation Authority,
Administrative Building,
Bandra (East], Mumbai - 400051.

Sub:  Plot bearing F. P. No. 1076, 1077, 1078 of TPS - IV of Mahim Division,
Part of CS No. 286 & CS No 912, 911 & 2A/911 of Lower Parel
Division in GIS Ward for Sai Sundar Nagar SRA CHS.

Ref: 1) Your Letter No. SRA/ENG/Desk/OW49453/GS dated 10.09.2024
2) Our Letter dated 02.07.2024

Sir,

With reference to captioned subject of completion of Parking Towers, we are in

receipt of your above referred letter. In this matter our clarification/remarks are as
follows:

In this matter as conveyed to your goodselves vide our various correspondences
from time to time, and lastly as per our Letter dated 02.07.2024, which is self-
explanatory for-delay in compliance of bar-chart submitted by us.

We had started the construction for training of the Nalla in December 2021, but in
May 2022 the site was taken over by MMRDA for construction of the SWEC. It was
informed to us that the piling work for the Sewree Worli Elevated Corridor (SWEC)
would be completed expedltlously and immediately after that the site would be
handed over to us and we could start the construction work for training of the Nalla.
Accordingly, we had committed construction schedule for the Parking Towers and
Bar Chart for the same was submitted.

However, subsequently it was informed to us by MMRDA that the starting of box
culvert work for the Nalla would result in excavation of the Main approach road in
this stretch due to which the SWEC piling and pile cap work could be adversely

Under the above pretext, the site was not handed over back to us by MMRDA,
hich has been brought to your notice from time to time and mentioned in the
Progress Reports submitted to your good-offices. After a stoppage of 19 months,
only in January 2024 the site was handed over to us for construction of the nalla.

Group of Companies i
Emall ; enquiry@sahanagroup.com, Website : www.sahanagroup.com

I S S a h an a Sagar Avenue, 402, 54-B, Junction of S.V. Road & Lallubhal Park Road, Andherl (W), Mu bal 4 0 Ogﬁllndm
? ' Toll free no : 491 22 6675 3911/6684 2500, Fax.: 022 6704 9796 / 6675 3914,
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This was intimated to Ex. En
completing the construction of
ready reference).

9. SWD (Construction City) for the extension of
Box Drain Nalla. (Copy of the letter attached for

Though the site was formally handed over in January 2024 but Some 2 beam

girders were left uninstalled by the MMRDA contractor near the triple barrel nalla,
which has been an abstruction in the piling work.

We had written a |etter dated 09.02,2024 to MMRDA and SWD regarding shifting

of these 2 beams lying near triple barrel nalla (Copy of Letter attached). The site

was inspected by BMC and vide letter dated 02-04-2024 u/no. Dy.Ch.E/SWD/3339

(Copy of the letter attached for ready reference) it has been confirmed that

during site visit on 01-02-2024 MCGM directed the MMRDA & their Contractors
to shift the beams. It was promised by MMRDA's Contractor to shift and install the
said beams on Pier No. P90 prior to 10-02-2024 but it was not shifted. Again,

during Site Visit carried on 04-03-2024 MMRDA Contractor again assured that
they will lift the girders before 15-03-2024.

We state that despite so man
portion of Nalla construction.
construction are attached). |

y hardships we have successfully completed major
(Photographs of the Constructed Nalla and ongoing
t is expected that the diversion/construction of the
March 2025 and immediately after that we shall start

Parking Spaces, shall be
for which the detailed Bar-

In view of above, it is requested to kindly approve the revised schedule for
completing the construction of the required Parking Spaces for Rehab Gomponent
of the Scheme.

Request your goodselves to Kindly approve the same & oblige.

Thanking you,

Yours faithfully, S
For Skylark Buildcon Pvt, Ltd. TRUE coPY

l"@

Authdrised Signatory . Wadks Ghandy & Co.
= Advocares, Solicitors & Notaries
N. M, Wadiu Building,
Encl. As above 123, Mahuatin: Candii Road,

b/ Fort, Muvai - U0 J23,

Group of Companies

Sa han a ' Sagar Avenue, 402, 54-B, Junctlon of S.V, Road & Lallubhal Park Road, Andheri w),

Emall : enquiry@sahanagroup.com, Webslte : www.sahanagroup.com

Mu -4 India.
Toll free no : +91 22 6675 3911/6684 2500, Fax.. 6675 3914 m‘ganeuQ 82

|

668  (ntinuation Sheet...

o

(¥ Scanned with OKEN Scanne



@

o ‘%ﬂ EXHIBIT— N . 7€

\6‘;;.- SLUM REHABILITATION AUTHORITY BRIHANM{JMBAL
o No.: Sen|an ’
To, Date: \ e ] S \%L‘ M-é
1. State Level Environment 212 NUV 20?‘]

Impact Assessme

Environment depa!rlttmf:l:hority
Room No. 217, 2na floor
Mantralaya Annexe '
Mumbai - 400032

2.Sub-regiona] Officer, Mumbaj-I

Maharashtra Pollyt;
on Co
Kalpataru Point, 3 oh ﬂor:;rol Board (MPCB)

Sion-Matunga Schem

: € Road
Opp. Cine Planet Cinema A,
Near Sion Circle, Sion(E).,

Sub isi i
Provision of Parking by M/s. Skylark Buildcon Pvt. Ltd, S.R.

Scheme of “Shree Saj Sunder Nagar CHS Itd & other on plot bearing
F.P. No. 1076, 1077 & 1078 of TPS-IV of Mahim Division, C,S. No

286(pt), 912 of Lower Parel Division and Clubbed Scheme of Gomata;
Nagar CHS Ltd on plot bearing C.S. No. 438 &1/268 of Lower Parel
Division and Nehru Nagar CHS 1td on C.S. no 268 (pt), 268(pt), 437
(pt) of Lower Parel Division and with amalgamation of proposed’ S.R.
Scheme of Balkrishna Gawade SRA CHS Ltd on plot bearing C.S. no
912 & 268(pt) with proposed S.R, Scheme of Mumbadevi Prabhadevi

CHS (prop.) & 7 others on plot bearing C.S. No 911 (pt) & 2A/911 of
Lower Parel Division in G/S ward. ‘

Ref : 1. Orders of the Hon’ble National Green Tribunal dated 02 /0272022
in Original Application No. 5/2021 (WZ).
2. This office Letter under No. SRA/ED/OW/10420/2022 dated
23/03/2022.
3. Letter from M.P.C.B. department issued wunder No.
MPCB/ROM/TB - 935 dated 29/03/2022.
4. This office Letter under No. SRA/ED/OW/1587/GS dated

21/03/2024.

Sir,

In this regard, this office has forwarded the earlier letter u/no. No.
SRA/ED/OW/1587/GS dated 21/03/2024 in connection of 502 parking spaces in
S.R Scheme known as Shree Sai Sunder Nagar CHS ltd, at above mentioned

addressed.

Administrative Building, Anant Kanekar Marg, Bandra(E), Mumba‘: 400051. '
Tel: 022-26565800/26590405/1879; Fax : 91-22-26590457; Website : www.sra.gov.in; E-mail : info@sra.go¥:

Qrannad with CamSQranner



The developer of the saidelgqe has
"?( this office requesting to extend the time Period for constryct;

due to hardship faced by him. The said Tepresentation jg cog:':f parki
CEO (SRA) and the revised time schedule for Construction lo:red' by Hon'hle
proposed is as under. Sald parkingg

no i
11 t

Tower Comprising Height of Nos. of m
No. Parking Levels Tower Car cos:xt:dlS(Emzdule .
Parking =
1 + . ‘x
Gr + 30 70 mts 240 2821)76 Completed by October
2 Gr + 15 38.30 mts. 90 %
2026.
3 Gr + 22(pt) 52.20 mts. 172 To be completed by January
2028.
——'__'_——-——._._'__‘_______—

The same is forwarded for your information and records,

_ A
! Execu ngin
\ Slum Rehabilitation Authority
;  w BT " Q( C Brihanmumbai.
se(sem) Al 247

C.C. to,
PA to Hon’ble CEO (SRA).
Submitted for information.

Developer:-

M/s. Skylark Buildcon Pvt. Ltd.

And Vrunda Enterprises, (Jointly),

54-B, 402, Sagar Avenue, 5th Floor,

Jn. Of S. V. Road & Lallubhai Park Road,
Andheri (W), Mumbai- 400 058.

Architect:-

Shri. Sanjay Neve

M/s Weymore + Consultant Pvt. Ltd.

302, Omkareshwar, Behind Kandarpada Talav,
Link Road, Dahisar (W), Mumbai — 400 068.

Crannod with CamQrannar
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N. M. Wadia Building,
123, Mahatma Gandhi Road,

Fort, Mumbai - 400 023.
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SHREE MUMBADEVI (PRABHADEVI) S.R.A. COOPERATIVE
HOUSING SOCIETY (PROP.)
C.S.N0.911,911/2A & 911/3-286 - Part,

(Lower Parel Division, ‘G’ South Division)

Office: Chawl No.1, Room N.2, Kamgar Nagar No.1, New Prabhadevi Road,
Prabhadevi, Mumbai 400025.

Date:
To,
Hon’ble Chief Executive Officer
Slum Rehabilitation Authority
Administrative Bldg,, Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject:  Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Shree Mumbadevi (Prabhadevi)
S.RAA. Co-op. Housing Society Proposed, C.S.
No.911, 2A/911, 3/911 and 286(P), Lower Parel
Division, Kamgar Nagar No.1l, Prabhadevi,
Mumbai 400025.

Sir,

I, Shri Shivaji Sadashiv Khopde, Chief Promoter of Shree
Mumbai (Prabhdevi) S.R.A. Co-op. Housing Society Proposed, wish
to bring to your notice that a meeting of our managing committee
with the developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda
Enterprises (jointly) was held on 20% August 2024. The

discussions held in the said meeting were as follows.

1) In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to0 14 rehab buildings are
completed and the occupation certificate also for them has

been obtained by the developers from your office. Further,

the rehabilitation of 279 slum residents in our Socigtﬁé@;\
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English translation of original doCument in Marathi

to be done. And the Rehab Building No.15 in this joint
redevelopment project is of 23 floors and Building No. 16 is

of 40 floors.

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the
developers. Thanking you.

Yours faithfully,
Shree Mumbadevi (Prabhadevi) S.R.A.
Cooperative Housing Society (Prop.)

Sd/-
Chief Promoter

Copy to:

Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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English translation of original document in Marathi 9(

SHREE VIGHNARAJENDRA S.R.A. COOPERATIVE HOUSING
SOCIETY (PROP.)
C.S. No0.286 (P), Ganesh Nagar No.1, Rajabhau Desai Marg, New
Prabhadevi Road, Prabhadevi, Mumbai 400025.

To,

Hon’ble Chief Executive Officer

Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject: Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Shree Vighnarajendra S.R.A. Co-op.
Housing Society Proposed, CS. No.286 (P),
Lower Parel Division, Ganesh Nagar No.l,
Prabhadevi, Mumbai 400025.

Sir,

I, Shri. Ramkrishna Narayan Kadam, Chief Promoter of Shree
Vighnarajendra S.R.A. Co-op. Housing Society Proposed, wish to
bring to your notice that a meeting of our managing committee
with the developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda
Enterprises (jointly) was held on 19% August 2024. The

discussions held in the said meeting were as follows.

1) In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to0 14 rehab buildings are
completed and the occupation certificate also for them has
been obtained by the developers from your office. Further,
the rehabilitation of 20 slum residents in our Society is yet to

be done, and their rehabilitation is going to be done in the
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English translation of original document in Marathi

Rehab Building No.15 of 23 floors and Building No. 16 is of

40 floors in this joint redevelopment project.

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the
developers. Thanking you.

Yours faithfully,
Shree Vighnarajendra S.R.A.
Cooperative Housing Society (Prop.)

Sd/-
Chief Promoter

Copy to:

Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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English translation of original document in Marathi 93,'

OMKAR S.R.A. COOPERATIVE HOUSING SOCIETY (PROP.)
C.S.No.286 (P), Ganesh Nagar No.2, Rajabhau Desai Marg, New
Prabhadevi Road, Prabhadevi, Mumbai 400025.

Date:
To,
Hon’ble Chief Executive Officer
Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject: Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Omkar S.R.A. Co-operative Housing
Society (Proposed), C.S. No.286 (P), Lower Parel
Division, Ganesh Nagar No.2, Prabhadevi,
Mumbai 400025.

Sir,

I, Shri. Krishna Tulshiram Patil, Chief Promoter of Omkar
S.R.A. Co-operative Housing Society (Proposed), wish to bring to
your notice that a meeting of our managing committee with the
developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda Enterprises
(jointly) was held on 19t August 2024. The discussions held in the

said meeting were as follows.

1)  In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to 14 rehab buildings are
completed and the occupation certificate also for them has
been obtained by the developers from your office. Further,
the rehabilitation of 36 slum residents in our Society is yet to
be done, and their rehabilitation is going to be done in the

Rehab Building No.15 of 23 floors and Building No//l
/.'1
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English translation of original document in Marathi

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the

developers. Thanking you.

Yours faithfully,
Omkar S.R.A. Co-operative Housing
Society (Proposed)
Sd/-
Chief Promoter
Copy to:
Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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English translation of original document in Marathi l

SHREE VIGHNAHARTA S.R.A. COOPERATIVE HOUSING SOCIETY

(PROP.)

Ganesh Nagar No.1, Rajabhau Desai Marg, Prabhadevi, Mumbai 400025

To,

Date:

Hon’ble Chief Executive Officer

Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Sir,

Subject: Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Shree Vighnaharta S.R.A. Co-
operative Housing Society (Proposed), C.S.
No0.286 (P), Lower Parel Division, Ganesh Nagar
No.1, Prabhadevi, Mumbai 400025.

I, Shri. Rajendra Shankar Pavle, Chief Promoter of Shree

Vighnaharta S.R.A. Co-operative Housing Society (Proposed), wish

to bring to your notice that a meeting of our managing committee

with the developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda

Enterprises (jointly) was held on 18% August 2024. The

discussions held in the said meeting were as follows.

1)

In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to 14 rehab buildings are
completed and the occupation certificate also for them has
been obtained by the developers from your office. Further,
the rehabilitation of 35 slum residents in our Society is yet to
be done, and their rehabilitation is going to be done in the

Rehab Building No.15 of 23 floors and Building No,
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English translation of original document in Marathi

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the

developers. Thanking you.

Yours faithfully,

Shree Vighnahara S.R.A.
Co-operative Housing Society
(Proposed)

Sd/-

Chief Promoter

Copy to:

Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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Enalish translation of original document in Marathi ' o,

SHREE GANESH S.R.A. COOPERATIVE HOUSING SOCIETY
(PROP.)
C.S. No0.286 (P), ganesh Nagar No.3, Rajabhau Desai Marg, New
Prabhadevi Road, Prabhadevi, Mumbai 400025.

Date:

To,

Hon'ble Chief Executive Officer

Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject: Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Shree Ganesh S.R.A. Co-operative
Housing Society (Proposed), C.S. No.286 (P),
Lower Parel Division, Ganesh Nagar No.3,
Prabhadevi, Mumbai 400025.

Sir,

I, Shri. Surendra Ramchandra Rahate, Chief Promoter of
Shree Ganesh S.R.A. Co-operative Housing Society (Proposed),
wish to bring to your notice that a meeting of our managing
committee with the developers M/s Skylark Buildcon Pvt. Ltd. and
Vrinda Enterprises (jointly) was held on 18 August 2024. The

discussions held in the said meeting were as follows.

1)  In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to 14 rehab buildings are
completed and the occupation certificate also for them has
been obtained by the developers from your office. Further,
the rehabilitation of 25 slum residents in our Society is yet to

be done, and their rehabilitation is going to be done in the
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English translation of original document in Marathi

Rehab Building No.15 of 23 floors and Building No. 16 is of

40 floors in this joint redevelopment project.

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the
developers. Thanking you.

Yours faithfully,

Shree Ganesh S.R.A.
Co-operative Housing Society
(Proposed)

Sd/-

Chief Promoter

Copy to:

Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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SHIVASAMRAT (S.R.A.) COOPERATIVE HOUSING SOCIETY
(PROP.)
C.S. No0.286 (P), Lower Parel Division, Kamgar Nagar No.3, G/South
division
Office: Kamgar Nagar No.3, Prabhadevi Road, Mumbai 400025.

Date:
To,
Hon’'ble Chief Executive Officer
Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject: Regarding proposed rehab buildings and parking
tower of the remaining members (slum
residents) of Shivasamrat S.R.A. Co-operative
Housing Society (Proposed), C.S. No.286 (P},
Lower Parel Division, Ganesh Nagar No.3,
Prabhadevi, Mumbai 400025.

Sir,

I, Shri. Govind Kashiram Devrukhkar, Chief Promoter of
Shivasamrat S.R.A. Co-operative Housing Society (Proposed), wish
to bring to your notice that a meeting of our managing committee
with the developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda
Enterprises (jointly) was held on 18t August 2024. The

discussions held in the said meeting were as follows.

1)  In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to 14 rehab buildings are
completed and the occupation certificate also for them has

been obtained by the developers from your office. Further,

the rehabilitation of 69 slum residents in our Soc1ety 1s yet




A\

English translation of original document in Marathi

Rehab Building No.15 of 23 floors and Building No. 16 is of

40 floors in this joint redevelopment project.

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the
developers. Thanking you.

Yours faithfully,
Shivasamrat S.R.A.
Co-operative Housing Society

(Proposed)
Sd/-
Chief Promoter
Copy to:
Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058
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English translation of original document in Marathi ' o(

KAMGAR NAGAR NO.2 COOPERATIVE HOUSING SOCIETY
(PROP.)

Date:
To,
Hon’ble Chief Executive Officer
Slum Rehabilitation Authority
Administrative Bldg., Anant Kanekar Marg
Bandra (E), Mumbai 400051.

Subject: Regarding proposed rehab buildings and parking
tower of the members (slum residents) of
Kamgar Nagar No.2 S.R.A. Co-operative Housing
Society (Proposed), C.S. No.286 (P), Lower Parel
Division, Prabhadevi, Mumbai 400025.

Sir,

I, Shri. Rajesh Sadashiv Varadekar, Chief Promoter of Kamgar
No.2 S.R.A. Co-operative Housing Society (Proposed), wish to
bring to your notice that a meeting of our managing committee
with the developers M/s Skylark Buildcon Pvt. Ltd. and Vrinda
Enterprises (jointly) was held on 19%  August 2024. The

discussions held in the said meeting were as follows.

1) In the joint slum rehabilitation project of Shree Sai sunder
Nagar, Prabhadevi, total 1 to 14 rehab buildings are
completed and the occupation certificate also for them has
been obtained by the developers from your office. Further,
the rehabilitation of 593 slum residents in our Society is yet
to be done, and their rehabilitation is going to be done in the
Rehab Building No.15 of 23 floors and Building Nohﬁsof

40 floors in this joint redevelopment project.




English translation of original document in Marathi

2)  The developers have planned parking tower for our

proposed members with the said building.

Sir, the parking towers as mentioned above are inconvenient for
our residents / slum dwellers and their maintenance also is
impossible to be done by our members / slum dwellers. Instead,
we request you to make arrangement of parking in the basement
and stilt itself in Rehab building No. 15 and 16 in the joint
rehabilitation project, and give such directions cum orders to the
developers. Thanking you.

Yours faithfully,
Kamgar Nagar No.2 S.R.A.
Co-operative Housing Society

(Proposed)
Sd/-
Chief Promoter
Copy to:
Developers,

M/s Skylark Buildcon Pvt. Ltd. & Vrinda enterprises (Jointly)
54-B, 402, Sagar Avenue

S.V. Road & Lallubhai Park Junction Road

Andheri (W), Mumbai 400058

TRUE COPY
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No. SRA/ENG/3815/GS/ML & PL/AYP
Date: - ~E
TR AG 00

To,

1. Architect:
Shri. S. Neve.
M/s. Sanjay Neve & Associates,
302. Oomkareshwar, Kandarpada,
Link Road, Dahisar (W), Mumbai.

2. Peveloper:

'~~~ M/s. Shree Vrunda Enterprises Pvt. Ltd. &

M/s. Skylark Buildcon Pvt. Ltd. (Jointly)
202, 54-B, Sagar Avenue, 4th floor,

Junction of 8.V. Road & Lallubhai Park Road,
Andheri (W), Mumbai — 400 058.

Subject : Approval for Amended plan for proposed Rehab Building No. 15 of
Sai-Sunder Nagar CHS Ltd. on plot bearing F.P. No.1072 (pt) 1076,
1077, 1078 of TPS-IV of Mahim Division, C.S. No. 286(pt) & 911(pt.)
& C.S. No. 2A/911, 912 of Lower Parel Division and amalgamation
with 13 nos. other societies on plot bearing F.P. No. 1072 (py of
TPS-IV of Mahim Division, C.S. No. 286 (pt) & 911 (pt.), 2A4/911, 912
of Lower Parel Division and clubbed schemes of Gomata Nagar CHS
Ltd. on plot bearing C.S. n0.438 & 1/268 of Lower Parel Division &
Nehru Nagar CHS Ltd. on C.S. No. 268 (pt), 286 (pt), 437 (py of
Lowcr Parel Division.

Reference : Architect’s Application submitted on 25.07.2025.
Gentleman,

With reference to S.0.P. application, it is to inform you that, plans submitied
by you arc hereby approved subject to following conditions:

1. That the conditions mentioned in the Revised LOIl issued Under No.
SRA/ENG/219/GS/ML&PL/LOI dated 03/05/2014, 15/03/2017, 27/10/2020
& 23/07/2025 shall be complied with.

2. That the conditions of the 10A issued under no. SRA/ENG/3815/ML&PL/AP
dated 01/12/2016 and Amended Plans issued on 06/04/2017 & 19/05/2022
shall be complied with.

3 That RCC design drawings and calculations as pcer amended plans shall be

submitted.

s

That the final plan shall be mounted on canvas belore asking for OCC.

adminissrative Building, Anant Kanekar Marg, Bandra{E), Mumbai- 400051
el (32.76565800/26550405/1879; Fax : 91-22-26590457; Website : www.sra gov in; E-mail  inflo@yZ



701

Q% SRA/ENG/3815/GS/ML & PL/AP

5 That you shall pay all the dues under Infrastructural Charges and Maintenance
Deposit, Extra water & sewerage charges etc. at respective stages, as per SRA’s

policy.

6. That you shall submit the CFO NOC before asking re-endorsement of Plinth
C.C.

That you shall submit E.E. (T&C) NOC insisted before asking re-endorsement of
Plinth C.C.

~l

8. That you shall submit Drainage approval before asking re-endorsement of Plinth
C.C.

One set of amended plans is returned herewith as token of approval.

]
Yo\rs faithfully, a4
\“'ka"'

ExecutiveWrigineer - G/S
Slum Rehabilitation Authority,
Brihanmumbai

<//

AN Loy 303 /.
N Q
N\ — S
Q!?Y*U:-/

——
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Administrative building, Prof A K Marg, Bandra (E), Mumbai — 51

Intimation of Approval under Clause 2.3 of Regulation 33(10) of
DCPR 2034 dated 08/09/2018 for Brihnanmumbai. e —e-

N . : “" 1310 Y
Proposal No. G-S/MCGM/0019/1598061 5/B-16  Date: ’g %\‘; QUL] fil!

r
!
Lo

BMC Building No. 16

To"

~_~"Mls. Shree Vrunda Enterprises Pvt. Lid. &
M/s. Skylark Buildcon Pvt. Ltd. (Jointly)
402, 54-B, Sagar Avenue, 4th floor,
Junction of S.V. Road & Lallubhai Park Road,
Andheri (W), Mumbai — 400 058.

With reference to your notice ietter No. 438 dated 22/09/2024 & delivered on
22/09/2024 and plans, sections, specification & description & further particulars & detail
of BMC Building No.16, on plot bearing F.P. no. 1044 of TPS IV of Mahim Division
S. R. Scheme of “Shree Sai Sunder Nagar SRA CHS Ltd. & other 23 Sccieties”
under regulation 32(10) of DCPR 20634 on plot bearing F. P. No. 1076, 1077, 1078 of
TPS - IV of Mahim Division, Part of CS No. 286 & CS No. 912, 211 & 2A/911 of
Lower Parel Division and Proposad Amalgamation of plot for Extension of
Kamgar Magar No. 2 SRA CHS (Prop.) situated on F.P. No. 1044/A; Part of F.P. No.
1044 of T.P.S. — IV of Mahim Division and plot under Junction of New Prabhadevi
Road & Elphinstone Road in G/S Ward with 1) Amalgamation of Adjacent BMC
Plois bearing Part of F. P. No. 1044 of TPS IV, Mahim & G.S. No. 907 of Lower
Paret Division, at N. M. Joshi Road, Worii, Mumbai in G/S Ward and 2) Clubbing of
S. R. Scheme under Regulation 33(10) of DCPR 2034 for Yadav Nagar CHS (Prop)
situated on Part of CTS No. 437, of Lower Parel Division, Mumbai in G/S Word
with S. R. Scheme under Clause 3.11 of Regulation 33(10) of DCPR 2034 situated
on Part of C.S. No. 437, of Lower Parel Division, Mumbai in G/S Word, furnished
under your letter dated 25.07.2025, | have to inform you that the building or waortk
proposed to be erected or executed is hereby approved under section 45 of the
Maharashtra Regional & Town Planning Act, 1966 as amended up to date. subject to
the following conditions:

A. THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH BEFORE
COMMENGCEMENT OF THE WORK UPTO PLINTH LEVEL:
A1) That the Commencement Certificate Uls 44/69 (1) (a) of the MR & TP Act shall

be obtained before starting the proposed work.

A.2) That the compound wall shall be construcled after getting demarcated from the
concerned authority on all sides of the piot clear of the rcad widening line with
foundation below level of bottom of road side drain without obstructing the flow of
rain water from the adjoining holding o prove possession of holding before

starting the work as per D C reguiation No 38 (27)

A3) That the Structural Engineer shall be appoinled, and Supeivision MEmc 28 et

Appendix X! Regulation 5 (3) {ix} shall be submitted by him

system analysis as per refevant i 3

before C.C




703

Subject to your so modifying your intention as to comply the aforesaid mention
condilions and meet by requirements You will be at liberty to proceed with the said
building or work at any time before the day of 20 but
not so as to contravene any of the provisions of the said act as amended as aforesaid
or any rule, regulations of bye-law made under that Act at the time in force

Your intention is drawn to the special instructions and notes accompanying this
intimation of Approval /
A f)
\‘1 /

Executive Engineer — G/S
Slum Rehabilitation Authority,
Brihanmumbai

SPECIAL INSTRUCTIONS

5) In case of private plots this intimation of approval gives no right to build upon land
which is not your property.

6) Under section 151 & 152 of MR & TP Act 1966 as amended the Chief Executive
Officer Slum Rehabilitation Authority as empowered the chief Engineer
(SRA)/Executive Engineer (SRA) to exercise, perform and discharge the powers,
duties & functions conferred and imposed upon and vested in the CEO (SRA) by
section of the said act.

7) Proposed date of commencement of work should be communicated to this office.

8) One more copy of the block plan should be submitted to the Collector, Mumbai
Suburbs District as the case may be.

9) Necessary permission for Non — Agriculture use of the land shall be obtained from
the Collector, Mumbai / Mumbai Suburbs District before the work started. The Non —
Agriculture assessment shall be paid at the rate that may be fixed by the Collector
under the Land Revenue Code and Rules there under.

Attention is drawn to the notice accompanying this Intimation of Approvai.




| Sr. No. | ~ NOC’s

6)

7)

9)

10)

11)

12)

G-S/MCGM 0019, 19980615, MU B 16

That the minimum plinth height shall be 30 cm. above  the
surrcunding ground level or in areas subject Lo flooding the height of
plinth shall be al lcast 60 cm. above the high flood level

That the low-lying plot shall be filled up to a reduced level of atleast
92 T.H.D. or 15 cm. above adjoining read level whichever is higher
with murum, earth, boulders etc. and shall be leveled, rolled,

consolidated and sloped towards road.

That the internal drainage layout shall be submitted & got approved
from concerned Asst. Engineer (SRA) and the drainage work shali be
executed in accordance with the approved drainage layout.

That the existing structure proposed to be demolished shall be
demolished with necessary phase program by executing agreement
with eligible slum dwellers.

That the Registered site supervisor through Architects/Structural
Engineer shall be appointed before applying for C.C. & quarterly
report from the site supervisor shall be submitted through the
Architect/ Structural Engineer certifying the quality of the
construction work carried out at various stages of the work.

That no construction work shall be allowed to start on the site unless
labour insurance is taken oul for the concerned labours and the same
shall be revalidated time to time. And the compliance of same shall be

intimatcd to this office.

The Structural designs and the quality of materials and workmanship
shall be strictly as per conditions laid down in Regulation 49 of DCPR
2034 amended up to date.

That you shall submit the NOC's as applicable from the following
concerned authority in the office of Slum Rehabilitation Authority at a
stage at which it is insisted upon by the concerned EE (SRA).

[ Before Plinth CC.

AA &C. 'G/S Ward

2. |H.E. from MCGM Before Plinth CC.
3. Tree Authority - Before Plinth cc.

4. |[P.CO. ] ' ] Before Plinth CC. |
|5 |croNOC - ‘Before Plinth CC.
| 6. Dy. Ch. Eng. (SWD) W.S. Regarding ;
| Internal SWD | Before Further CC. _|

7. Dy Ch. Eng.(S.P) (P & D) I Before Further CC. I

8. BEST/ TATAﬂ?eigﬁ_ce-Energ):/ MSEB/ ‘Before Further CC. |

. 'E.E. (M & E) of MCGM B

Electric Co. - ‘
' ) Before Further CC__ i

E.E. (T & C) of MCGM for Parking Layout | Before Plinth cC.

Wl
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G-5/MCGM/0019/19980615/BMC B-15

13)  That the design and construction of the proposcd building will be
done under supervision of Registered Struclural Enginecer as per all
relevant 1. S. Codes including  seismic loads, fire engine loads,
precautions for submerged structural members as well as under the
supervision of Architect and Licensed Site Supervisor.

14} That the construction work shall not be carried out between 10.00 PM
to 6.00 AM, in accordance with the Rue 5A(3) of Noise Pollution

(Regulation & Conirol) Rules 2000 and provision of Notification issued
by MOE & F Dept.

15)  That carriage entrance over existing SWD shall be provided if required
and charges if any for the samec shall be paid to MCGM before
requesting occupation.

16} That you shall comply all the conditions of Amalgamated LOI issued
on 23/07/2025, as per the requisite stages.

17)  That you shall comply conditions of SRA Circular No. 209, 210, 213,
215 & 216 as per the stages mentioned therein.

18)  That all the directions/NOCs to be needed under 33(10) as approved
in MCGM to be complied.

19) That the concurrence from BMC shall be obtained for proposed
planning of the building u/ref., before issue of Plinth CC.

20)  That you shall hand over building under ref. to BMC as per DMC
(SWM) letter vide dtd. 03/02/2022, within 20 days from obtaining O,
€. 1o said bldg. & till that time O. C. to equivalent sale BUA shall not be

iIssued.

21)  That you shall submit E.E. (T&C) NOC insisted before asking Plinth C.
C.

22)  That you shall submit Drainage approval before asking Plinth C.C.

B. THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE FURTHER C.C. OF SUPER STRUCTURE:

1) That a plan showing the dimensions of the plinth and the available
open spaces certified by the Architect shall be submitted and the
same shall be got checked by this office staff.

2) That the stability certificate for work carried out upto plinth level/stilt
level shall be submitted from the Lic. Structural Engineer.




[

1

2)

3)
4

10)

11)

12)

13)

G S/I./’:C(‘:?.'./’(}O‘.':/ !')Qsﬁ/m.w B 16

That lhe quality of conslruction work of bldg. shall be strictly
monitored by concerned Archilect, Site  supervisor, Structural
Engineer, Third Party Quality Auditor and periodical report, stage wise
on quality of work carned out shall be submitted by Architect with
test result.

THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE GRANTING O.C. TO ANY PART OF THE PROPOSED
BUILDING:

All the conditions of Letter of Intent shall be complied with hefore

asking for occupation certificate of sale/composite building.

The Building Completion Certificate in prescribed Performa certifying
work carried out as per specification shall be submitted.

That some of the drains shall be laid internally with C.I. pipes.

That you shall develop the layout access/D. P. Road/setback land
including providing streetlights as per the remarks/specifications
MCGM. And submit the completion certificate from E.E. (Road
Construction) as per the remarks.

That the dustbin shall be provided as per requirement.

That the swface drainage arrangement shall be provided in
consultation with E.E. (SWD) as per the remarks and a completion
certificate shall be obtained and submitted before requesting for

occupation certificate/ B.C.C.

That the requirements from the Reliance Energy /concerned electric
Supply Co. shall be complied and complied with before asking
occupation permission.

That the Architect shall submit the debris removal certificate belore
requesting for occupation permission.

That Min. 10-0” wide paved pathway up to staircase shall be
provided.

That the surrounding open spaces, parking spaces and terrace shail
be kept open and unbuilt upon and shall be levelled and developed
before requesting to grant permission to occupy the building or
submitted the B.C.C. whichever is earlier.

That the name plate/board showing Plot No., Name of the Bldg. elc.
shall be displayed at a prominent place.

That the N.O.C. from Inspector of Lifts, P.W.D. Maharashtra, shall be
obtained and submitted to this office.

That the drainage completion Certificate from E.E. (S.P) (P & D) for
provision of septic tank/soak pit/STP shall be submitted.

YA
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18)

19)

20)

21)

22)

23)

1)
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G-S,’.‘.‘ZCG.\'T/GO?.‘3,."I‘)QSD(};S/B:\?(‘ B ie

That stability Certificate from Structural Engineer in prescribed
Performa ‘D’ along with the final plan mounted on canvas shall be
submitted.

That layout Open Space (LOS) shall be developed as approved by SRA.

That the Amenity Space proposed as per Regulation 14(A) of DCPR
2034, shall be handed over to BMC.

That You shall handover the Constructed Amenity (Municipal
Housing) for BMC as per their NOC issued on 03/02/2022, to BMC
before issue of OC to the Equivalent Sale BUA of the Scheme,

That the N.O.C. from the A.A. & C. G/S Ward shall be obtained and
the requisitions, if any shall be complied with before O.C.C.

That completion certificate from C.F.O. shall be submitted.

That the completion certificate from E.E. (M & E) of MCGM or from the
consultant as per EODB Circular No. 177/187 for Ventilation/Stack
parking/Mechanical Parking System/Basement shall be submitted.

That the completion certificate from Tree Authority of MCGM shall be
submitted.

Thai the proposed Building shall not be constructed beyond AMSL
and you will submit the final certificate for completion of Building
from agency appointed by Civil Aviation or Competent Authority before
obtaining the Full Occupation of the Building,

That the Rain Water Harvesting system should be installed/ provided
as per the direction of U.D.D., Govt. of Maharashtra under No.
TPB/432001/2133/CR-230/01/UD—11 dtd. 10/03/2005 and the
same shall be maintained in good working conditions all the time,
failing which penalty of Rs.1000/- per annum for every 100 sq.mt. of
built-up area shall be levied.

THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE B.C.C.

That certificate under Section 270A of B.M.C. Act shall be obtained
from H.E.'s department regarding adequacy of water supply.




G SIMCGMI001Y2 199306 3A1C B-316

NOTES:

1.

)

(03}

Thal C.C. for sale building shall be controlled in a phasewisc manner
as decided by CEO (SRA) in proportion with the actual work of
rehabilitation component as per Circular No. 98 & 104.

Thal no occupation permission of any of the sale wing/sale
building/sale area shall be considered until Occupation Certificate for

equivalent Rehabilitation area is granted.

That CEO (SRA) reserves right to add or amend or delete some of the
above-mentioned conditions if required, during execution of Slum
Rchabilitation Scheme 3

Executive Engineer - G/S
Slum Rehabilitation Authority,
Brihanmumbai
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(2)

(3)

)

G 5/MCGM/00 ‘n‘i‘,’ I‘QOQ:},’DMC D16

NOTES
The work should not be started unless objections ~ are
complied with.
A certified set of latest approved plans shall be displayed on site at the time of
commencement of the work and during the progress of the construction work
Temporary permission on payment of deposit should be obtained for any shed to
house and store for constructional purposes, residence of workmen shall not be
allowed on site. The temporary structures for storing constructional materials
shall be demolished before submission of building completion certificate and a
certificate signed by Architect submitted alongwith the building completion
certificate.
Temporary sanitary accommodation on full flushing system with necessary
drainage arrangement should be provided on site for workers, before starting the
work.
Water connection for constructional purposes will not be given until the hoarding
is constructed and application is made to the Ward Officer of M.C.G.M. with the
required deposit for the consiruction of carriage entrance, over the road side
drain.
The owners shall intimate the Hydraulic Engineer of M.C G.M. or his
representative in wards of M C.G.M. atleast 15 days prior 1o the date of which the
proposed construction work is taken in hand that the water existing in the
compound will be utilised for their construction works and they will not use any
Municipal Water for construction purposes. Failing this, it will be presumed that
municipal tap water has been consumed on the construction works and bills
preferred against them accordingly
The hoarding or screen wall for supporting the depots of building materials shall
be constructed before starting any work even though no materials may be
expected to be stabled in front of the property. The scaffoldings, bricks, metal,
sand, preps, debris, etc. should not be deposited over footpaths or Public Street
by the owner/architect/their contractors, etc. without obtaining prior permission
from the Ward Officer of the area.
The work should not be started unless the compliance of above said conditions is
approved by this department.
No work should not be started unless the structural design is submitted from
LSE.

(10) The work above plinth should not be started before the same is shown to this

(12)

office Sub-Engineer (SRA) concerned and acknowledgement obtained from him
regarding correctness of the open spaces dimension.

The application for sewer street connections, if necessary, should be made
simultaneously with commencement of the work as the Municipal Corporation of
Greater Mumbai will require time lo consider alternative site to avoid the
excavation of the road and footpath.

All the term and conditions of the approved layout/ sub-division/ Amalgamation
under No. G-S/MCGM/0019/19980615/LAYOUT should be adhered to and
complied with.

(13) No building/ Drainage Completion Certificate will be accepted and water

connection granted (except for the construction purpose) unless road is
constructed to the satisfaction of the concerned Ex. Engineer of M C.G.M. and as
per the terms and conditions for sanction to the layout.

“guenussion of huilding Completion Certificate

//Necreatiorl ground cr amenity openr space should he developed bcfore

fA M@h‘\ [ '1"',;1\1_ access road {o the full width shall be constructed in water bound macadzam

@ pre commencing work and should be complete to the
cerned Ex—Engineer of M.C.G M. including asphalting, !
re submission of the ¢ uilding Completicn Certificate

w of water through adjoining heiding or cuivert it any should be maintained
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{(17) The surrounding open spaces around the building should be consclidated in
concrete having broken glass pieces at the rate of 0125 cubic meters per 10
Sg mts below pavement

(18) The compound wall or fencing should be constructed clear of the road widening
line with foundation below level of the bottom of road side drain without
obstructing flow of rain water from adjoining holding before starting the work to
prove the owner's holding

(19) No work should be started unless the existing structures or proposed to be
demolished are demotished

(20) If it is proposed to demolish the existing structures by negotiations with the
tenants, under the circumstances, the work as per approved plans should not pe
taken up in hand unless the Chief Engineer (SRA) is satisfied with the following:
(1) Specific plans in respect of evicting or re-housing the existing tenants on your

plot stating their number and the area in occupation of each.

(11} Specifically signed agreement between you and the existing tenants that they
are willing to avail for the alternative accommodation in the proposed
structure.

(Il)Plans showing the phase programme of construction has to be duly approved
by this office before starting the work so as not to contravene at any stage of
construction, the Development Control Rules regarding open spaces, light
and ventilation of existing structure.

{21} In case of additional floor no work should be started during monsoon which will
give rise to water leakage and consequent nuisarice to the tenants staying on the
floor structure.

(22) The bottom of the aver head storage work above the finished level of the terrace
shall not be more than 1 meter.

(23) The work should not be started above first floor level unless the No Objection
Certificate from the Civil Aviation Authorities, where necessary, is obtained.

(24) ltis to be understood that the foundaticns must be excavated down tc hard soil

(25) The position of the nahanis and other appurtenances in the building should be so
arranged as not to necessitate the laying of drains inside the building.

(26) No new well, tank, pond, cistern or fountain shall be dug or constructed without
the previous permission in writing from the Chief Executive Officer of Slum
Rehabilitation Authority.

(27) All guily traps and open channel shall be provided with right fitting mosquito proof
covers as per relevant I.S. specifications.

(28) No broken bottle should be fixed over boundary walls. The prohibition refers only
to broken bottles and not to the use of plans glass for coping over compound
wall

(29) If the proposed addition is intended to be carried out on old foundations and
structures, you will do so at your own risk.

Executivegngineer — G/S
Slum Rehabilitation Authority,
Brihanmumbai

"y
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Administrative building, Prof. A. K Marg, Bandra (E), Mumbai — 51
Intimation of Approval under Clause 2.3 of Regulation 33(10) of
DCPR 2034 dated 08/09/2018 for Brihanmumbai. -

Proposal No. G-SIMCGMI0019/19980615/8-17  Date: % § il 2000
IR

BMC Building No. 17

To,

M/s. Shree Vrunda Enterprises Pvt. Lid. &
M/s. Skylark Buildcon Pvt. Ltd. (Jointly)
402, 54-B, Sagar Avenue, 4th floor,

Juniction of S.V. Road & Laliubhai Park Road,
Andheri (W), Mumbai — 400 058.

With reference to your notice letter No. 498 dated 22/09/2024 & delivered on
22/09/2024 and plans, sections, specification & description & further particulars & detail
of your BMIC Building No. 17, on plot bearing, C.S.no. 907 of Lower Parel Division
S R. Scheme of “Shree Sai Sunder Nagar SRA CHS Ltd. & other 23 Socjeties”
under regulation 33(10) of DCPR 2034 on piot bearing F. P. No. 1076, 1077, 1078 ot
TPS - IV of Mahim Division, Part of CS No. 286 & CS No. 912, 911 & 2A/911 of
Lower Parel Division and Proposed Amalgamation of plot for Extension of
Kamgar Nagar No. 2 SRA CHS (Prop.) situated on F.P. No. 1044/A; Part of F.P. No.
1044 of T.P.S. — IV of Mahim Division and plot under Junction of New Prabhadevi
Road & Elphinstone Road in G/S Ward with 1) Amalgamation of Adjacent BMGC
Plots bearing Part of F. P. No. 1044 of TPS IV, Mahim & C.S. No. 907 of Lower
Parel Division, at N. M. Joshi Road, Worli, Mumbai in G/S Ward and 2) Clubbing of
S. R. Scihieme under Regulation 33(10) of DCPR 2034 for Yadav Nagar CHS (Prop)
situated on Part of CTS No. 437, of Lower Parel Division, Mumbai in G/S Word
with S. R. Scheme under Clause 3.11 of Regulation 33(10) of DCPR 2034 situated
on Part of C.S. No. 437, of Lower Parel Division, Mumbai in G/S Word, furnished
under your letter dated 25.07.2025, | have to inform you that the building or work
propcsed to be erected or executed is hereby approved under section 45 of the
Maharashtra Regional & Town Planning Act, 1966 as amended up to date, subject 10
the following conditions:

A. THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH BEFORE
COMWNENCEMENT OF THE WORK UPTO PLINTH LEVEL:
A.1) That the Commencement Certificate U/s.44169 (1) (a) of the MR & TP Act shall

be obtained before starting the proposed work.

A2) That the compound wall shall be constructed after getting demarcated from the
concerned authority on all sides of the plot clear of the road widening line with
foundation below level of bottom of road side drain without obstructing the ilow 01
rain water from tne adjoining holding to prove possession of holding before

staring the work as per D C. regulation No 38 (27).

A3} That the Structural Engineer shall be appointed, and Supervision memo as per

Appendix X} Regulation 5 (3) (ix) shali be submitted by him

4 4)  That the struciural design & calcuiations for the proposed work accounting ior
syslem analysis as per relevant 1.S Code along witt plan will be sukmitt

nefoie CC

g
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Subject tc your so modifying your intention as to comply the aforesaid mention
conditions and meet by requirements You will be at liberty to proceed with the said
building or work at any time before the _dayof __ 20 but
not so as to contravene any of the provisions of the said act as amended as aforesaid
or any rule, regulations of bye-law made under that Act at the time in force

Your intention is drawn to the special inslructions and notes accompanying this
intimation of Approval A

A

LW
Executive Epgfneer — GIS
Slum Rehabilitation Authority,

Brihanmumbai

SPECIAL INSTRUCTIONS

5) In case of private plots this intimation of approval gives no right to build upon land
which is not your property

6) Under section 151 & 152 of MR & TP Act 1966 as amended the Chief Executive
Officer Slum Rehabilitation Authority as empowered the chief Engineer
(SRA)/Executive Engineer (SRA) to exercise, perform and discharge the powers,
duties & functions conferred and imposed upon and vested in the CEO (SRA) by
section of the said act.

7) Proposed date of commencement of work should be communicated to this office.

8) One more copy of the block plan should be submitted to the Collector, Mumbai
Suburbs District as the case may be.

9) Necessary permission for Non — Agriculture use of the land shall be obtained from
the Collector, Mumbai / Mumbai Suburbs District before the work started. The Non —
Agriculture assessment shall be paid at the rate that may be fixed by the Collector
under the Land Revenue Code and Rules there under.

Attention is drawn to the notice accompanying this Intimation of Approval.




6)

8)

9)

10)

11)
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That the minimum plinth height shall be 30 cm.  above Lhe
surrounding ground level or In areas subject to flooding the height of
plinth shall be at least 60 cm above the high ood level.

That the low-lying plot shall be filed up to a reduced level of atleast
92 T.H.D. or 15 cm. above adjoining road level whichever is higher
with murum, earth, boulders elc and shall be leveled, rolied,
consolidated and sloped towards road.

That the internal drainage layout shall be submitted & got approved
from concerned Asst. Engineer (SRA) and the drainage work shall be
exccuted in accordance with the approved drainage layout.

That the existing structure proposed to be demolished shall be
demolished with necessary phasc program by executing agreement

with eligible slum dwellers.

That the Registered site supervisor through Architects/Structural
Engineer shall be appointed before applying for C.C. & quarterly
report from the site supervisor shall be submitted through the
Architect/ Structuwral Engincer certifying the quality of the
construction work carried out at various stages of the work.

That no construction work shall be allowed to start on the site unless
labour insurance is taken out for the concerned labours and the same
shall be revalidated time to time. And the compliance ol same shall be

intimated to this office

The Structural designs and the quality of materials and workmanship
shall be strictly as per conditions laid down in Regulation 49 of DCPR
2034 amended up to date.

That you shall submit the NOC's as applicable from the foﬁllowing
concerned authority in the office of Slum Rehabilitation Authority at a
stage at which it is insisted upon by the concerned EE (SRA).

Sr. No. | NOC’s

) Stage; of Compliance

AA & C.'G/S Ward | Before Plinth CC.
H.E. from1 MCGM ‘{ Before Plinth CC,

Tree Authority B ) Before Plinth CC.

' P.C.O. ! Before Plinth CC.

| cFONOC ) | Before Plinth CC.

Dy. Ch. Eng. (SWD) W.S. Regarding!
‘ Internal SWD I Before Further CC.

5

| Dy. Ch. Eng.(S.P.) (P & D) | Before Further CC.

8.

BEST/ TATA/ Reliance Energy/ M"SE'B/T!. Before Further CC.
Electric Co. - i

4,

10

|E.E. (M & £) of MCGM ~ Beforc Further CC._

| E-E. (T & C) of MCGM for Parking Layout Before Plinth CC.
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13) That the design and construction of the proposed building will be
done under supervision of Registered Structural Engineer as per ail
relevant 1. S. Codes including scismic loads, fire engine loads,
precautions for submerged structural members as well as under the

supervision of Architect and Licensed Site Supervisor.

14) That the construction work shall not be carried out between 10.00 PM
to 6.00 AM, in accordance with the Rue 5A(3) of Noise Pollution
(Regulation & Control) Rules 2000 and provision of Notification issued
by MOE & [F Dept.

15) That carriage entrance over existing SWD shall be provided if required
and charges if any for the samc shall be paid to MCGM before
requesting occupation.

16) That you shall comply all the conditions of Amalgamated LOI issued
on 23/07/2025, as per the requisite stages.

17) That you shall comply conditions of SRA Circular No. 209, 210, 213,
215 & 216 as per the stages mentioned therein.

18) That all the directions/NOCs to be needed under 33(10) as approved
in MCGM to be complied.

19) That the concurrence from BMC shall be obtained for proposed
planning of the building u/ref., belore issuc of Plinth CC.

20) That you shall hand over building under ref. to BMC as per DMC
(SWM) letter vide dtd. 03/02/2022, within 30 days from obtaining 0.
C. to said bldg. & till that time O. C. to equivalent sale BUA shall not be
issued.

21) That you shall submit E.E. (T&C) NOC insisted before asking Plinth C. C.

22) That you shall submit Drainage approval before asking Plinth C.C.

B. THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE FURTHER C.C. OF SUPER STRUCTURE:

1) That a plan showing the dimensions of the plinth and the available
open spaces certified by the Architect shall be submitted and the
same shall be got checked by this office staff.




2)

3)

1)

2)

4)

2l

@

10)

715

That the stability certificate for work carried out upto plinth level/stilt
level shall be subnutted from the Lic. Structural Engineer.

That the quality ol constiuction work of bldg. shall be strictly
monitored by concerncd Architect, Site supervisor, Structural
Engineer, Third Party Quality Auditor and periodical report, stage wise
on quality of work carried oul shall be submitted by Architect with

test resalt

THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE GRANTING O.C. TO ANY PART OF THE PROPOSED

BUILDING:
All the conditions of Letter of Intent shall be complied with before

asking for occupation certificate of sale/composite building.

The Building Completion Certificate in prescribed Performna certifying
work carried out as per specification shall be submitted.

That somc of the drains shall be laid internally with C.1. pipes.

That you shall develop the layout access/D. P. Road/setback land
including providing streetlights as per the remarks/specifications
MCGM. And submit the completion certificate from E.E. (Road
Construction) as per the remarlks

That the dustbin shall be provided as per requirement.

That the surface drainage arrangement shall be provided in
consultation with E.E. (SWD)] as per the remarks and a completion
certificate shall be obtained and submitted before requesting for

occupation certificate/ B C.C.

That the requirements from the Reliance Energy /concerned electric
Supply Co. shall be complicd and complicd with before asking

occupation permission

That the Architect shall submit the debris removal certificate before

requesting for cccupation permission.

That Min. 10-0" wide paved pathway up to staircase shall be
provided.

That the surrounding open spaces, parking spaces and terrace shall
be kept open and unbuilt upon and shall be levelled and developed
before requesting to grant permission to occupy the building or
submitted the B.C.C. whichcver is carlier.




16)

17)

18)

19)

20)

21)

22)

23]
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That the namec plate/board showing Plot No., Name of the Bldg. etc.
shall be displayed at & prominent place.

That the N.O.C. from Inspector of Lifts, P.W.D. Maharashtra, shali be
obtained and submitted to this office.

That the drainage completion Certificate from E.E. (3.P} (P & D) for
provision of septic tank/soak pit/STP shall be submitled.

That stability Certificate from Structural Engineer in prescribed
Performa ‘D’ along with the final plan mounted on canvas shall be
submitted.

That layout Open Space (LOS) shall be developed as approved by SRA.

That the Amenity Space proposed as per Regulation 14(A) of DCPR
2034, shall be llgnded over to BMC

That You shall handover the Constiucted  Amenity {Municipal
Housing) for BMC as per their NOC issued on 03/02/2022, to BMC
before issue of OC to the Equivalent Sale BUA of the Scheme.

That the N.O.C. from the AA. & C. G/S Ward shall be obtaincd and
the requisitions, il any shall be complied with before 0.C.C.

That completion certificate from C.F.O. shall be submitted.

That the completion certificate from E.E. (M & E) of MCGM or from the
consultant as per EODB Circular No. 177/187 for Ventilation/Stack
parking/ Mechanical Parking System/Basement shall be submitted.

That the completion certificate from Tree Authority of MCGM shall be
submitted.

That the proposcd Building shall not be constructed beyond AMSL
and you will submit the final certificate for completion of Building
from agency appointed by Civil Aviation or Competent Authority before
obtaining the Full Occupation of the Building.

That the Rain Water Harvesting system should be installed/provided
as per the direction of U.D.D., Govt of Maharashira under No.
'I‘PB/432001/2133/CR—230/01/UD-1l dtd. 10/03/2005 and the
same shall be maintained in good working conditions all the time,
failing which penalty of Rs.1000/- per annum for every 100 sq.mt. of
built-up arca shall be levied.
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THAT THE FOLLOWING CONDITIONS SHALL BE COMPLIED WITH
BEFORE B.C.C.

That certilicate under Scction 270A of B.M.C. Acl shall be obtained
from H.E.’s department regarding adequacy of water supply.

That C.C. for sale building shall be controlled in a phasewise manner
as decided by CEQC (SRA) in proportion with the actual work of
rchabilitation component as per Circular No. 98 & 104.

That no occupation permission of any of the sale wing/sale
building/sale area shall be considered until Occupation Certificate for
equivalent Rehabilitation area is granted.

That CEO (SRA) reserves right to add or amend or delete some of the
above-mentioned conditions il required, during exccution of Slum

. ") -DIL
AN (b
i /;’f

Executive Engineer — G/S
Slum Rehabilitation Authority,
Brihanmumbai

Rehabilitation Scheme. \

Iy
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(5)

(6)
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(10)
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NOTES
The work should not be started unless objections _are
complied with
A certified set of latest approved plans shall be displayed on site at the time of
commencement of the work and during the progress of the construction work
Temporary permission on payment of deposit should be obtained for any shed to
house and store for constructional purposes, residence of workmen shall not be
allowed on site. The temporary structures for storing constructicnal materials
shall be demolished before submission of building completion certificate and a
certificate signed by Architect submitted alongwith the building completion
certificate.
Temporary sanitary accommodation on full flushing system with necessary
drainage arrangement should be provided on site for workers, before starting the
work.,
Water connection for constructional purposes will not be given until the hoarding
is constructed and application is made to the Ward Officer of M.C G. M. with the
required deposit for the construction of carriage entrance, over the road side
drain
The owners shall intimate the Hydraulic Engineer of M C GM or his
representative in wards of M.C.G.M. atleast 15 days prior to the date of which ihe
proposed construction work is taken in hand that the water existing in the
compound will be utilised for their construction works and they will not use any
Municipa! Water for construction purposes. Failing this, it will be presumed that
municipal tap water has been consumed on the construction works and bills
preferred against them accordingly
The hoarding or screen wall for supporting the depots of building materials shall
be constructed before starting any work even though no materials may be
expected to be stabled in front of the property. The scaffoldings, bricks, metal,
sand, preps, debris, etc. should not be deposited over footpaths or Public Street
by the owner/architect/their contractors, etc. without obtaining prior permission
from the Ward Officer of the area.
The work should not be started unless the compliance of above said conditions is
approved by this department
No woerk should not be started unless the structural design is submitted from
LSE
The work above plinth should not be started before the same is shown to this
oflice Sub-Engineer (SRA) concerned and acknowledgement obtained from him
regarding correctness of the open spaces dimension.
The application for sewer street connections, if necessary, should be made
simultaneously with commencement of the work as the Municipal Corporation of
Greater Mumbai will require time to consider alternative site to avoid the
excavation of the road and footpath.
All the term and conditions of the approved layout/ sub-division/ Amalgamation
under No. G-S/MCGM/0019/19980615/LAYOUT should be adhered to and
complied with
No building/ Drainage Completion Certificate will be accepted and wate:
connection granted (except for the construction purpose) unless road is
constructed to the satisfaction of the concerned Ex. Engineer of M C G M and as
per the terms and conditions for sanction to the layout

) Recreation ground or amenity open space should be developed before

submission of buillding Compietion Certificate

N j The access road to the full width shall be constructed in water bound macadam

before commencing work and should be complete to the satisfaction of
concerned Ex—Engineer of M.C.G.M. including asphalting, iighting and drainage

nelore supmission of the buiiding Completicn Ceriificate

5! Flow of water through adjoining holding or culvert, if any should be mamnized

unobstructed
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(17) The surrounding open spaces around the building should be consoclidated in |z‘
concreie having broken giass pieces at the rate of 0 125 cubic meters per 10
Sa mts. below pavement

(18) The compound wall or fencing should be constructed clear of the road widening
line with foundation below level of the bottom of road side drain without
obstructing flow of rain water from adjoining holding before starting the work to
prove the owner’s holding.

(19) No work should be started unless the existing structures or proposed to be
demolished are demolished.

(20) If it is proposed to demolish the existing structures by negotiations with the
tenants, under the circumstances, the work as per approved plans should not be
taken up in hand unless the Chief Engineer (SRA) is satisfied with the following:
(I) Specific plans in respect of evicting or re-housing the existing tenants on your

plot stating their number and the area in occupation of each.

(1) Specifically signed agreement between you and the existing tenants that they
are willing to avail for the alternative accommodation in the proposed
structure.

(IINPlans showing the phase programme of construction has to be duly approved
by this office before starting the work so as not to contravene at any stage of
construction, the Development Control Rules regarding open spaces, light
and ventilation of existing structure.

(21) In case of additional floor no work should be started during monscon which will
give rise to water leakage and conseguent nuisance to the tenants staying on the
floor structure.

(22) The bottom of the over head storage work above the finished level of the terrace
shall not be more than 1 meter.

(23) The work should not be started above first floor level unjess the No Objection
Certificate from the Civil Aviation Authorities, where necessary, is obtained.

(24) It is to be understood that the foundations must be excavated down to hard soil.

(25) The position of the nahanis and other appurtenances in the building should be so
arranged as not to necessitate the laying of drains inside the building.

(26) No new well, tank, pond, cistern or fountain shall be dug or constructed without
the previous permission in writing from the Chief Executive Officer of Slum
Rehabilitation Authority

(27) All qully traps and open channel shall be provided with right fitting mosquito proof
covers as per relevant 1.S. specifications.

(28) No broken bottle should be fixed over boundary walls. The prohibition refers only
to broken bottles and not to the use of plans glass for coping over compound
wall.

(29) If the proposed addition is intended to be carried out on old foundations and
structures, you will do so at your own risk. ’[

Executive.E'f;gineer - GIS
Slum Rehabilitation Autherity,
Brihanmumbai

TRUE COPY

f\ Partner
Wadva Ghedy & Co.
Advocates, Snii:‘iovs & Notaries
N. M, ‘Vaio E.’l."n"{f'filg,
123, Mahetin. i Road,
Fort, Mumi. ;. - 500 023.
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CIN : U45202MH2010PTC206561
Date : October 31, 2025

TOI e i
b -

The Chief Engineer f//;gg RS ‘f’\ff‘l?*:\ 9 Att'n : Mr. Suresh Lokare
MMRDA SN \

New Wing, 5™ Floor A AR 1(-/4’25?;’

BKC — Bandra (East) N ST 21 1o

Mumbai

Sub: Proposed Construction of Nalla at at Kamgar Nagar Il on plot bearing F. P. No. 1076, 1077,
1078 of TPS - IV of Mahim Division, C. S. No. 286 (pt.), 911, 2A/911 & 912 of Lower

Parel Division, in G/S Ward.

Ref.: Approval for Construction of Nalla U/N Dy.Ch.Eng./SWD/1346/P.C. Dt.02.08.2023

Respected Sir,

As per BMC’s approval, we are starting the work of constructing the box'drain on site
in which Pier Nos. 88, 87, 86 & 85 are in the construction zone of the nalla wherein the column
have been erected for P85 & P86. The work is going on at P87 & pgg8 of your contractor M/s.

J. Kumar for Worli — Sewri Elevated Corridor.

Attached along with this letter is the Nalla Remarks for your ready Remarks.

You are requested to treat this letter as Work Start Notice for Construction of Nalla at

Kamgar Nagar 2

Thanking you,
Yours faithfully,

TRUE COPY

i’fr@(:"
Wadl; -

Encl : Nalla Remarks
ey & Co
Advocates, S0, s X Moraries
N NE i s Dildiag,
123, iudingi i Road.
o

Fort, Miwnl..  widd 23,

Mumbai - 400 058. India.

] S a h an a |  Sagar Avenue, 403, 54-B, Junction of S.V. Road & Lallubhai Park Road, Andheri (W),
) i Toll free no + +91 22 6675 3911/6684 2500, Fax.: 6675 3914

Group of Companies
Email « anmind@eahanaamin rnm Wehsite © www sahanaoroun.com
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EXHIBIT = R 123

No. MMRDAED/SWEC/BMC-SWD/762/2025 Engineering Division
Date: -17/11/2025

To

Dy. Chief Engineer

SWD Department of BMC

Engineering Hub Stores Building Ground Floor,

Dr. E. Moses Road, Worli, Mumbai — 400018.

Name of work:  Design and Construction of Sewri Worli Elevated Connector.
Sub:

- Proposed Construction of Nalla at atKamgar Nagar II on plot
bearing F. P. No. 1076, 1077, 1078 of TPS-IV of Mahim Division,

C. S.No. 286 (pt.), 911, 2A/911 & 912 of Lower Parel Division, in
G/S Ward.

Ref : 1. Approval for construction of Natla U/N Dy.ChEng./SWD/1346/P.C
dated. 02.08.2023.

. Skylark letter dated. 31.10.2025,

. MMRDA Jetter no. MMRDA/ED/SWEC/STUP&JIKIL/758/2025,
dated. 11,11.2025.

. STUP letter no. STUP/8382/SWECMMRDA/2025/2431 dated
14.11.2025.
Sir,
MMRDA has taken up the work of Sewri Worli Elevated Connector project and now
the work is in progress. MMRDA appointed M/s. J. Kumar Infraprojects Ltd. as contractor
and M/s Assystem STUP as Project Management Consultant,

Vide letter under ref. sr. no. 2 M/s Skylarkhas conveyed to start the construction of
box drain on site in which pier no 88, 87, 86 & 85 are in construction zone of nalla work.

PMC has conveyed vide letter at ref. sr. no. 02 that the pier caps at P85 and P86 are
atready completed. The piling activities at P87, P88 and P89 (LHS) are completed. The pile
cap activities at P87, P88 and P89 (LHS) are to be done on priority. The piling activities at
RP89Y are also to be started on priority.

Being the significant public and political attention owing to its strategic location and
its vital linkage with the MTHL corridor, the Sewri - Worli Elevated corridor has to be
completed within 12 months as per the instructions of Hon. C.M. Maharashtra during C.M.
War Room meeting dt.03.11.2025.

Further, it is observed that the nalla contractor has dumped steel reinforcement at P87

and P88, pier locations obstrucling the pile cap excavation work at these locations and the
photographs are enclosed herewith for your reference.

Murnbai Metropolitan Region Development Authority
Zrndra-Kurla Comnlex Bondro East, Mumbai 450 081
EPABX +31 22 BS95 0001 7 4000

Atips:/Aramrad roaharcshirg govIn
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In order to complete the project within a year, the contractor of MMRDA (b Iy
will have to be given a free stretch to complete the launching work up to P76. As you are
aware, due to the nalla construction, our work has been halted since October 2023 i.e,, for
morethan two years. Any further continuation of the Nalla construction work by the BMC

. : \VE(C w
contractor will cause significant delays and will prevent us from completing the SWEC work
within the stipulated time.

Hence, the construction of nalla work in the stretch P88, P87, P86 and P85 needs to
be stopped till erection of spans reaches neat P76.

In view of above it is requested you to do not allow the nalla contractor to start the

nalla construction in the said area at present due to the priority and importance of the

completion of Sewri Worli Elevated Connector project. %

(Jagdish B. Patil)
Exccutive Engineer

CC:-
1) MJs, ASSYSTEM STUP for information and necessary action.

2) Ms. J. Kumar Infraprojects for information and necessary action.

\/3’) M/s Skylark Buidcon Pvt, Ltd. for information and necessary action.

TRUE COPY
1

Peariner
Wallia Gtemdy & Co.
Advocates, Sciiirors & Notaries
N. M. Y oo wiiiding,
123, Mok - o i Road,
Fort, a0 21023
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[ herewith forward complaint dated ©6/03/0%% of my client Shii Vilas

Hariba Thorat. Mobile Na. R¢30wtR43R residing at 3] Standard Mill Lane.

Original Plot No. 3%%, TPS 1V Mahim, CTS No. R%0¢, F.P.No. R0WR, New

Prabhadevi Road, (Rajabhau Desai Road), Under G/South B.M.C. Ward

Mumbai-woo oY, Maharashtra [ call upon you to please look into the matter

and sort out the preblems faced by him. Request for immediate action laken

Ly the concerned SRA authorities and by yow/Gavernment in the best intercst

af equily and natural justice please do the needful in the matter and safeguard

life. Limbs and assurc security and protect to my clients property.
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Brahmadev Dubey aged about G0 years, the appellant above named

CAof ajay Omkarnath Dubey residing at rcom no. 2, Kawliwadi, Gokhle
Road, North, Dadar (W), Mumbai- 400 028 do hereby state as under.

I. I say that | have received the notice under section 33 and 38 of SRA

act dated 29% January 2026 in respect of annexture 11 bearing no 579
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of kamgar nagar 2 Sahakari Grihanirman of the said notice statcs as

under:
[ say that the notice issued by the competent authority on the basced of
e respondent developer w/s 33 and 38 is illegal improper and bad in
law not maintainable in the cyes of law, (({J:’\E-’Q’Tﬁ‘;'
. [ say that the competenl authority duc to the over side shown the lesy/ & g \
arca of my premises and also .not shown my various documt‘r)((s *( :

(47

showing my residential premises and commercial premises.

4. [ say thal [ had already filed appeal before the competent authority
carreclion of my area and also shown in the annexed II as eligibl
commercial structure. I am annexed here with copy of the appeal meno
field before the competent authority along with documentary evidence.

5. 1 say that the notice issued u/s 33 and 38 on the instigation of developer
which require to be set aside, quash, until decide my pending for
hearing and final disposal before concern authority.
| view of above fact and circumstances it is humbly prayed that notice

dated 29" January 2026 be quashed and set aside till decide my appeal,
otherwise | will suffer irreparale, harm loss and prehudice which cannot be

compensated in terms of money and no harm loss and prejudice will be cost
to the other side balance and convenience lenses in my favor.
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+ uRTEd - st srfar arEaT At A e T grEe et T wreier
[, Anila Harichandra Dasgaonkar, the actual and Jawful occupier of

the it premises bearing Ann-10 Sr. No. 360 situated at Kamgar Nagar

SRA CHS Lid.. do hereby state and submit as under:

| Thai all concerned authorities are bound to take judicial notice of the -
fact that till date the Applicant (Developer) has failed to place on record}.’
any documentary evidence whatsoever to establish that my hut structure |
is causing any obstruction to the proposed development work. Further,
the Applicant has also not disclosed any particulars, plans, or allotment
details regarding my rchabilitation within the same rehabilitation
scheme, as mandatorily rzquired under the provisions of the Slum Act,
[DCR 33(10), and applicable SRA regulations.
[ further state that the Applicant is merely a contractor appointed for
exccution of the Slum Rehabilitation Scheme and does not acquire any
mdependent or overriding rights over the eligible hut occupants. The
Applicant is duty-bound t0 strictly comply with all statutory provisions,
rules, circulars, and due process of law prior to initiating any eviction,
demolition, or displacement aclivity. Any action uhdertaken without
compliance of law would be arbitrary, illegal, and in gross violation of
the legal and constitutional rights of the actual hut occupants, for whose
vseifare the Slum Rehabilitation Scheme is envisaged. It is only in lieu
of discharging these statutory obligations that the Applicant is
permitled to construct the sale component and derive commercial

I

benefits therefrom.

3. [ therefore humbly submit that the Hon'blc Deputy Collector (Special
Cell), SRA, Mumbai City be pleased to direct the Applicant to furnish
all relevant and mandatory documents, including but not limited to
documents  allegedly  showing  obstruction, approved plans,
rehabilitation details, and allotment particulars, strictly in accordance
with taw. Till such time the said documents are supplied to me, the
sresent proceedings/hearing deserve to be adjourned sine die, as [ am
gravely prejudiced and rendered incapable of filing an effective and
meaningful reply in the absence of the said documents, along with

compliance nf circular No.153, & Circular 210.
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File No: Proposal No : SIA/MH/INFRA2/550421/2025 ' v
Government of India eI

Ministry of Environment, Forest and Climate Change /57;’7%%\\\
L5

(Issued by the State Environment Impact Assessment K\(U ;_

Authority(SEIAA), MAHARASHTRA) N
k% '

Date 26/11/2025

To,
Vijay Jijaba More
SKY LARK BUILDCON PRIVATE LIMITED
54B, 402, SAGAR AVENUE, JUNCTION OF SV ROAD, LALLUBHAI PARK, ANDHERI WEST,
MUMBAI-400058, MUMBAI SUBURBAN, MAHARASHTRA, 400058
compliance.worli@sahanagroup.com

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding.

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number
SIA/MHE/INFRA2/550421/2025 dated 08/09/2025 for grant of prior Environmental Clearance (EC) to
the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25B3813MH5157364N

(i1) File No. Proposal No : SIA/MH/INFRA2/550421/2025
(iii) Clearance Type ) Fresh EC

(iv) Category Bl

8(b) Townships/ Area Development Projects /
Rehabilitation Centres

Proposed Expansion of mixed-use project at
Mahim Division, Part of Lower Parel Division &
Proposed Amalgamation for Extension of Kamgar
Nagar No.2 SRACHS(Prop) situated on Mahim
Division & plot under the Junction of New

(vii) Name of Project Prabhadevi Road & Elphinstone Road in G/S
Ward, Along with the Amalgamation of Adjacent
Municipal Plots of Mahim & Lower Pare} Division,
at N. M. Joshi Road, Worli, Mumbai, in G/S Ward,
By M/s. Sky Lark Buildcon Pvt Ltd. & M/s. Shree
Vrunda Enterprises Pvt Ltd. (Jointly)

(viii) Name of Company/Organizatj KY LARK BUILDCON PRIVATE LIMITED

(v) Project/Activity Included Schedule No.

SIA/IMH/INFRA2/550421/2025 Page 1 of 23
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(ix) Location of Project (District, State) MUMBAI, MAHARASHTRA
(x) Issuing Authority SEIAA
%0 (xi) Applicability of General Conditions as per No
\ EIA Notification, 2006

Plot/Survey Khasra Nos.:

3. In view of the particulars given in the Para | above, the project proposal interalia including Form-1(Part A, B and C)/
EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by SEIAA in the meeting held on . The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH portal
by scanning the QR Code above or through the following web link click here.

5. The brief about configuration of products and byproducts as submitted by the Project Proponent in orm-1 (Part A, B
and C)/ EIA & EMP Reports / presented during SEIAA are annexed to this EC as Annexure (D).

6. The SEIAA, in its meeting held on , based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP report
etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant
of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
compliance of Specific and Standard EC conditions as given in this letter.

7. The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the State
Environment Impact AssessmentAuthority(SEIAA) Appraisal Committee hereby accords Environment Clearance to
the instant proposal of M/s. Vijay Jijaba More under the provisions of EIA Notification, 2006 and as amended thereof
subject to compliance of the Specific and Standard EC conditions as given in Annexure 1)

8. The Ministry reserves the right to stipulate additional conditions, if found necessary.

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The
Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as
applicable, to the project.

10. The Project Proponent is under obligation to implement commitments made in the Environment Management Plan,
which forms part of this EC.

12. General Instructions:

(a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MOEF&CC/SEIAA website where it is displayed.

(b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

(c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors
(in case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks
and balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife
norms / conditions.

(d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during
perational phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be
kept in separate account and not to be diverted for any other purpose. Six monthly progress of implementation of

Page 2 of 23
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(f) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data /
information/monitoring reports.
() Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

13. This issues with the approval of the Competent Authority

Annexure 1
Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Specific Condition

S. No EC Conditions
Sr. No. Conditions
PP to obtain IOD/IOA/Concession Document/Plan Approval or any other form of
1, documents as applicable clarifying its conformity with local planning rules and

provisions as per the Circular dated 30.01.2014 issued by the Environment Department,
Govt. of Maharashtra showing all required RG area as per prevailing Hon’ble Supreme
(Court Order.

PP to submit an undertaking signed by PP, Consultant and architect certifying that there
2. is no violation of requirement of EIA notification 2006, amended from time to time

PP to obtain (i) Nalla Remarks, (ii) Civil Aviation NOC, (i1i) SWD Remarks, (iv) Sewer]
3. Remarks, (v) NOC, (vi) HRC NOC, (vii) Tree NOC. The planning authority shall not
lgrant commencement certificate unless PP obtains all NOCs.

PP to ensure to achieve the standard parameters of the treated sewage as per order issued
4 by the Hon’ble National Green tribunal on 30.04.2019. PP also to ensure that, the water]
proposed to be used for construction activities (within or outside premises) /public
oardens/road medians etc. shall be stricily for non-potable purpose and after obtaining|
1.1 hecessary permission from the competent authority.
All guidelines issued by the local planning authority, MPCB/CPCB shall be followed to
3. reduce /control air pollution due to proposed activity by way of providing adequate
barricading, foggers, water sprinkling.
PP to provide on line air quality monitoring system along with provision of legible]
6. display board (Digital) of air quality status on 24x7 basis and include cost in EMP

PP to carry out detailed study w.r.t. existing nalla high flood levels and plan development]

7. accordingly to avoid unforeseen flooding situations.
PP to provide Oil & Grease separator at the out let of workshop waste water line and atj
B inlet of STPs.
5 PP to complete tree plantation within the site during construction phase.
0 PP to dispose all e-waste as per E-Waste Management Rules, 2016 and 2022 amended
10.

from time to time.

Annexure 2
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Details of the Project

S- Particulars Details
No.
Proposed Expansion of mixed-use project at Mahim Division, Part of Lower Parel
Division & Proposed Amalgamation for Extension of Kamgar Nagar No.2
Details  of the SRACHS(Prop) situated on Mahim Division & plot under the Junction of New
a. Proiect Prabhadevi Road & Elphinstone Road in G/S Ward, Along with the Amalgamation of
) Adjacent Municipal Plots of Mahim & Lower Parel Division, at N. M. Joshi Road, Worli,
Mumbai, in G/S Ward, By M/s. Sky Lark Buildcon Pvt Ltd. & M/s. Shree Vrunda
Enterprises Pvt Ltd. (Jointly)
Latitude and
b. Longitude of the | 19.00787763033262,72.82184375695091 19.01236241402011,72.83072075194086
project site
Nature of Land involved Area in Ha
Land Non-Forest Land (A) 8.3853
Requirement (in
c. .
Ha) of the project | Forest Land (B) 0 .
or activity
Total Land (A+B) 8.3853
Dat f Publi . . .
d. i . o Public consultation for the project was held on
Consultation
Rehabilitation
and Resettlement
NO
| R&R)
mvolvement
£ Project Cost (in 183472
lacs)
M t (i
5 EMP Cost (in 5635.3
lacs)
h Employment
| Details

Details of Products & By-products

N f th duct /By- Product/ By- deof T t/
SR R e Y roduc 4 Existing |Proposed| Total |Unit Mogee r-an-spor
product product Transmission

357347.88(19804.39 [377152.27|Sq.m|Road
285652.12(131625.64|417277.76|Sq.m|Road

FSI Area
Non - FSI Area
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183

Name of the product /By-
product

Product / By-
product

Existing

Proposed

Total

Unit

Mode of Transport/
Transmission

Total Construction Area

Product

643000

151430.03

794430.03

Road

SIA/MH/INFRA2/550421/2025
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W

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/INFRA2/550421/2025
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s. Sky Lark Buildcon Pvt Ltd. &

M/s. Shree Vrunda Enterprises Pvt Ltd.,

Worli, Mumbai.

Subject = : Environmental Clearance for Proposed Expansion of mixed-use project
at"Mahim Division, Part of Lower Parel Division & Proposed
* Amalgamation for Extension of Kamgar Nagar No.2 SRACHS(Prop)
; ;fsituatedf ‘on Mahim Division & plot under the Junction of New
. Prabhadevi: Road & Elphinstone Road in G/S Ward, Along with the
.- 'Amalgamation of Adjacent Municipal Plots .of Mahim & Lower Parel
- Division, at N: M. Joshi Road, Worli, Mumbai, in G/S Ward, By M/s.
* ' Sky Lark Buildcon Pvt Ltd. & M/s. Shree Vrurida Enterprises Pvt Ltd.

Reference :'Appliczit__ion_ nq. SIAIN[PUINPRA2!55042I!2OZS

This has reference to your communication on the above-mentioned subjcct The
proposal was. conmdcrcd by the SEAC-2 in its 249" meeting under screening category: 8 (b) B1 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered i in 3 10™ (Day-2)
meetmg of State Level Environment ]mpact Assessment Authority (SEIAA) held on 28" October,

2025, N s _ _ :
28 B_riéf‘ 'Inform_a'tion of the project submitted by you is as below:-
Sr. | Description ' __ Details
No S,

1 | Whether the- prOJCCt falls ‘within |
5km “of any protected” area
notified © - under Wildlife
(Protection) Act, 1972, Critically
Polluted Areas and Severely
Polluted Areas as identified by
the CPCB, Eco sensitive areas
notified under Section 3(2) of
Environment (Protection)
Act, 1896 as per Hon'ble National
Green Tribunal order dated 9th
August 2024

Proposal Number SIA/MH/INFRA2/550421/2025

Name of Projcct Proposed Amendment & Expansion of Plot bearing F.
P.No. 1076, 1077, 1078 of TPS - I'V of Mahim Division,
Part of CS No. 286 & CS No. 912, 911 & 2A/911 of

SIA/MH/INFRA2/550421/2025 Page 6 of 23
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Lower Parel Division and Proposed Amalgamation of |
plot for Extension of Kamgar Nagar No. 2 SRA CHS
(Prop.) situated on F.P. No. 1044/A; Part of F.P. No. 1044
of T.P.S TV of Mahim Division and plot under Junction
of New Prabhadevi Road & Elphinstone Road in G/S
Ward Along with Amalgamation of Adjacent Municipal
Plots bearing Part of F. P. No. 1044 of TPS IV, Mahim
& C.S. No. 907 of Lower Parel Division, at N. M. Joshi
Road, Worli, Mumbai in G/S Ward. By M/s. Sky Lark
| Buildcon Pvt Ltd. & M/s. Shree Vrunda Enterprises Pvt
8 T | Ltd: (Jointly):
4 | Project category: L - ~| 8(b), B1 :

5 | Type of Institution’. .72+ Private -
1 Name Ms. Sky Lark Buildcon Pvt Ltd. & M/s.

6 PrOject__.Pro;_)__gncnt e

_ |Shree Vrunda Entcrpnscs Pvt Ltd.
o i S (J'omt]y) :
| Regd. - | 54B, 402, Sagar Avenue, Junctmn of SV

Office Road La]lubhal Park, Andheri West,
- | address . Mumbai e

R 'I"Contact 1 9969033491.
| number :
. les mall ' comphance woril@sahanagroup com

7 | Consultant 3
' ﬁ:NABETAccredltazm No: NABETIEIA!24u27/O355
B | Validity: 19.07.2027 s &
8 | Applied for o' | Expansionin EC . i W B
9 | Location of the project =~ | Plot. bearing F. P. No. 1076, 10'}'7 10’?8 of TPS - IV of
SR 5 _Mahllewsnon Part of CS No. 286 & CS No. 912,911
| &:2A/911 of .Lower Parel Division; & Extension of
| 'Kamgar Nagar No. 2 SRA CHS (Prop.) situated on F.P.
No. 1044/A; Part of F.P. No. 1044 of TP.S TV of Mahim
Division and plot under Junctmn of New Prabhadevi
Road & Elphinstone:Road- in" G:’S Ward Along with
“Amalgamation of Adja acent Mumc1pal Plots bearing Part
of F.P-No. 1044 ofTPS I\[ ‘Mahim & C:S.No. 907 of
Lower ‘Parel Division, at N ‘M. Joshi_Road, Worli,
Mumbai -
| Latitude -.19° 0 '42.5_0"N-
- | Longitude - 72°49'21.29"E
11 | Plot Area (Sq.m.) = 7701592

10 | Latitude and Longitude B

12 | Deductions (Sq.m.) ~ ~ - =« | 21,510,027

13 | Net Plot area (Sq.m.) 53,989.01

14 | Ground coverage (m%) & % 23,739.88 sq.m (43.97%)
15 | FSI Area (Sq.m.) 3,77,152.27

16 | Non-FSI (Sq.m.) 4,17277.76

17 | Proposed built-up area (FSI + 7,94,430.03
Non-FSI) (Sq.m.)

18 | TBUA (m2) approved by Approval is in proces
Planning Authority till date. m

19 | Earliec EC details with Total | EC Vide No. s%t;ﬁf}u@b\mwmwed

SIA/MH/INFRA2/550421/2025 Page 7 of 23




779

Construction area, if any.

28/01/2016 TBUA — 6.43,000.00 Sq.m

20 | Construction completed as per | 508689.61 sq.m is constructed on site as per earlier EC.
earher EC (FSI + Non FSI)
(Sq.m.)
21 | Previous EC / Existing Building Proposed Configuration Reason for
Building | Configurati | Height | Building | Configuration Height | Modification |
Name on (m) Name (m) | Change
Rehab no Gr+30 Re}.lat.) Reduction in
Building 68.16 .
1 to 25 Floors --- mo. 1 to Gr. + 22 floors m f:onfiguratlon
6.9 & 14 in the
R’ehab constructed
: e building as
Building 32.35
-7,8 Gr. + 10 floor pet; *approyal
~2=2 ; & ocC
Relts : . OV received
Building | Gr. +10 floor | 33.65 |
-10to0 13 Ty e
Rehab  Blvlbasement+Gr.| *
Building +1st to 46 Resi|140.2
no.15- [Floors + 47" part|m.
Tower A ferrace. =
gﬁﬁ?ﬁng Blvl basement + 143.1
no. 15 [Or+lstto48% =
) Residential floors: |
Tower B :
gﬁ?lii?ng Blvl ba;emcni i = 431 Iggduction in
10, 15 - Gr -l.-] stto 48 m o |me- of
| Tower C RBSlden.t_Ifll floors |- | building &
A IB+Gr. +1st | g}l’:;ngli -
Rehab Floor + Service . | i?)ldg N%) 15
Building | Floor+2nd To_ ' | 99.3 m 16&17
no. 16 30_‘.'?'T_Jpp_er__',l‘_'_loqr_ -
+ Part 31st Floor |~
1B for Services
_ + Part Stilt (For
Rehab Parking) + Part 111.8
Building | Ground (For )
no.17 | Servicesy+ 1% | ™
Floor To 30® +
31% to 37" Floor
Parking Bl
Tower 1 Gr. +29 level 68.2 proposed.
3 Basements 4B+ Gr+1to3 Reduction in
+Lg + Ug+ Sale Podium/ service 1 Floor.
4 Podiums + Building + 4 to 31 floors 248.80 Change in the
31st Upper | 260 s © | for hotel+ 32nd = ’ terminology
Floors  of T A |0 63rd floor + of the lower
Hotel + 32 e 64th Terrace floors. LG is
to 65" floor + Roof top now
SIA/MH/INFRA2/550421/2025 Page 8 of 23
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residential Helipad nomenclated
floor + Roof as basement.
top Helipad
Reduction in
4B + Ground + 1 the 24 no. of
to 3 Podium + floors  and
3 Basements Sale 4th floor change in the
+Lg+ Ug+ Building | entrance lobby + | 259.56 terminology
Tower B 4  Podiums 28 s ° 5th to 64th Upper | m of the lower
To 89 Floors .. | Tower B | Floor + 65th (pt.) floors. LG is
- & | floor ;i now
' Nl I (e nomenclated
- as basement
| Gr +1st Podium'| - .. | Newly
|'fo 9th. Podium+ | -+ * | Proposed
ey “|sale - ‘|10th o 18th|256.15 |
s ke [Tower. | Amenity Floor.+ |'m T s
gl s ) B 19" to 69™ upper |
ol R RO iy floors.” = e
21 | No. of. .Tc_;_.'i"i_m;:nts_ & Shops Details [ Rehab (nos): .| Sale (nos)
& Ot Flats 4420612 | 396
" | nosareof
SWM&
. -~ | Garageplot) |
Shops 229 W A | 0F
“Amenity, | 150 - . oo 00
Balwadi, Welfare,
% Yuva Keéndra,
Healthcare,
‘Society ofc.
Temple

Community hall
.Assembly Hall
Hotel Rooms .

B D47 ¢

olele|—|w

| ... 7| | Restaurants A2
22 -] Details ~ | Rehab | Sale
i s e : ' (Nos)
Pl Flats oo o™ 20135 i 2678
Shops s n i 687 0
Amenity, Balwadi, 1229 0
Welfare, Yuva Kendra, '
Healthcare, Society ofc.
Temple 50 20
Community hall 10 19
Assembly Hall 0 1473
Hotel Rooms 0 494
Restaurants 0 1206
Floating 0 400
21111 6290
23 | Total Water Requiremen% i D. Domestic water - 2319 KLD, Flushing

SIA/MH/INFRA2/550421/2025 Page 9 of 23
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water - 1132 KLD, Landscape - 31 KLD, Water for
Laundry -22 KLD, Swimming pool - 15 KLD, HVAC-

495 KLD
24 | Under Ground Tank (UGT) | Existing Sale & Rehab Building — Already constructed
location as per the Earlier EC.
1.5 m Below Ground for all proposed Buildings
25 [ Source of water MCGM

26 | STP Capacity & Technology 3613KLD, ~—
.| Existing Rehab STP — 1588 KLD, MBBR Technology
Existing Sale STP — 450 & 250 KLD, MBR

Technology
Proposed Rehab STP 695 180 & 270 KLD MBBR
Technology
: - | Proposed Sale STP - 180 KLD MBBR Technology
ETP Capacity’ 3 P25 KED =i
27 | STP & ETP Location . Existing Sale — Basement
- - | Existing Rehab— Below Ground
g Proposed Sale — Below Ground L

s | Proposed Rehab - Basement : — |

28 | Sewage Generation CMD & % 3122 KLD, 33% of sewage discharge in the sewer line
of sewage discharge i in the sewer ;

line = s ;
29 | Solid Waste Management durmg Type - | Quantity (Kg/d) | Treatment / disposal
) Construction Phase o Dry waste | 20kg/day | Will be handed ovér to
~ - # Cw L YI'MPCB - authorized
; i I it 30 [recycler &
- | Wetwaste: [ 30kg/day -~ | To be processed in the
s EEE CHF OWC, ~ Manure
Ll L .| obtained shall be used
S S for " .~ - landscaping,

“Excess manure shall be
sold to nearby end
-4 | users.

. '[.Being SRA project

Constructi
on waste

Eici’_s_t'i'h'g” 6750 | There ~ will  be
Structur | cum | transportation outside

e to be of plot as per NOC that
Demoli will be obtained in due
shed course.

Debris | 52100 | Will reusing the 2100
cum | cum quantity in
intemal plot works
including filling low
laying portion & road
development & for
remaining debris of
50000 cum NOC that
will be obtained in due
course.
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Empty | 17144 | To be handed over to
cement | 4 Nos. | local recyclers
bags
Steel 29 To be handed over to
MT | local recyclers
Aggreg | 114M | To be used as a layer

ates T for internal roads and
building boundary
wall.

:Broken 1770 | Waste tiles to be used

Tiles | sq.m |as china mosaic for
ol i) téiraces.

: Empty | 4286 _To:be handed over to
e N T nos | recycler
s | (Canssy,, | i g0

N (20
n el ol
. ST can) - el awe|
30 | Total Solid Waste Quantities with | Type | Quantity (Kg/d) | Treatment / disposal
type during: Operation: Phase & “Wet waste | 6922 kg/day Will be-handed over to
Capacity of OWC to be installed s 2 . R . arecycler
_ ! | Drywaste | 5329 kg/day . | Composting by OWC-
[ - 'k manure produced will
.| be used at a site for
. landscaping
- Will be collected and
~  sent to MPCB
g = - | ! authorized recyclers.
STP.. | . 156kg/day | Dry sewage sludge

TWasie | 10676kg . .

|'Sludge |, 2ll be used as manure
g s ; (dry) | i Wi S for gardening.
31 R.G. _A_rca_in_sq_m, s G R.G requ'ifcd (8%) =~ 4319-l23q—m

| Unpaved RG provided on th
(Phase )~ .
' & o |Paved RGprovided
E v et i Toml RGE 6824 isgm
| RGprovided on the Podium'=00 sq.m
Existing trees on the plot: 137 nos T
Number of trees to'be cut: 51 nos
Number of trees to be retained: 85 Nos.
. | Number of trees to be transplanted: 0 nos
No. of trees to be planted in lieu of cutting: 1104 Nos
Total trees to be planted:
a) In RG Area: 794 nos
b) Miyawaki plantation with area: 900 nos of trees
(300 Canopy + 300 trees + 300 subtrees) + 300 nos
of shrubs in 300 sq.m of Miyawaki
Total Trees on site after development: 85 nos of
retained -+ 204 nos in lieu of cutting + 590 nos
\:roposcd + 300 nos. canopy + 300 nos. Trees + 300
\ os Subtrees + 300 nos. shrubs = 1779 nos trees + 300

g I‘cj'g'rld__:,_ﬂé70.28 sq. m.

ind: 245442 sq.m (Phase I)
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nos. shrubs

32 | Power requirement During Operation Phase:
Details BEST
Connected load (kW) | 42158
Demand load (kW) 15411

33 | Energy Efficiency a) Total Energy saving (%): 20%
b) Solar energy (%): 5 %
34 | D.G. set capacity 5x 2000 KVA, 1 x 750 KVA, 2 x 900 KVA, 2 x 250
KVA
35 | No. of 4-W & 2-W Parking with 4W 2W
25% EV Existi Sale 1505 00
S Rehab 89 00
sale 648 108
Rehab B - 297 54
15
Proposed R‘ehzlllé B- 100 24
Rehab B - 39
17 173
Total 2742 225

36 | No. & capacity, of Rainwater . .Proposed 4 Nos (Rehab Bldgl5,16 & 17 & Sale) of

harvestmg tanks /Plts .. | RWH tanks of 2 days holding capacity, total capacity of
_258 cum
37 PrOJBCt Cost in (Cr) sz wt Rs. 1834.72 Cr

38 | EMP Cost = e e 1. Construction Phase cost:
: 3 5 Capital cost in lakhs: Rs. 224.42
Recurring cost in Lakhs/year: Rs. 303. 34
2. Operation Phase cost:
Setting-up Cost (Rs- Lakhs): Rs. 5635.3
O & M Cost Per year (Lakhs): Rs. 431.75

Tt will be as per the OM dated 30th September 2020,

CER Details with Justification if
any....as- per  MoEF: & CC
circular dated 01/05/2018
40 | Details of Court Cases/litigations | Yes, thcre is a NGT Case presently heard by western
w.r.t the project and project bench of NGT under no. 'Com pliance' Execution
location, if any., : : : Apphcatlon No. 02/2023 (WZ) in Original Application
| No.05/2021 (WZ). Regarding provision of adequate
parkmg as committed in the EC dated 28.01.2016

W
\O

The comparative statement of earlier EC and proposed expansion as submitted by the PP is as

below,
Details

Sr.| Project As per EC For proposed

No.| Details Unit Received dated | Amcendment / Remarks
28.01.2016 expansion
: .x The plot area is reduced &
3 4:;:'1-{\‘ Plot area Sq.m. 83853.83 77015.92 corrected as per revised

=3 LOI.

L}/ . oad & Setback: |Deduction in plot area due

" </ DEtigtion A e A ©21510.01 to Provisionpof road &
S nomrt 7
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\9|

Road setback as per ]
approval & DP remark
2034
As per 1991 DP remark
there was a DP RG
reservation, which is
R.G.: 4000.00 AOS: 1516.90 | deleted in DP 2034. And
AOS is applicable as per
regulation 14A of DCPR
2034.
Increase in net plot area
Net Plot area Sq.m 52753.83 53989.01 1235.18 Sqm
Rehabilitation: -
Rehabilitation:
154301.73 Sq.
149866.91 sq.m
Mt.
Sale Buildi Sale
ale Building: o
FSI area Sq.m. 203046.14 Sq. Building:227285.36
sqm
Mt. (Including £
Fungibl
uogible) | poal: 377152.27
Total: 357347.88 Sq- MLt.
Sq. Mt.
Rehabilitation: Rehabilitati . 4
chabilitation:
38698.27 Sq. Mt. Increa§e 1(r11 alrea lue tgcas
Sl Buildie: 143385.56 sq.m |per revised planning & as
a :
5 Sale Building: per DCPR 2034
Non FSI area Sq.m 246953.85 Sq.
Mt ' 279167.96 Sqm
B Total: 417277.76
Total: 285652.12 Sq. Mt.
Sq. Mt.
Rehabilitation: Rehabilitation:
Total Built 193000 Sq. Mt. | 293252.47 Sq. Mt.
up area Sale Building: Sale Building:
Construction| S '
(Cons 450000 Sq. Mt. | 501177.56 Sq. Mt
area) Total: 643000.00| Total: 794430.03
Sq. Mt. Sq. Mt.
Ground-
coverage As per revised planning
A2 (<) 16514.67 sq.m | 23739.88 Sq. m.
% on net plot
Project Cost Rs. 996.36 Cr. Rs 1834.72Cr Increased
Building Configuration
As per EC Received dated For proposed Amendment /
28.01.2016 expansion ||
Buildings |Configuration| Buildings Configuration Reduction in
Rehabno1 | Gr+30 | Rehab Building configuration in the
to 25 Floors [no.1t06,9 & 14 tructed building as
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Rehab Building
no.7,8,10to 13

Gr. + 10 floor

per approval & OC
received

3B +Gr. +1st to 46
lipper Floors + 47"

part terrace.
Rehab Building
3B + Gr +1st to
no. 15 ,
48th floors
3B + Gr+listto
48th floors
Flllc?c:r ?-r'S;rvliZEe Reduction in no. Of
. : r o 1= .
Rehab Building Floor + 2nd To building & change in
no. 16 . planning of Bldg No. 15,
30 Upper Floor + 16 & 17
Part 31st Floor i}
1B for Services +
Part Stilt (For
Parking) + Part
Rehab Building Ground (For
' NO'_ 17 Services) + s - =
- “Floor To 30" s +
st th
_ 31 to37 Floor
: |Parking Tower 1|  Gr. + 29 level Newly proposed.
3 _
Basements
tlet 4B +Gr+11t03
Ugt+ 4 : = - .
: Podiuny/ service -+ o ~
« | Podiums + - : - Reduction in 1 Floor.
Sale Tower | “31st Upper { - 0 1 Floprssio Change in the terminolo
N pp ‘Sale Buildings | Hotel+ 32nd to & ) gy
A Floors of o of the lower floors . LG is]|.
. Tower A 63rd floor + 64th o .
Hotel + now nomenclated as
nd th Terrace floor + » id
32"%to 65 Roof top Helipad basement
residential p P
floor +
Roof top
Helipad
3 4B + Ground + 1 to
Basements 3 Podium + 4th  |[Reduction in the 24 no. of
+Lg+ Ug Sale Buildines floor entrance  [floors and change in the
Tower B +4 Tower B & lobby + 5" to 64" terminology of the lower
p—— Podiums - Upper Floor + 65th [floors LG is now
//’{,:EA_I‘RD AN ‘1o 89 (pt.) floor nomenclated as basement.
: §SE‘ T Floors
(&(mﬂ*"‘f P AY Gr +1st Podium to
5| REC : £O% I if Sale Tower - Sale Tower 9th Podium+ 10th [Newly Proposed
Nl to 18th Amenity
2N A=ya
W 4

SIA/MH/INFRA2/550421/2025
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12

Floor + 19" to 69%
upper floors
Number of tenants and shops
Flats 4502 Nos 4420 Nos. As per revised eligibility.
Rehab | Amenity+
. . Balwadi + 4 .
Residential Welfare 127 Nos. 156 nos Increase due to revised
Tenements | Centre + planning.
Shops 141 Nos 229 Nos.
. Sale | Hotel rooms 250 Nos 247 Nos
Residential .
Tenements — As per planning
flats 56 Nos. 28 Nos
Tower A
Sale
Residential _ .
Tenements — Flats 260 Nos 172 Nos. As per planning
Tower B '
Proposed o
Sale Tower Flats - . 196 Nos. Newly proposed
No. of expected Residents
Rehab Nos. 23173 21111 ecreasediou HoRSVIESS
planning.
10 Increased due to revised
Sale Nos. 2580 6290 planning and as per NBC
2016
Total Nos. 55753 27401 Increased as t-he revised
planning
; Height of the building 5
|As per EC Recewed datcdl e I‘or proposgc? A{Ileq(llm?ntf L .-.__-"Rcma_rks

28. 01 2016

‘Rehab Bu:ld'ng BT
nO 1f06 2
1A

_Rehab Bmldmg !
‘no:7 &8 .

| Rehab Bulldmg

11 "hor 1010 13:

Rehab
Rehab Building

Building 1 t — :
s Nl no. 15 - Tower 140.2 m
25 buildings A

— o Hjéright is as per
32.35m - constructed on-site

Rehab Building
no. 15 - Tower 143.1 m Proposed building height.
B
Rehab Building
no. 15 - Tower 143.1 m

R | €
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Rehab Building 99.3 m
no. 16
Rehab Building 111.80
no. 17
Parking Tower 68.2
Sy Sale Buildi decreased due to reducti
Buildings 260 m a;o;;“;xngs 248.80 m creased ;e o reduction
Tower A in floors
Sale Sale Buildi d d due to reducti
Buildings 365 m ale Buildings 959.56 m ecreased due to reduction
Tower B in floors
Tower B X
+:Sale Tower 256.15 m Proposed building height.
Total water Rehab 3093 - 2761 ]
12 | requirement | Sale 651 690 Calwla“o;glag per NBC
(KLD) Total . 3744 3504
Wastewater | - Rehab 2800 2485 A loulati
13 | generation Sale 595 618 SR calewlation
(KLD) |  Total 3395 3103
' s 1588, 695, 180 & ' .
hab 2800 i i As per calculation
| e i U 270=2733 e
STP capacity : _ | Earlier the STP capacity
e (KLD) Sale sg0 & 460 | ¥0,20& 18,0 ~ | was considered on higher
: 880 side
Total 38407 3613 " As per calculation
Total Solid | Rehab 11438 10009 G
5 -PE’&SE(? Sale 1140 2940 As per calculation
generation .
(Kg/Day) Total 13198 12251
16| ; No. of Parking
: i B _:Re:habj. . 500 . .589-. : - Inc;e:a?e.d.
(Nos) Sae 1726 2153 crease afa per new
i = ) i planning.
2 Wheeler: §etebi- 117 No d
' fa - w proposed.
eelers (Nos.). Sale - 108 prop
17 Green Belt Development.
Reservation R.G | Require RG —
4319.12
— 4000 sq.m sq.m Reservation of RG has
Prop. Total Sam Plot R.G —4000 | Phase 1: 2454.42 | deleted from DP 1991 to
R.G. e Sqm DP 2034.
- Phase 2: 1370.28
Total — 8000 Sqm
5q.m Total: 6824.7 sqm
Power Requirement
Connected KW . 49158 Increased as per revised
Load planning.

SIA/MH/INFRA2/550421/2025
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Dy

Maximum Rehab 4250
Demand 15411
(KW) Sale 12024
2x250KVA, 1x
G sete Rehab 2 x 500 KVA 900 KVA
(i(VA) 2 x 2500 KVA, | 1 x900KVA, 1x
Sale 2 x 2000 KVA, 750 KVA, 5 x
2 x 500 KVA 2000 KVA
Cosr Sfor E}HP
19 Capital Rs. InLacs:| 51_9__ 3 56353 Increased as per revised
O&M | Rs.InLacs 51.4 431.75 planning.
3. Proposal is an expansion of existing construction project. PP has obtamed earlier EC

vide Letter No. SEAC 2013/CR- 135()y/C-I dated 2_8!011’2016 TBUA - 6 43,000.00 m2. Proposal
was cons:dered by SEIAA in its 3 10% (Day—Z) meetmg'-held 0n_28“’ Octobcr 2025 and decided to
accord Envuonment Clearam,e to. thf: sald pr0]cct under the p‘ "vxsmns of Env:ronmcnt Impact

Spec1f'c Coud:taons‘ i

A. SEAC Condmonsﬂ =

L.

9.

documents as appllcable clanfymg 1'
provxsxons as per the Clrcular datcd 30. 01 2014 issued- by ‘the Environment
Department, Govt. of Mdharashtra showmg all requlred RG area as per prevallmg
Hon’ble Supreme Court Order. - :

PP fo. submit an undertaking SJgned by PP Consultant and archuect cemfymg that
there.is né vislation of requlrcmcnt of EIA notlﬁcatlon 2006, amended from time to

tlme i
PE: to obtain (i) Nalla Remarks, (u) Civil AVIEI'[IOH NOC (iii) SWD Remarks (iv)

- Sewer Remarks; (V) NOC, _(vi) HRC NOC, (vii) Tree NOC. Thc planning’ authonty

shall not grant commcncemcnt certificate unless PP obtains all NOCS

* PP to ensure'to. achiéve the standard" parameters of the trcatcd sewage as per order
* issued by the Hon’ble National: Gre '

on,30.04. 2019 PP also to ensure that,
the water proposed to be used for cons on activities (w1lhm ot outside premlses)
ipubllc gardens/road mcdlans ctc ‘shall- be strlctly for non-potable purpoae and after
obtaining necessary permission from the competcnt authonty

All guidelines issued by the local planning authority, MPCB/CPCB shall be followed
to reduce /control air pollutlon due to prOposed actwlty by way of providing adequate
barricading, foggers, water sprinkling. -

PP to provide on line air quality monitoring system along with provision of legible
display board (Digital) of air quality status on 24x7 basis and include cost in EMP
PP to carry out detailed study w.rt. existing nalla high flood levels and plan
development accordingly to avoid unforeseen flooding situations.

PP to provide Oil & Grease separator at the out let of workshop waste water line and
at inlet of STPs.

PP to complete tree plantation within the site during construction phase.

10. PP to dispose all e-waste as per E-Waste Management Rydesc 04 2022 amended
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from time to time.
B. SEIAA Conditions-
1. PP has provided mandatory RG area of 4319.12 m2 on mother earth without any

construction. Local planning authority to ensure the compliance of the same.

2. This EC is restricted for Sale building height up to 180m as PP has not obtained HRC
NOC.

3. The planning authority shall not grant commencement certificate unless PP obtains
Sewer NOC and Tree NOC.

4. Inview of the fact that the building height is exceeding 90m as per DCPR regulation
incorporated vide Notlﬁcatlon dated 10.10.2024, provision of fire break water tank
and fire tower be made in the building.

5. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever pav-mg is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water pcrrneablc area as well as to allow effective fire tender
movement _ ; :

6. PP to achleve at least 5% of total energy requirement from solar/other renewable
sources. 5 : !

7. In view of Maharashtra Electric Vehicle Policy, 2025, PP to provide electric vehicle
D. C. Charger for 20 % of tfjtzil baikirig provided, the number of D. C. Chargers should
be worked out as prowded in Nm Ayog Handbook of EV charging infrastructure
implementation.

8. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
1ssued by MoEF& CC vide F.No.22-34/2018-1A III dt.:04.01.2019.

9. SEIAA after dehberatlon decided to grant EC for-FSI-3,77,152.27 m2, Non FSI-
4, l? 2?? 76 m2 total BUA 7,94,430.03 m2. (Pian approval No Rehab building no. 15

SMCGM{}019H99806ISIB 16 dated 26.08.2025 Rehab building no. 17 u/r no. G-
S/MCGM/0019/ 19980615/B- 17 dated 26.08.2025 Sale building no. 2 wr no. G
S/MCGM/0019/ 199806 15;‘S~2 dated 29.09. 2025) (Restricted as per appraisal).

Gencral Conditions;

a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid

waste should be dlsposed of to the approved'sites for land filling after recovering
recyclable material.

II. Disposal of muck, Construction spoils, including bituminous material during
//é"""‘\.,_&OHStI‘UCUOI] phase should not create any adverse effect on the neighbouring
Z edmmunities and be disposed taking the necessary precautions for general safety and

\f“) A h@a 1 aspects of people, only in the approved sites with the approval of competent

‘b;\* %u \0““ %uﬁmuly

& #%‘BWA@J} azardous waste generated during construction phase should be disposed of as
A y/applicable rules and norms with necessary approvals of the Maharashtra Pollution

ontrol Board.
IV. Adequate drinking water and sanitary facilities should be provided for construction
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workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.
V. Arrangement shall be made that waste water and storm water do not get mixed.
VL. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

VII. The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the oompotent Authonty prlor to constructxon!oporanon of the project.

IX. Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reduomg dcwccs or sensor based control.
X. The Enorgy Consorvanon_Bmldmg oodo shall be smctly adherod to.
XI. All the topso1l excavated :durlng constructlon actwmes should be storod for use in
horticulture / landsca" e'developmont within tho pro_loot site.

XIL. Additional soil for lon:llm 12 « 'o'fihe proposed site shall be: genoratcd within the sites (to
the extent pOSSlblE) so that natu al dramago systom of the area 1s protccted and
improved. R iy VTR

XIII. Soil and ground water samples ]ll be_ tested to asccrtam that there is no threat to
ground water quallty by leachin of heavy 1 metals and other toxic contaminants.
XIV. PP to stnctly adhere to all ‘th condmons mentloned in Maharashtra (Urban’ Areas)

Protection and Prcscrvatlon: of Trees Act 1975 as. amondod durmg lh:.. validity of

Envxronment Clearance. - : :
XV. The diesel generator sots to bo uscclfdurmg construction phase should be low sulphur
d:osol type and should conform to’E v1ronmonts (Protocnon) Rules prcscnbt.d for air
and noise emission standards i :
XVI. Vehicles hired for transportatlon of Raw matenal shall strictly comply the emission
norms prescribed by Mlmstry, of Road Transport, & H}ghways Depaﬂrnont The

: voh:cle shall be adequatoly covered fo avoid spillage/ leakagos

XVIL: Ambient. nolse Ie:vols should conform to roSJdonUal standa:ds both during day and
' ; and’ ‘noise quality should be

L Adequatc measuros should be made to
reducé ambient air and noise lo__.___l during on_s_L_ruotion phagc, so as.to conform to the
stipulated standards by CPCB}MPCB.' oS o

XVII. Diesel power genoratmg sets proposed as source of backup power for elevators and
comrmon area 1llum1natton during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

XIX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to _the surroundings by a
separate environment cell /designated person.

B) Operation phase:-
1. a) The solid waste generated should be properly col

mght lncremontal pollutlo
closely monitored during const

b) Wet waste
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\gq should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material.

Il E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

IIl. ) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP to
givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

IV.  Project proponent shall ensure completion of STP, MSW disposal facility, green belt
deveIOpment prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the acljacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is mstalled and made
functional mcludlng water requirement. '

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms.

VL Traffic congestlon near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no pubhc space
should be ut1llzed

VIL. - - PP to prowcle adequate electric charging pomts for electric vehicles (EVS)
VIIL (Jreen Belt Devela:)pment shall be carried out considering CPCB guidelines including
~ selection of plant spemes and in consultation with the local DFO/ Agriculture Dept

IX. A separate.environment management cell with qualified stafl shall be set up for
implementation of the stlpulated environmental safeguards.

X.  Sepatate funds shall be allocated for implementation of environmental protection
measures/EMP along with 1tem—w1se breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely

circulated in the region around the project, one of which shall be in the Marathi

language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded enviionmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at

Website at parivesh.nic.in

A copy of the clearance letter shall be sent by proponent to the concerned Municipal

Corporation and the local NGO, if any, from whom suggestions/representations, ifany,

were received while processing the proposal. The clearance letter shall also be put on
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193
the website of the Company by the proponent.

XIII.  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:- g B S

I. PPhasto strict]y"‘a__-l‘:'rid

¢ by the conditions stipulated by SEAC& SEIAA.

IL. Ifapplicable Consent for Establishment” shall be obtained from Maharashtra Pollution
Control :B'é}a:r"d “_i'JhEi'ér_ Al[and W \ct and a copy shall be. submitted to the
Envir_onfmenfidépaqﬁEﬁt}g;:fofg_'st;"i f ._:-myf "__(:Qnstructidn work at the site. -

II. Under the provisions of Environme (Protection) Act, 1986, legal action shall be
initiated ag_ai-n'-s_tl the project proponent if it was found that construction of the project
has been started without b‘l-)"té_ihin’g'énvironméntal clearance.

roponent shall also submit six monthly reports on the status of
__ipuléifed_'_E:_ > conditions including results of monitored data (both

IV.

in hard copies as:well as by-ef-'_n'l"_.a'_il)__.tg the. respective Regional Office of MoEF, the

nd the SPCB.

h financial year ending 31st March in Form-V as
is mandated to be submitted bytheproject proponent to the concerned State Pollution
Control Bt_:_:atd as pres'_'c_rili'cdl-l"q_ﬂﬂélr'_ the Environment (Protection) Rules, 1986, as
amended subsequently, ‘shall also bc put on the website of the company along with the
status of c‘dmp:l'ianc%é_'qf EC _o_::dﬁd'i"' ons and shall also be sént to the respective Regional
Offices ofMoEF bye—mall L R - '

VL No further Expansion o modifications, other than mentioned in the EIA Notification,
- 2006 and its'a.mr_;-ndmér_ﬁ's, shgl_j___Bé”éai—:ied out without prior approval of the SEIAA.

In case ofdc‘ﬂaUODS of alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to

e Cy mposed andtoadd additional environmental

respcctchonal Oﬁice of CPCB a
V. The env'i'i‘phmﬁ;ﬁ_tal:s'taten;égt___fcj_r-

.assess the adequacy “of conditio
protection measuresreq rcd,xfany REpE s

VIL This environmental clcaré{:_i;eﬁijsz issued: ubject to qbfain'u_lg-. NOC from Forestry &
Wild life angle incldﬂi’r’ig.gléarﬁhcé from the standing committee of the National Board
for Wild life as if applipab'[;é' & this environment clearance does not necessarily implies
that Forestry & Wildlife clearance granted to. the project which will be considered
separately on merit. L aca |

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental Jaws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any araction initiated under EP
Act. GJ(\F\NE C,q@

o1 This Environment Clearance is issued purely from an ‘ﬁﬂlwuﬂ Mt

af view without
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prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.
6. In case of submission of false document and non-compliance of stipulated conditions,

Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

fes Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. f ;

9. Any appeal against this Environment clearance shall lie with the Natlonal Green Tribunal
(Western Zone Bench Pune), New Administrative Building, 1* Floor, D- ng, Opposne Council
Hall, Pune, if preferred within: 30 days as prescribed under Sectlon 16 of the National Green
TrlbunalAct 2010 s U ¥,

G
Jagashree Bhqj

(Member Secretary, SEIAA)

Copy to:. .. o :

1. Chau‘man SE[AA Mumbai. :

2. Sccretary, MoEF & CG; 1A- Division MOEF & CC

3z Member Secretary, Maharashtra Pollution Control Board, Mumbat
;'4 -Regional Office MoEF & CC, Nagpur

52, District Collector Mumbai.

6. Commissioner, Brihanmumbai Municipal Corporation -

% Regwnal Officer, Maharashtra Pollution Control Board, Mumba:
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